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WESTERN ZONE BENCH, PUNE. RN ?‘/f

Orig. Application No. 47 /2019(WZ)

Sagardeep Sirsaikar ...Applicant
Versus
GCZMA & Ors. ...Respondents

AFFIDAVIT-IN-SUR REJOINDER OF RESPONDENT NO. 2

I, Reyaz Ratan Mama, major of age, Indian National,
Respondent No. 2 above-named, residing at 2-A, Vulcan
Insurance Building, 77, Veer Nariman Road, Churchgate,
Mumbai - 400020, do hereby say on oath and solemn

affirmation as under:

1. I say that I have gone through the Short Affidavit dated
28.06.2023 filed in the matter by the Goa Coastal Zone
Management Authority (GCZMA)- the Respondent No. 1
herein and the Rejoinder dated 05.07.2023 filed thereto by

the Applicant (hereinafter referred to as the “said
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pleadings”). I am filing the present Sur-Rejoinder for the
limited purpose of responding to the said pleadings. In the
circumstances aforesaid, I am not dealing-with the contents
of the said pleadings in a para-wise manner. Any contention
or averment made in the said pleadings, if not specifically
dealt with and/or denied by me herein, may not be deemed

to have been admitted.

. I say that I support the contention raised by the
Respondent No. 1 in its Affidavit dated 28.06.2023 that all
the reliefs sought-for in the present Application have eith(?"f
worked-out or become infructuous and as such nothirglg

survives for consideration in the present Application.

. I say that the case of the Applicant that the Respondent
No.2 has constructed farmhouse in properties bearing
Survey Nos. 223/1, 223/2, 223/5 to 223/31 and 224/2 to
224 /48, totally admeasuring 34,875 sq. mts. (hereinafter
collectively referred to as the “said property”), by destroying
mangroves or by illegally filling khazan land, is emphatically

denied.
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. In the first place, this Respondent states that at the time
when construction of the impugned farmhouse in the said
property was commenced, undertaken and completed
during the years 2006-07, neither were any mangroves
existing in the said property nor was the site of the

impugned construction ever part of khazan land.

. From the bare perusal of the Revenue Records (Form I &
XIV) pertaining to the individual sub-division plots forming
part of the said property, it is apparently clear that all the
plots were either cultivable garden plots or rice/paddy
fields. Further the area of khazan land was reflected therein
as 0000.00.00, meaning thereby that none of the plots were
situated in khazan land. Furthermore, the Revenue Records
also indicated that the said plots were ‘full fallow land’
during the year 2009-10. Hereto annexed and marked as

‘ANNEXURE R-1 COLLY’ are copies of the Revenue Records

of the said property.

. Indeed, the fact of cultivation of the said property was even
noted in the Judgment & Order dated 05.04.2013 passed

by the Deputy Collector & S.D.O., Mapusa, in Case No.

~
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CNV/BAR/ILLE/55/2010. In the circumstances, there was
no actual growth of mangroves either in the said property or
at the site of the impugned farmhouse. I say that
intermittent growth of mangroves in the said property, that
too away from the site of the impugned farmhouse, started
subsequent to the year 2015 and the same has continued
till date due to breach of bunds of the fields (caused due to
illegal sand mining, inter-alia, carried-out by the Applicant).

Hereto annexed and marked as ‘ANNEXURE R-2’ is a copy

of the Judgement & Order dated 05.04.2013 passed by the

Deputy Collector.

. I say that at the time when construction of the impugned
farmhouse was commenced, undertaken and completed,
the CRZ Regulations, 1991 were in force and the applicable
CZMP was the CZMP-1996, as per which, the said property
(then not being affected by mangroves and also being
situated in the village of Camurlim) was zoned in CRZ-III
Category. It is an admitted position that demarcation of
HTL, LTL and NDZ of coastal villages in the State of Goa

was not done in terms of the CRZMP-1996.

o

40
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8. Despite the aforesaid fact, this Respondent undertook
construction of the impugned farmhouse in the year 2006
after leaving 100 mts. river setback, which was the extent of
the NDZ as per the CRZ Regulations, 1991. The stand of
this Respondent came to be accepted by the GCZMA while
passing the Order dated 13.10.2022. The findings of the
GCZMA in the aforesaid Order have been challenged by the
Applicant herein, by filing Appeal No. 6/2023 before this

Hon’ble Tribunal.

9. I respectfully submit that prayer clause (A) of the present
Application was only seeking a direction to the Respondent
No. 1 to conduct site inspection of the said property in order
to inquire into the alleged violations of illegal construction
by this Respondent. I say that the Respondent No. 1 has

not only inspected the said property but even passed a

Final Order on the Applicant’s complaint of illegal
construction, which has been challenged by the Applicant
herein, by filing Appeal No. 6/2023 before this Hon’ble
Tribunal. This Respondent therefore submits that prayer

clause (A) of the present Application has worked-out.
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Prayer clause (B) of the present Application seeks mapping
of the No Development Zones along the banks of the rivers,
estuaries, creeks and backwaters, as per the CRZ
Notification, 2011, and placing the same in public domain
on the website of the GCZMA. Likewise, Prayer clause (C) of
the present Application seeks mapping of the mangroves of
Chapora River for the purpose of implementation of the CRZ

Regulations, 2011.

In relation to Prayer clauses (B) and (C) of the present
Application, it is an admitted position that the CZMP-2011
as per CRZ Notification, 2011, has been prepared and
finalised in the year 2022 and the same has been approved
by the MoEF & CC, Government of India. It is an admitted
position that the CZMP Maps on the scale of 1:25000 have
already been uploaded on the official website of the GCZMA,
showing the extent and limits of the No Development Zones
along the sea, rivers, estuaries creeks and backwaters in
the State of Goa. The CZMP-2011 also demarcates the

mangroves and khazan lands in the State of Goa.

The Applicant’s limited grievance as raised in the Rejoinder

dated 05.07.2023, was that the said Maps have not been
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prepared and uploaded on the scale of 1:4000. This
Respondent states and submits that vide Judgment dated
26.07.2023 passed by this Hon’ble Tribunal in the matter of
Chandan Suryakant Khorjuvekar v/s GCZMA & Ors,,
(O.A. No. 70/2022), it has been held that there are no clear
directions from the MoEF & CC regarding preparation of
CZMP maps on the scale of 1:4000 and therefore this
Hon’ble Tribunal has left it to the discretion of the GCZMA
to decide whether to upload CZMP maps on the scale of

1:4000 on their website or not.

This Respondent states that in the absence of clear
mandate of law, the Applicant cannot insist on a direction
from this Hon’ble Tribunal that the CZMP Maps already
uploaded on the website of the GCZMA on the scale of
1:25000 should also be prepared and uploaded on the scale
of 1:4000. In any event of the matter, since the limits and
extent of the NDZ, mangroves and khazan lands have been
already surveyed and demarcated on the CZMP Maps and
duly uploaded on the official website of the GCZMA, nothing
survives for consideration as regards Prayer clauses (B) and

(C) of the present Application. Hereto annexed and marked
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as ‘ANNEXURE R-3’ is a copy of the Judgment dated

26.07.2023 passed in OA No. 70/2022 (WZ).

As far as Prayer Clause (D) of the present Application is
concerned, the same seeks a Direction to the GCZMA to
inquire into the acquisition of khazan land by this
Respondent. By this prayer therefore, the Applicant expects
the GCZMA to investigate into issues concerning

acquisition/purchase of lands, alleged to be khazan land.

This Respondent respectfully submits that such a relief is
wholly outside the jurisdiction of the GCZMA. This
Respondent submits that there is no provision either in the
CRZ Notification, 1991, or under the CRZ Notification,
2011, prohibiting either purchase or sale of CRZ affected
properties, including privately owned khazan lands or lands
affected by mangroves. The CRZ Regulations only seek to
prohibit, regulate or permit certain kinds of
developments/constructions upon lands affected by CRZ

Regulations.

This Respondent further submits that the powers and

functions of the GCZMA are circumscribed by Notification

No. 5.0. 6071(E) dated 27.12.2022 issued by the MoEF & .

Q
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CC, Government of India. Perusal of the said Notification
would make it clear that the jurisdiction of the GCZMA
extends substantially to matters of examination of
applications for approvals in accordance with CRZ
Regulations, preparation of CZMPs and to inquire into cases

of alleged CRZ violations.

The GCZMA therefore does not have the power or
jurisdiction to go into matters concerning acquisition or
purchase of open lands, even if the same were to be
privately owned khazan or mangrove lands. It is however
clarified that this Respondent does not admit that the said
property is khazan or mangrove land. Hereto annexed and

marked as ‘ANNEXURE R-4’ is a copy of the MoEF

Notification dated 27.12.2022.

Without prejudice and in any event of the matter, this
Respondent has explained in the foregoing part of this Sur
Rejoinder, as to how the said property is not factually and
actually a khazan land. Furthermore, the provision relating
to restriction on development activities in khazan lands was
incorporated for the first time, by the CRZ Notification,

2011. The work of the impugned farmhouse having been
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commenced and completed prior to the enactment of the
CRZ Notification, 2011; the said provisions relating to
khazan lands would not apply to the said property in any

case.

In the circumstances aforesaid, it is respectfully prayed that

the said application be dismissed with exemplary costs.

VERIFICATION

I, Reyaz Ratan Mama, major of age, Indian National, having

address at 2-A, Vulcan Insurance Building, 77, Veer ¢

Nariman Road, Churchgate, Mumbai, Maharashtra, do i\

hereby solemnly affirm that the contents of paras 1, 3, 4 to
8, 18 (part) of this Sur Rejoinder are true to my own
knowledge :and the. cbntents of the remaining paras 2, 9 to
17, 18 (part) and 19 thereof, are based on legal

submissions, which I believe to be true and correct.

10"
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Solemnly affirmed at Panaji, Goa, on this 9t day of

September, 2023.

DEPONENT

T A SN
FAEN
R"Q hd. n.r.;..?: }

Entire State of G
Exp. dt. 1010820

Hk‘“- < SHIVPRA ANER

P as = Q’ NOTARY m PANAJ
“ OF o ENTIRE STATE OF GOA {INBIAY
\'-T"-...W,-"’«{’
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INFORMATION IS§UEU UNDER RTI ACT, 2005

&)

oL
FO&% X1V

100004685052

Date:  27/07/2015 AT A7 9% Page 1 of 1
Taluka BARDEZ Survey No. 293
e q qa7
Village Camurlim Sub Div. No. 4
LGS _ -
Name of the Field Khajan Tenure
e AT AT THTT
Cultivable Area (Ha.Ars.Sq.Mtrs) TTTOT- 817 (. <, =T, #T.) g
Dry Crop Garden Total Cultivable Area
IS Rice Khajan Ker Morad
= I B AR T il
0000.00.00 0000.08.75 0000.00.00 0000.00.00 0000.00.00 0000.00,00 0000.08.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT 8 (2, e, =T, 1)
Pot-Kharab  9re @<= Remarks 4
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 (31) a7 () T AT ST THT
0000.00.00 0000.00.00 0000,00,00 0000.08.75
Assessment : Rs. 0.00 Foro Rs. 0.00 Predial Rs. 0.00 Rent Rs. 0.00
ATHIT - S i
S.No.| Name of the Occupant 5 Khata No. Mutation No. Remarks T
FEETO Al T AT BT
1| Reyaz Ratan Mama . 16813
S.No. | Name of the Tenant gar w7 Khata No. | Mutation No. | Remarks
T A e | &
1 Nil
Other Rights AT TR Mutation No. Remarks
Name of Person holding rights and nature of rights: FrET e
TAT BH MTCT FOM-ATR AT T R THIC
Nil
Details of Cropped Area fisraTeie g arqafier
Year | Name ofthe Mode | Season |name rrigated Unirrigated  |Land not Avallable for Source of |Remarks
- Cultivator ki) R fof Crop T ERER ‘ i lr.ng.'?tlon it
‘ ] Area @ | R
ST =47 B AT | jaamsqdis  [HoamsSqMs HaAs.SqMs | arfr
T Foare vl [ o W % o, o,
Nil |

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,

- o Goly c:fxf%
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g
INFORMATION ISBUED UNDER RTIACT, 2005
.,-"&-\ 100004685056
:‘:’-g
FORM 1 & X1V
Date:  27/07/2015 AT 97 9% Page 1 of 1
Taluka BARDEZ SUWQy No. 223
T REE e
Village Camurlim Sub Div. No. 2
R e da
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) AT BT (8, 2<, =t =ft.)
Dry Crop Garden T . Total Cultivable Area
frraa - Rice Khajan Ker Morad o T—
: T TS 3T ki ke ha
l 0000.00.00 0000.00.00 0000.04.00  0000,00.00 0000.00.00 0000.00.00 0000.04.00
Un-cullivable Area (Ha.Ars.Sq.Mitrs) 7TTAe & (&, s, =T, 1)
Pot-Kharab € @ Remarks =7
Class(a) Class(b) Total Un-Cultivable Area Grand Total
7t (3) it (%) R A AT g
0000.00.00 0000.00.00 0000.00.00 0000.04.00
R . 1
Assessment ; Rs. 0.00 ;?cro Rs. 0.00 Predial oe .00 gent Rs. 0.00
HERIT Sy .
P.No. Name of the Occupant Khata No, Mutallo;I No. Remarks i ]
TR AT Y HaT ACHTT 7
1| Reyaz Ratan Mama 16814
S.No. [ Name of the Tenant g = Khata No. | Mutation No. | Remarks -[
EIGRGLS e | A
1 Nl
Other Rights z=< EE ) Mutation No. Remarks
Name of Person holding rights and nature of rights: HOHTC r
T B AT FXOT-UTH AT F 55 ThC
Nil -
Details of Cropped Area_fiararsiter &=t arasfter
DA [N Mode |Sesscn [arme Imigated  [Unirrigated  [Land not Available for | Source of |Remarke ]
o Cultivator T REE lof Crop EIRIEE SRR - g:i?“on a
ST FXOT-AT [REIEEIE: HoAs.SqMls  [HaAmSqMis :q::'e ?a‘:ﬁrisf;‘;s mﬁr o
T R O A i %. o, = 1fY,
2000-2 N/A KHARIF | N/A NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
s Vs
~daver ‘-}””Lﬁ{eﬁ
oFF!!cER “;gggns
OF ENVIRONMENT L“N%SMENT ORDE
ATE CHANGE DE GOE""_E'RD (7376)
ZDGL:‘\'%D mﬁﬁfﬁfm;‘ oate Limited
p fpcom
Etmnx!\ﬂapusa's"a
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b

EthinX Infocom Private Timited

Place: Mapusa-Goa

INFORMATION ISSUED UNDER RTLACT, 2005
P 8 100004605056
o
2
FORM 1& X1V
Date:  27/07/2015 TRTH V7 98 Page  1of 1
Taluka BARDEZ Survey No. 2923
ATgHT : RERTES
Village Camurlim Sub Div. No. 5
Name of the Field Bandha Pat Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T 87 (. a1, =T, .)
Dry Crop Garden ] 2 : Total Cultivable Area
[ y - Rice Khajan. Ker Morad E
T IS Exd qe RS o
0000.00.00 0000.00.00 0000.06.50 0000.00.00 0000.00.00 0000.00.00 0000.06.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TTOR &7 (3, e, =it wi1.)
Pot-Kharah___9ie @ Remarks <
Class (a) Class(b) Total Un-Cultivable Area Grand Total
= (1) = () T AT ST T
0000.00.00 0000.00.00 000C.00.00 0000.08.50
Assessment : Foro’ Predial Rent
Rs. 0.00 Rs. 0.00 Rsg. 0.00 . 0.00
THTT BT g & R
S.No. |- Name of the Occupant- - .. Khata No. Mutation No. Remarks DIEd
T AT T HeT RCRIT H
1| Reyaz Ratan Mama 16815
S.No. | Name of the Tenant =T wia Khata No. | Mutation No. | Remarks
o AT e | A
1 : Nil
Other Rights @< rdl Mutation No. Remarks
Name of Person holding rights and nature of rights: YT o
T T MO HOT-ATH T T E WA
Nil
Details of Cropped Area fwraTefier == arvsfier
Year Name of the Mode | Season |Name Irrigated Unirrigated |Land not Avallable for Source of |Remarks
- Cultivator fa " lof Crop T foroae culhyaﬂnﬂ_'nﬂmmﬁa__w g g;ia.hon P
; Nature Area &7 AT
AT AT FAR AT | jaamsomts  |HoAmSabs e HoAmSaMs | grfr
T oame w3 e wh o, . e A oft,
2009.2 NIA KHARIF  |N/A NIA Full
010 ' Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
\vek o
OFFICER IN CHARGE
LAND RECORDS
VIDE GOVERNMENT ORDER
267172001 - RD (73786)
DATED 22/10/2001
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INFORNMATION ISSUED UNDER RTI ACT, 2005
w&- 100004685061
bIEL
~)(E
FORM 1& X1V
Date:  27/07/2015 THATH 9 7 9Y Page 1of 1
Taluka BARDEZ Survey No. 223
Village Camurlim Sub Div. No.
Name of the Field Bandha Pat Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STTVTOT & (B, &<, =T, #1.)
Dry Crop Garden = Total Cultivable Area
Rice Khajan Ker Morad
R AT =h - S Gix T AT AT
0000.00.00 0000.00.00 0000.05.75 0000.00.00 0000.00.00 0000.00.00 0000.05.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) =TT &1 (&, 3%, =T #)
Pot-Kharab 9 &= Remarks =
Class () Class (b) Total Un-Cultivable Area Grand Total
7 (31) =7 () T AT sl THET
0000.00.00 £000.00.00 0000.00.00 0000.05.75
Assessment : Foro : Predial Rent
Rs. 0.00 Rs. 0.00 . 0.00 . o.0c
e - Rs - Rs
@-NO- Name of the Occupant - Khata No. Mutation No. Remarks T
T AT T HET BRI A
1| Reyaz Ratan Mama 16816
S.No. | Name of the Tenant s a7 Khata No. | Mutation No. | Remarks
T AT wewres | A
1 Nil -
Other Rights < gH Mutation No. Remarks
Name of Person holding rights and nature of rights: b T
T TRy HTOT FHUT-AT AT T g T
Nil
Details of Cropped Area fu@TaTeie gra=r argafier
Year | Name of the Mode | Season  |Name Irrigated Unirrigated  |Land not Available for Source of |Remarks
ik Cullivator f #T o Crop arTraT R Cafmef | frrigation |
; Area & | RisTr
T =T AT AF | jaamSqMis  [HoAs.SqMes HaAmSaMs | grfr
iG] L A O o L 1 &, awe, = o,
20092 N/A KHARIF | N/A NIA Full
010 R Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
2 A}
Jolerdeer
OFFICER M CHARGE
LAND RECORDS
YIDE GOVERNMENT ORDER
260//2691 - RD (T5/6)
DATED 2211071
PridaX Infoonm Private Limited

Fizoe: Mapuse-Goan
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INFORMATION IS8UED UNDER RTIACT, 2009
o 100004685064
e
R
FORIC’? & XV
Date:  27/07/2015 FgarA 97 98 Page  1of 1
Taluka BARDEZ Survey No. 223
AT A Aa7
Village Camurlim Sub Div, No. 7
e e et
Name of the Field Bandha Pat Tenure
AT AT T ST
Cullivable Area (Ha.Ars,Sq.Mtrs) @197 &7 (. &<, =T, #1.)
Dry Crop ' Garden il i Tolal Cultivable Area
Rroea AT ?ge Khajan ;ﬁf :’;{S_ruf‘d T AT A
0000.00.00 0000.00.00 0000.05.00  0000.00,00 0000.00,00 0000.00.00 0000,05.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT 87 (8. e, =Y. #f1.)
Pot-Kharab ERE Remarks 1
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (%) a9 (7) g A st L5
0000.00.00 0000.00.00 0000.00.00 0000.05.00
Assessment: oo 000 ;s;)ro Rs. 0.00 Predial oo 0.00 gent Rs. 0.00
.No.| Name of the Occupant _ Khata No. Mutation No. Remarks T
FEAAT AT BeIRIGERS knsinsdG
1| Reyaz Ratan Mama 16817
S.No. [ Name of the Tenant Fars afa Khata No. | Mutation No. | Remarks
. R AT Yoaed |
1] il
Other Rights za< T Mutation No. Remarks
Name of Person holdlng-rlghts and nature of rights: R— A
AT g HTCOT SHOT-qT 719 T g WohTT
' Nil
Details of Cropped Area fieraTefter mmar araafier
Year | Name of the Mode |Season [name Irrigated Unirrigated  [Land not Available for Source of [Remarks
o Cultivator & " ot Crop FTTAT frarra jcullivation nfimefke lrlrlg::liron P
- Nature Area = | fiswriET
R AT TER AT | jonsSoMs  |HoAnSqM e HoAsSaMs | g
G . Loac st % wcoah i, are, i, ok,
20002 NIA KHARIF  |NIA ' NiA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
6 luaf ke
OFFICER IN CHARgEe
LAND RECOR /8
Mo Nod NENT @RDER
BATED mareal 137%)
; w2001
Prace: a0 Private Limiteg
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Aol
INFORMATION ISSHE’:‘E UNDER RTIACT, 2005
',_,,..‘ " 100004685070
e
FORM I & XiVv
Date:  27/07/2015 T 97 Y Page 1of 1
Taluka BARDEZ SUI’VGY No. 223
Village Camurlim Sub Div. No, g
RIES R e
Name of the Field Bandha Pat Tenure
AT A T AT
Cultivable Area (Ha.Ars.Sq.Mtrs) TTTOT 87 (B, 3. =T, #t.)
Dry Crop Garden =ik : : Total Cultivable Area
Rrea — :i;‘e Kh“a;an_ ;—a{».r rl\;:r:d T g
0000.00.00 Qooc_oo,oo 0000.06.00 0000.00.00 0000.00.00 0000.00.00 0000.06.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TT{S= &= (3. an<, =1, #t.)
Pot-Kharab CHES Remarks &
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 (1) =it () T AT S Lkl
0000.00.00 0000.00.00 0000.00.00 0000.06.00
Assessment | Foro Predial Rent
Rs. 0.00 Rs. 0.00 . 0,00 . 0.00
S ] Rs o Rs 7
S.No.[ Name of the Occupant Khata No. Mutation No. Remarks a —l
FEAETU i T FaT SR A
1| Reyaz Ratan Mama 166818
S.No. | Name of the Tenant zer =i Khata No. | Mutation No. | Remarks
EIGRIGES Fwd |
1 Nil
Other Rights a3 & Mulation No. Remarks
Name of Person holding rights and nature of rights: SRTETE H T
T g M7 HOMT-aT i T g THIC
Nil
Details of Cropped Area fRsraTeiter &= aroefier
Year | Name of the Mode |Season |yame Irrlgated Unirrigated |Land not Avaitable for Source of |Remarks
ik Cultivator Lins AT of Crop TS [EREE] cullivation srffmspfe :rrlgét:on <y
. Nature Area & i
TV FL-AT Rt it Ha.Ars.SqMis  |HaAre.SqMts HoArsSoMis | e
i T R o o i A . are, =,
2009-2 N/A KHARIF  [N/A N/A Full
010 Fallow
Land
End of Report
~ For any further inquires, please contact the Mamlatdar of the concemned Taluka,
"“\:m?\ N
N ) Yo
‘. \é@\ N y&z
OFFICER IN CHARGE
LANS RECO &
VIDE MVERHHEHT ORDE
PATED M 912001 . Limited
EthinX kefocem Private
a-(Gos

Place: s pus
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INFORNATION IS3UED UNDER RTI ACT, 2005

PN
&

FORM 1 & X1V

100004685074

Date:  27/07/2015 AT 97 9Y Page 1of 1
Taluka BARDEZ Survey No. 223
RIS T e
Village Camurlim Sub Div. No. ¢

i e ware

T
Name of the Field Bandha Pat Tenure

Gultivable Area (Ha.Ars.Sq.Mirs) ST 8657 (&, =, . 7ft)

Dry Crop Garden . Total Cultivable Area
- Rice Khajan Ker Marad
fRraaT Evne ol T FTTOT P
. =T (eI i TRE ST
0000.00.00 0000.00.00 0000.05.25 0000.00,00 0000.00.00 0000.00.00 0000,05.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AR 87 (%, &<, =T, #.)
Pot-Kharah W€ == Remarks &
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (@) 7 () o TR i T
0000.00.00 0000.00.00 0000.00.00 0000.05.25
Assessment: o g o Foro s 0.00 Predial oo 0.00 f%ent Rs. 0.00
ATHTT Ffaer et
S.No.| Name of the Occupant Khata No. Mutation No, Remarks i
FEAATR AT : T HET ST A
1 Rey;az Ratan Mama 16819
S.No. | Name of the Tenant e AT Khata No. | Mutation No. | Remarks
amy AT T o ara
1 Nil
Mutation No, Remarks

Other Rights Za< g
Name of Person holding rights and nature of rights: ST T

TAT T T FO-ATH AT T G THL

Nil
NIl

Details of Cropped-Area_fimareiier e arafisr

Year | Name of the Mode | Season |Name Irrigated Unirrigated  [Land not Available for Source of [Remarks
ak Cultivator T #ER  lof Crop T Rraa cullivation s iy .. |rr|g'(?t|cn e
. Nalure Area £ | RiwET
| v AT FE AT | jaamSaMs  |HaAm.SoMs HoAs.SqMIs | gft
ater e R ) ) 3. o, <t o,

20092 . ) . NIA KHARIF [NIA NIA . Full

010 Fallow
Land

End of Report

Al
s \venkez
L
OFFICER IN CHARGE

LAMD RECORDS
VIDE GOVERNBENT ORDER
20/§/23801 - RD (T376)
DATES ZWE2004
EthinX Infocom Private Limted
Fiwce: Bepusa-Gos
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100004685077

INFORMATION ISBYED UNDER RTI ACT, 2005
R

S
Y
FOR

I,& X1V

Date:  27/07/2015 AT 9 Y Page 1 of 1
Taluka BARDEZ Survey No. 223
Village Camurlim e Sub Div. No,  1p
Name of the Field Khajan Tenure
fra T _ _ TT THTC
Gultivable Area (Ha.Ars.Sq.Mtrs) @791 & (&, &<, =Y. 7ft.)

Dry Crop Garden , ) Total Cultivable Area

ferermr S . ;;;e Khaian Ker Morad T s .

0000.00.00 0000.00.00 0000.05,75 0000.00.00 0000.00.00 0000.00.00 0000.05.75 l
Un-cultivable Area (Ha.Ars,Sq.Mtrs) TR &1 (2. e, =T, 7ft)

Pot-Kharab CRIES Remarks 1

Class (a) Class (b) Total Un-Cultivable Area T Grand Total

=7F (1) =t (3) QT I ST THIT

0000.00.00 0000.00.00 0000.00.00 0000.05.75 |

Assessment : Foro Predial Rent

Rs. 0.00 Rs, 0.00 Rs. 0.00 Rs. 0.00

HTHTT knrs . IfaTer =

B.No.| Name of the Occupant Khata No. Mutation No. Remarks T
1 Reyaz Ratan Mama ' 16820
S.No. | Name of the Tenant Fer e KKhata No. | Mutation No. | Remarks
T AT Y A a
g , Nil -

Other Rights Fa< g% Mutalion No, Remarks

Name of Person holding rights and nature of rights: ¥rHre T

TR g HTO FOT-ATH AT T B T

Nil
Details of Cropped Area fiwrarfis ferm= arasfier

Year | Name of the Mode |Season [Name Irigated Unirrigated [Land not Available for Source of [Remarks ]

% Cultivator f WET of Crop JTTET g -Hlﬁ!ﬂzﬂﬂ'_h lrrlg?hon pa
g Area & Rt
AT LT REIEEIE) HoAs.SqMs  [Ha.Am.SqMts HoAmSaMs | qrie
T L A i . o, <, o,
2009-2 NIA KHARIF | N/A N/A Full
010 Fallow
Land

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,

Piace: Kap

VIBE GOVERNME
21412001 - RO
BATER

\Vx\%‘\\)o}ﬁl

FICER |
OFLAHD RE

N CHARGE
CaRos

WT ORDER

(T376)

1 . .
2::};:331 Private Limited
wea-Goa
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INFORMATION ISSUEEJ UNDER R} ACT, 2005
CEE, l

DL
&

FORM 1& X1V

100004685082

Date:  27/07/2015 AT 7 9 Page 1 of 1
Taluka BARDEZ Survey No. 223
Village Camurlim Sub Div. No. 14
Name of the Field Khajan Tenure
AT AT AT AT
Cultivable Area (Ha.Ars.Sq.Mlrs) FTTITT &7 (&, &Iz, =, #t)
Dry Crop Garden Tolal Cultivable Area
Ry —— Rice Khajan Ker Morad NS —
-l B o e HIT AN "
0000.00.00 0000.00.00 0000.04.25  0000.00.00 0000.00.00 0000.00.00 0000.04.26

Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &7 (. 3<. =i, +ft.)

Pot-Kharah e @ . Remarks T
Class(a) Class(b) Total Un-Cultivable Area Grand Total
=t (1) 7 (7) T AT S T -
0000.00.00 0000.00.00 0000.00.00 0000.04.25
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 _ Rs. 0.00
ST HIT e fc
S.No.[ Name of the Occupant Khata No. Mutation No, Remarks i
FEAETI AT IR ERY BT
1| Reyaz Ratan Mama 16821
S.No. | Name of the Tenant gt wiz Khata No. | Mutation No. | remarks
T e fowd |
11 - Nil
Other Rights za< g5 Mutation Nao, Remarks
Name of Person holding rights and nature of rights: T T
A A HTOT H0T-A7 7T T 5 T
Nil
Details of Cropped Area fiwrarsfter &=m=m arasfier
Year' | Name of the Mode |Season |Nyame Imgated ~ |Unirrigated |Land not Available for Source of [Remarks
- Cultivator = ki Lk Crop anTE IERET jcultivation wfmanfr ﬁrngaltron e
. < " Nature Area &7 [ERgiE
: T AT | doamsaMs  [HosSaMis e HaAsSqMs | pe
g goare sl |3 e wtoft, T e, =, oft,
2009-2 NIA KHARIF | N/A NIA Full
010 Fallow
Land

End of Report
inquires, please contact the Mamlatdar of the concerned Taluka.

F
aN.’»SGEM
: E"if}.

" OF ENVIRONMENT ‘f’c

%;%1 v lgez
OFFICER IN CHARGE
LAKD RECCRDS
YIBE GOVERNMENT ORDER
T 281172801 - RO (7375
DATED 22112501
EtiteX Infocom Private Limited

Place: Mapues-Goa
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N
INFORMATION ISBUED UNDER RTI ACT, 2005

iy T
ey 100004645090
et 1
[P
FORM 1 & Xiv

Date:  27/07/2015 AT 97 9% Page 1 of 1

Taluka BARDEZ Survey No. 223
Village Camurlim Sub Div. No. i2
i Ry e

Name of the Field Khajan Tenure
GIEIE AT T
Cultivable Area (Ha.Ars.Sq.Mtrs) TITOT &7 (8. =T, =T Tﬁ.)
Dry Crop Garden ) Total Cultivable Area
8 Rice Khajan Ker Morad T 3
2 it T ¥ e RS &
0000.00.00 0000.00.00 0000.08.50 0000.00.00 0000.00.00 0000.00.00 0000.08.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AR @ (®. sme. =1t
Pot-Kharab, CRSES Remarks =7

Class(a) Class(b) Total Un-Cultivable Area Grand Total

7t (3r) T (71) T AT st THT

0000.00.00 0000.00.00 0000.00.00 0000.08.50

Assessment : Foro Predial Rent

Rs, 0.00 Rs. 0.00 Rs. 0.00 s. 0.00

HTHTT HIT Sfgarer e i

No.| Name of the Occupant Khata No, Mutation No, Remarks T

FEEATUY AT - T 7ET WCHTH
1| Reyaz Ratan Mama i & 16822 J
S.No. | Name of the Tenant wzr air Khata No. | Mutation No. | Remarks
EIGREES ORI A frr
1 Nil

Other Rights za< EEd Mutation No. Remarks

Name of Person holding rights and nature of rights: YR F e

FAT gH HTXOT HT-AT3 AT T 5 THIC

Nil )

Detalls of Cropped Area_firariier S armsfier

Source of

Year Name of the Mode |Season |yame Irigated Unirrigated [Land not Available for Remarks
- Cultivator e A ot Crop AT Ea = |rrig§tlon drr
. Nature Area & EREI
§ Tort-err AT AT HaAm.SqMis  [HaAm.Sqiis HadsSaMis | oy
ks [ T o o . are, =, ot
2009-2 NIA KHARIF  [N/A NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
. )
\(S)Ol \)C\\_},CQQ
OFFIGER IN CHARGE
LAND REGCRDS

' R
VIDE GOVERNMENT GROE
201172004 - RD (7376)
WATED 2211972001 .
EttdnX Infocem Frivate Limited
Hﬁ:o: Mepusa-Goa
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\X|
N
INFORMATION ISBUED UNDER RTI ACT, 2005
{,\% 1000046850495
5
S
FORM 1& X1V
Date:  27/07/2015 TAT A G Y Page 1 of 1
Taluka BARDEZ Survey No. 003
g T AT
Village Camurlim Sub Div. No. 13
Tt FeT o
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T &7 (3. <. =1, #1.)
Dry Crop Garden . Total Cultivable Area
R Rice Khajan Ker Morad S ] :
s B 1 s ki e
0000.00.00 0000.00.00 0000.11.00 0000.00.00 0000.00.00 0000.00.00 0000.11.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATTo &7 (% T, =T, 1)
Pot-Kharab ERIE] Remarks @<
Class (a) Class (b) Total Un-Cultivable Area Grand Total
77 (21) i () e AT sl T
0000.00.00 0000.00.00 0000.00.00 0000.11.00
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
BATHTT HIT e t
S.No.| Name of the Occupant —— Khata No. Mutation No. Remarks T
T AT I GIGGEY e A
1| Reyaz Ratan Mama . 16823
8.No. | Name of the Tenant Far =i Khata No. | Mutation No. | Remarks
IR R A ar
1 Nil
Other Rights za< Mutation No. Remarks
Name of Person holding rights and nature of rights: BT T
A G T -7 AT gy T
Nil
Details of Cropped Area fS=maTsfter &= araefier
Year | Nameof the Mode |Season |Name Irigated Unirrigated |Land not Available for Source of [Remarks
Cullivato f wraw fC T T i lrr\g;‘mon P
o = ¢ ° rop. Nature Area &= it
T AT A AT | ypamsahs  |HaAmSqMis e HaArsSaMs | orfr
At o R o s of ' % s, W o,
2000-2 N/A KHARIF | N/A : N/A Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
>
Jhaval l“/fif ¢
cH
OFFICER |NCORD‘5
LANG & ENT ORDER
“ﬁw - R.D (737 €)
2::;&& ansrzeot e Limited
I
jafocom ?
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INFORMATION !S«SUED UNDER RTIACT, 2005

{:}f”

.c

N

100004685007

I"()R l & X1V
Date:  27/07/2015 - AT 9 7 Y Page 1 of 1
Taluka BARDEZ Survey No. 223
Village Camurlim _‘ Sub Div. No. 14
Name of the Field Khajan i
ATt e T T
Cultivable Area (Ha.Ars.Sq.Mirs) TTTOT &7 (&, sz, =Y, #Y.)
Dry Crop Garden Total Cullivable Area
Rice Khajan Ker Morad
Rreraa Eiier J T ST
d ot TS Gl E: i AR T T
0000.00.00 0000.00.00 ~0000,10.00.  0000.00.00 0000.00.00 0000.00.00 0000.10.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &1 (. 3, =, )
Pot-Kharah__ 9e @x= Remarks 4=r
Class {a) Class (b) Total Un-Cultivable Area Grand Total
a7 (a1) = (3) T AT St T
0000.00.00 0000.00.00 0000.00.00 0000.10.00
Assessment ! Foro ' Predial Rent
Rs, 0.00 Rs. 0.00 Rs. 0.00 Rs., 0.00
Logy Afarer &
F-NO- Name of the Occupant Khata No. Mutation No. Remarks P ,
TEARTI 7T IR e
Reyaz Ratan Mama 16824 . —,
S.No. | Name of the Tenant F=r 7 ' Khata No. | Mutation No. | Remarks ]
EInRES Y|
1 Nil
Other Rights 'g?rtgm Mutation No. Remarks W
Name of Person holding tights and nature of rights: TR T o
T EH M0 T 1 9 g Wohe
Nil
Details of Cropped Area fiwmarefter d=mar srasfier
Year | Name of the Mode - {Season  |Name imigated Unirrigated JLand not Avallable for Source of |Remarks
- Cultivator O "W lof Crop T (EREG irngelltron P
. Nature Area dm | =T
AT -7 EEIEEES HaAs.SqMis  [HaArms.SqMis . HaasSaMts | e
T g st ol |3 e At oft, &, T, o, 1t
2009-2 NA, KHARIF | N/A NIA . Full
010 Fallow
Land

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,

Jolve g‘
omcem HA QE

OF ENVIRONMENT LAND RE ]
\TE CHANGE VIDE GOV‘ERN“%E* RDE
461172001 - RD 116

e 29
DATED 2218 Pn vate Limited
P‘a“: Mapusa'QQa
2
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INFORMATION ISSUQ? UNDER RTIACT, 2005

FOR

-

s

i

g
2

-
1&XiV

\V\)

100004685100

Date:  27/07/2015 agars 47 9%Y Page 1of 1
Taluka BARDEZ Survey No. 203
Village Camurlim Sub Div. No. 15
Name of the Field Khajan Tenura
Cultivable Area (Ha.Ars.Sq.Mtrs) ST &= (8. &<, =T, #Y.)
Dry Crop Garden ] Total Cullivable Area
froraa B ;Efra Hhafar ;:' ESfd YT ST 8
0000.00.00 0000.00.00 .- .0000.08.50_ 0000.00.00 0000.00.00 0000,00.00 0000.08.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATi O & (7. a<, =T, #}.)
Pot-Kharab ERE] . : Remarks
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (ar) 7t (7) T AT ST TET
0000.00.00 0000,00.00 0000.00.00 0000.08.50
Assessment: o 509 Foro po 0.00 Predial oo 0.00 Zent Rs. 0.00
S.No.| Name of the Occupant | Khata No. Mutation No, Remarks T
T T T HET TR
1| Reyaz Ratan Mama 16825
S.No. [ Name of the Tenant zar e Khata No. | Mutation No. | Remarks
I ERS TR e
9 Nil
Other Rights @< i) Mutation No. Remarks
Name of Person holding riths and nature of rights: T A T
TAT B UTIOT FEM-ATH AT T g3 TH1T
Nil
Details of Cropped Area fraTsiier g=m=T arvefier
Year Name of the Mode | Season  [Name Irrigated Unirrigated |Land not Avallable for Scurce of [Remarks
- Cultivator e e ot Crop TrT ST lcultivation mftwonfir wr‘rlge‘\hon o
: 3 Nature Area & fsri=T
ST AT RFR AT | posssoms  |Hasssqrs o HoAsSqMts | gofr
qiT oot [ owhf ' . o, oft,
2009-2 NIA KHARIF  |NIA NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
a | ¢l - -
50U rimoe
oFET)CﬁD RECORDS oER
VIOE C;g D 7378 ;
261412 arzedt Tpite
OATED 220 prvate LT
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~v

INFORMATION ISSHED UNDER RTIACT, 2005

&,
rogﬁ

100004685101

& XV

Date:  27/07/2015 L AT 97 98 - Page” 1af §

Taluka BARDEZ ’ Survey No. " o03

g o AT

Village Camurlim Sub Div. No. g
T T JaT

Name of the Field Khajan Tenure

s At T TIT
Gultivable Area (Ha.Ars.Sq.Mtrs) TITOT & (. ame. =T, M)

Dry Crop Garden : Total Cultivable Area

Rice Khajan Ker Morad 4

Rroraa AT vy , b e T AT B

0000.00.00 0000.00.00 - 0000.11.50 0000.00.00 0000.00.00 0000.00.00 0000.11.50
Un-cullivable Area (Ha.Ars.Sq.Mtrs) AT &1 (3, &<, =, 1)

Pot-Kharab CRES Remarks r

| Class (a) Class (b) Total Un-Cultivable Area Grand Total

it (3n) ol (%) T AT STt o

0000.00.00 * 0000.00.00 0000.00.00 0000.11.50

Assessment ; Foro Predial Rent

Rs. 0.00 Rs. 0.00 Rs, 0.00 ' Rs. 0.00

ATHIT ET IR Y= S :

S.No.[ Name of the Occupant Khata No. Mutation N, Remarks I
FERET AT IR I
1| Reyaz Ratan Mama 16828
S.No. [Name of the Tenant gt 7 ‘Khata No. | Mutation No. [ Remarks
L IGIRERS R A fry

K Nil

Other Rights a< g3 Mutaton No.  |Remarks —[

Name of Person holding rights and nature of rights: R A i

T FH 4T FOM-ATY 719 T gHy TH1C

Nil

Details of Cropped Area_ferarsfier v armsfier

Year | Name of the Mode _ | Season  |Name Irrigated Unirrigated [Land not Available for Source of |Remarks |
wk Cultivator G T bof Crop ATTAT e ﬁIﬁﬁL—A - g:i::n T
. Nature rea
TS AT EEIEEIE] HaAmSaMis  [HoAm.SaMis HoAmSaMs | e
T _ g F L A P %, 0, o,
20002 NIA KHARIF  [NA NiA £ Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
folvat '/Qgc
omcen HCHARL
LAND RECOR oRDER
VigE GOVERNME
gizsed

Mﬁ% 2I:;Iw‘lim‘firn Private Limited

E&mﬂmm,gaa

prace:




475 v
INFORMATION 138U§D UNDER RTIACT, 2005
f,\,! 100004685102
\i%-&,"fa’
FORM I & XiV
Date:  27/07/2015 a9 9Y Page 1 of 1
Taluka BARDEZ Survey No. 223
AT A A
Village Camurlim Sub Div. No. 17
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T¥T9T 8 (2. <. =1, %)
Dry Crop Garden , Tolal Cultivable Area
Rremr AT :}fre #hiajai ;(: g::d T T AT
0000.00.00 0000.00.00 . 0_000.10.00 0000.00.00 0000.00.00 0000.00.00 0000.10.00
Un-cultivable Area (Ha.Ars.Sq.Mlrs) AT &7 (B, &<, =T, #t)
Pot-Kharah Tz @™ Remarks &
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 (31) =7 (@) T AT ST T
0000.00.00  0000.00.00 0000.00.00 0000.10.00
Assessment . Rs. 0.00 ::Tc;ro Rs. 0.00 Predial oo 000 ;ent Rs. 0.00
S.No. [ Name of the Occupant Khata No. Mutation No, Remarks T
FENAT AT EIRERS T
1| Reyaz Ratan Mama 16827
S§.No. | Name of the Tenant =t A Khata No. | Mutation No. | Remarks
Ty AAT TR # ar
1 Nil
Other Rights @< Mutation No. Remarks
Name of Person holding rights ansj nature of rights: TR A T
TAT §H HTCT FOT-ATH AT F G TR
Nil
Details of Cropped Area fiwmarefter erm=m wrasfier
Year | Name of the Mode |Season [Name Imigated Unirrigated |Land not Available for Source of |Remarks
+ | Cultivator & [WET fGop [T flas o, o
‘ . Nature Area = | i
IO -2 T [ HoamSqMis  [HaAsSqMis - HoAsSas | iy
GIES Fomc st & oareosh A . ame, =Y, oft,
2006-2 NIA KHARIF  [N/A NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
\et e oz
OFFICER mcﬂ:*{ffﬁ
OF ENVIRONMENT ) Z. LAMD RECB T ER
ATE CHANGE QOVERNMEN ] &
264 ra0et - RO (7311'6)
noniegrrCe
‘ATE'n “ﬂ:‘u 3 ' 'ted
EthinX lujocom Prvate Liml
y use-or

Pusei: Mol
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W

INFORMATION !SSUED UNDER RTI ACT, 2005

PRy 100004685104
(\!Yﬁ-\ . J

F‘ORIQgI:& X1V

Date:  27/07/2015 FaTH 97 98 Page  1of 1

Taluka BARDEZ -~ - Survey No. 223

T HERETES

Village Camurlim Sub Div, No. 48

Name of the Field Khajan Tenure

Cultivable Area (Ha.Ars.Sq.Mtrs) @O & (B, AT, =, #.)

Dry Crop Garden Total Cultivable Area

e Rice Khajan Ker Morad
af TS T ki3 RN g
0000.00.00 0000.00.00 0000.11.25 0000.00.00 0000.00.00 0000.00.00 0000.11.25
Un-cultivable Area (Ha.Ars,Sq.Mtrs) TR & (3, are, =ft, *ft.)
Pot-Kharab W= &= Remarks =1

Class (a) Class (b) Total Un-Cultivable Area Grand Total

Hff(sf) ﬁ'*f’(a') e e T ) ' TR

0000.00.00 0000.00.00 0000,00.00 0000.11.25

Assessment : Foro Predial ; Rent

Rs. 0.00 Rs. 0.00 Rs. 0.00 : Rs. 0.00
ATHTT HIT Hfarer =
IS-NO- Name of the Occupant Khata No. | Mutation No, Remarks i
TR i Ty "AFT YR
, 1| Reyaz Ratan Mama 16828
[S-NO- Name of the Tenant 31?51%31? ) Khata No. Mutation No. | Remarks
ar Haw ¥ogred |0
1 Nil
Mutation No, Remarks

Other Rights za< g®
Name of Person holding rights and nature of rights: ST A e
A G UTCT WA AT T TR

il
INTE

Detalls of Cropped Area fsrarefter S arasfier

Year | Name of the Mode |Season |Name Iigated Unirrigated [Land not Available for Source of |Remarks
- leultivation arfmenftr | irrigatio
- Cultivator | &= T lof Crop ARTTET o Igalen  \ay
. - {Nature Area &= frrriaT
IV OO (EEIERIES HaAmSqMis  [HaAms.SqMts HoAsSahis | iy
GIE] ’ Er i P S E o o &, ame, =, o
2009-2 NIA KHARIF | N/A _ NIA Full
010 Fallow
Land

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,

M 1
fol v & Lzey,
Mgy 4 cp\élécgﬁ 1N CHARGE
- LANS RECORDY
INMENT VieE GOVERNMENT ORDER
26172004 - RO (7376)
SATED 221012001

1afocom Private Limited
Place: Mapuss-(G03
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INFORWATION ISS&*ED UNDER RTIACT, 2005

&

FORI@ [ & X1V

¥

100004685106

Date:  27/07/2015 AT 97 9y Page 1 of 1
Taluka BARDEZ . Survey No. 203
Village Camurlim Sub Div. No. 49
T T Haw
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars,Sq.Mtrs) ST & (8. 3. =T, )
Dry Crop Garden i Total Cullivable Area
Rice Khajan Ker Morad i
from T e - s AT FI G
0000,00.00 0000.00,00 0000.11,00  0000.00.00 0000.00.00 0000.00.00 0000.11.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T & (8. &<, =T, 1)
Pot-Kharah e @ Remarks &
Class (a)  Class (b) Total Un-Cultivable Area Grand Total
7:f (ar) 77 () TET AT W T
0000.00.00 0000.00.00 0000.00.00 0000.11.00
Assessment : Foro Predial Rent
Nels ps 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
HHTT T T ke
S.No. | Name of the Occupant Khata No. Mutation No. Remarks T
HEAAT T LIRS T A
1| Reyaz Ratan Mama I N J
S.No. | Name of the Tenant gwrrai Khata No. | Mutation No. | Remarks .
T AT BT aar
1 Nil
Other Rights &a< h Mutation No, Remarks
Name of Person holding rights and nature of rights: FrETT A T
T FH HTCOT FOT-AT 1 F FH THTC
Nil.

Details of Cropped Area ferareiier &=t arqifiar

Year | Mame of the Mode |Season |Name Irrigated Unirrigated [Land n.otAvailable for Source of |Remarks
w | cuttvator G |"ET lofcrop  |ammaw R Z“‘iimmmm—— e gﬂiﬁ’r‘r‘:’” i
. ature rea & T
ST T2 R AT | jaacsqhis  [HoAsSams e HoAsSaMs | orfy
. Rore ot [k om o, 5. o, < o
2000-2 N/A KHARIF [ N/A NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
o Ve key
OFFHCER EN CHARGE
, LANR RECORDS
ViDE GOVERNMENT ORDER
26/1/2401 - R (T376)

DATER 221072004

EthinX Jnfocoin Prj
Place: g, vate Limit

ed
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v
INFORMATION ISSUQ} UNDER RTI ACT, 2005
,‘a 100004685108
) I‘ORQ I & XV
Date:  27/07/2015 AHATT 9 7 9Y Paga  1of 1
Taluka - BARDEZ . Survey No, 223
Village Camurlim Sub Div. No. 29
i e qa
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T & (8, &<, =i, 7f.)
Dry Crop Garden : Total Cultivable Area
Rice Khajan Ker Morad
0000.00.00 0000.00.00 0000.05.00 0000.00.00 0000.00.00 0000.00.00 0000.05.00 __l
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TTT9% & (2, 21<. =T, T‘ﬁ’) : e
Pot-Kharah W @31ra Remarks frer
Class (a) Class(b) Total Un-Cultivable Area Grand Total
Tf (%) Tl (1) THET AT ST T
0000.00.00 0000.00.00 0000.00.00 0000.05.00
Assessment : Foro Predial Rent
s. 0.00 Rs. 0.00 s. 0.00 Rs. 0.00
R e s . : R % s J
F.No. Name of the Occupant Khata No, Mutation No. Remarks e }
FEER AT T A< ST
Reyaz Ratan Mama 16630 l
S.No. | Name of the Tenant g ata Khata No. | Mutation No. | Remarks
T AT bRwed A
1 : Nil
Other Rights EGE Mutation No. Remarks . —I
Name of Person holding rights and nature of rights: e # r
ST B U0 -0 A 58 WA
~—-Nil

Details of Cropped Area fsrarefter &= amasfier

Year Name of the Mode |Season |yame Irrigated Unirrigated |lLand not Available for Source of |Remarks
: Frre lvation mftwssfiz | irrigation
o Cullivator Ears T orcrop AT it i &
. Nature Area & Risrt=
AT FTT-ATH (XA 1G] HaAsSqMis  |HaArs.SqMis HaasSqMis | oo
Al L A R o i are, ot
2009-2 NIA KHARIF  [N/A NiA - Full
010 Fallow
E SESERUMBIES Land

End of Report
For, any fi further inquires, please contact the Mamlatdar of the concerned Taluka.

\folvet key
OFFICER TN CHA CHARGE
LAKED RECORDS

VIDE GOYERKMENT ORDER
W/1W01 - RD (TI76)
DATER Z2H 912001
EthinX [afocom Private Limited
Pace: Mapomae-CGioa
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A

INFORMATION ISSUED UNDER RTIACT, 2005

100004605110

C
AT
W2
r«*om@ T&XIV
Date:  27/07/2015 g 97 9 Page  1of 1
Taluka BARDEZ Survey No, 223
AT HEE L
Village Camurlim Sub Div. No. 24
KIS B i
" Name of the Field Kbajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTOT 81 (8. ., =, #T)
Dry Crop Garden 2 Total Cultivabla Area
S Rice Khajan Ker Morad g -
e S o i i iz AT O
0000.00.00 0000.00.00 0000,05.25  0000.00.00 0000.00.00 0000.00.00 0000.05.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TR & (&, =, =T, #f1.)
Pot-Kharah _ ¥IE &= Remarks &
Class (@) Class (b) Total Un-Cultivable Area Grand Total
it (3) a7t (@) T AT ST THT
0000.00.00 0000.00.00 0000.00.00 0000.05.25
Assessment Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
T fegrer c
IS.No.| Name of the Occupant Khata No. Mutation No. Remarks o
FEaET A EIRRICEY I A
1| Reyaz Ratan Mama 16831
S.No. | Name of the Tenant gt #ia Khata No. | Mutation No. | Remarks
‘ R icicas R CeRT aa
1 Nil
Other Rights £a< g8 Mutation No. Remarks
Name of Person holding rig.hts and nature of rights: T A T
T T T FHOT-TY 7 g AT
Nil
Details of Cropped Area_fimrareiier &= arwefier
Year | Name of the Mode |[Season Name Irrigated Unirrigated  [Land not Available for Source of |Remarks
ok Cultivator b @ btcrop ST Rrorae lcullivation mrfmede glgation st
. Malture Area & EEIEl
ST AT RF T | paassomts  |HaAmSats - HoAsSqMis | ey
i R R %, e, st o,
2008-2 N/A KHARIF  [N/A N/A - Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
. Y
Jhl yeefror
OFFICER IN CHARGE
LAKD RECCRDS
VIDE GOVERNMENT ORDER
8f4/2004 - RD (7376)
DATED 224072001 o
RthigX Infocom Private Limited

®hace: Mapusz-Goa
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100004685111

Date:  27/07/2015 AT 97 9Y Page 1 of 1
Taluka BARDEZ ‘ Survey No. 223
Village Camurlim Sub Div. No. 22
Name of the Field Khajan Tenure
rams T T FATT
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTW & (8. a<, =T, 7ft)
Dry Crop Garden - Total Cultivable Area “
Rice Khajan Ker Morad :
Frer AT b i - T AT 8
0000.00.00 0000.00.00 0000.05.50 0000.00,00 0000.00.00 0000.00.00 0000.05.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATfo & (2. ame, =, #ft) ) _
Pot-Kharab LRI : : Remarks &
Class (a) * Class (b) Total Un-Cultivable Area | Grand Total ;
T (an) ot (@) T e sl LEl
0000.00.00 0000.00,00 0000.00.00 0000.05.50
Assessment Rs. 0.00 Foro Rs. 0.00 Predial Rs. 0.00 Rent Rs. 0.00
ATEHTT WY T T ]
No.| Name of the Occupant Khata No. Mutation No. Remarks T
TR A T HaEg ST
[ | Reyaz Ratan Mama 16832
S.No. | Name of the Tenant #wr 7w Khata No. | Mutation No. | Remarks
) T HAT Yered | AT
1 Nil
Other Rights za< g5 Mutation No, Remarks
Name of Person holding rig.hts and nature of rights: T irT
TAE FF UTO0T -1 =T T 55 I
Nil
Detalls of Cropped Area fsrarefier S arasfier
Year | Name of the Mcde | Season -|Name Irrigated Unirrigated [Land not Available for Source of |Remarks
- Cultivator i T bof Crop TATT foroae : irigation |5y
- : . |Nature Area ey | il
T AT . AFTT | pomssqis Hoamsams [ HoAm.SqMis | oo
T N 8 . T, =, o
2009-2 N/A KHARIF | N/A NIA - Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar.of the concerned Taluka. .
g
Qo ley,
? —_
OFFICER I CHARGE
LAWD RECGRDS
. ENT VIBE COVERNMENT ORDER
ENVIRONM PAAI2001 . RO (73%)

£ CHANGE

BATED »rtvome

Edbvie X [rfoen-g Pervate Lim;
ey Peevate Li
Foce: Banoes -Goz mited



481

INFORMATION iSSLk:D UNDER RTI ACT, 2005
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FORQ & X1V

\

100004685112

——Nil

Date:  27/07/2015 TEATH 9 7 Y Page 1of 1
Taluka BARDEZ Survey No, 223
Village Camurlim Sub Div. No. 23
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) TV & (3, w1, = #4t)
Dry Crop Garden n , Total Cultivable Area
S Rice Khajan Ker Morad i s
AT —y s e T ETT ey
0000,00.00 0000.00.00 0000.04.75 0000.00.00 0000.00.00 0000.,00.00 0000.04.,75 J
Un-cultivable Area (Ha.Ars,Sq.Mirs) AT &rr (3, s, =1, o)
Pot-Kharab R Remarks 4
Class (a) Class (b) Total Un Lurtlvable Area Grand Total
T (1) it () T 1 S T
0000.00.00 0000.00.,00 0000.00.00 |o000.04.75
Assessment : Foro Predial Rent
RS. 0.00 Rs. U.QO Rs. 0.00 g Rs. 0.00
T BT Ifagrer o
.No.| Name of the Occupant Khata Ne. Mutation No. Remarks e ‘
FEY AT EIR GRS T
1 l Reyaz Ratan Mama 16833 l
S.No. | Name of the Tenant zwr 7w Khata No. | Mutation No. [ Remarks
[ Nil |
Other Rights =% Mutation No, Remarks
Name of Person holding rights and nature of rights: R =T
X B U0 FOOT-T 77 F 53 T
1

Details of Cropped Area fwrareier == arqefier

Year | Name of the Mode |Season [|Name Inigated Unirrigated [Land not Avallable for Source of |Remarks
-+ Cultivator & HET bt Grop TR fSroraa jultivation mifimenfr irrigation |y
‘ ) Nature Area ér | i
L ToT-aT Frmr i HaAmSMs  [HoArs.SqMis : HoAsSaMis | oo
i R O . e, o6
2009-2 N/A KHARIF [ N/A N/A - Full
010 Fallow
Land
End of Report
For any further.inquires, please contact the Mamlatdar of the concerned Taluka.
olko .
OFFICER M CHATS
2 LAKD PE ¥ ORDER
£ GOVERNMEN
paTeD 7211 svate Limited
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o
INFORMATION issugg UNDER RTI ACT, 2005
.’@\ 1000046851+
=

FORM'T & x1v
Date ! 27/07/2015 AT F9q qy 4
age 10f 1

Taluka BARDEZ 5 . S
e Survey No, 223

i . T A
Village Camurlim Sub Div, N

L V. No, 24
T . ]
Name of the Field Khajan %TT GERY

. ure

e At

Cultivable Area (Ha.Ars.Sq.Mirs TTTT ey

Dry Crop Garden - TT————
Broee AT Rice Khajan Ker Morad Total Ctiltivable Area
(0T ©

QI AT
| 0000.00.00 0000.00.00 0000.03.50  0000,00.00 0000.00.00 oooo.o-ﬁm i
Un-cultivable Area (Ha. Ar;__éq Mirs) 7T dyr (% T, =t t) 0

Class (a) Class (b) Total Un-Cumvable Area || Grand Total Remarks
il N, 7 — STty || o
0.00 .00, .
J 0000.0 0000.00.00 0000.00.00 Om
Assessment : Foro : T —————
/ Rs. 0.00 Rs. 0.00 Predial Rs. 0.00 Rent Rs. 0.00

I Reyaz Ratan Mama

ﬁ“ﬁ”ﬂﬁ‘f ¥ +
F_IW ‘ .

/ S.No. IName of the Tenant ey =
|

L

[ Other Rights gax

..__]:\M

Name of Person holdlng rights and nature of rights;
T ST 0T ma-a'amrm-

I : ’\fll-—--——--——--_..__,..__.._.

Year Name of the Mode
o+ Cultivator v
AT HTT-a7s .
i,
2009-2 : NIA KHARIF
010
Bl nanithes. s o et End of Report
For any further inquires, please contac ¢ Mamlatdar of the concerned Taluka.
s, Solveikek
T CHAR
ANAGE FICER 1M CHA
: O’Fu“o wicg: ORDER
T OF ENVIRONMENT VIDE o&"ﬁg?—ﬁm
IATE CHAMGE 28/ W;m o Limited
T sk afoor Privale
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INFORMATION ISSUEQ UNDER RTI ACT, 2005

\'lt‘

-mv"

W&

FOR i& X1V

&

100004685116

Date : 27/07/2015 AT 9 7 9% page 1of 1
Taluka BARDEZ Survey No. 223
AT - T T
Village Camurlim Sub Div. No. 25
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T &7 (%, ar<. =T, 1)
Dry Crop Garden Total Cultivable Area
Rrae R Rice Khajan Ker Morad ST T
; T T ki e ik i
0000.00.00 0000.00.00 0000.07.75 0000.00.00 0000.00.00 0000.00.00 0000.07.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) FTTOe &= (8, a<, =T, #1.)
___Pot-Kharah auE Remarks &
Class (a) Class (b) Total Un-Cultivable Area _Grand Total
71 (3) 77 () T AT S TEHT
0000.00.00 0000.00.00 0000.00.00 0000.07.75
Assessment: oo oo Foro oo 0.0 Predial oo 0.00 Rent . 0.0
EiEard HIT Afarer ke
.No.| Name of the Occupant Khata No. Mutation No. | Remarks i
TERIETE AT T AT SRR A
1| Reyaz Ratan Mama 16835
S.No. | Name of the Tenant @t wier Khata No. | Mutation No. | Remarks
] EIGIGERS T aa
1 Nil
Other Rights Za< Mutation No. Remarks
Name of Person holding rights and nature of rights: YT A A
T G T HOT-ATH AT T THC
Nil
Details of Cropped Area fawraretier amm atasfia
PESEUN Emem— Mode | Seasen |Nama Irigated Unirrigated |Land not Available for Source of [Remarks
* Cultivator da HER  bf Crop EIRIEGS ERRE auitivation mffwefls .firigation g
. i Nature Area &y Gasin
T FFTE AT | joassaMs  [HaAs.SoMts Jrwre HaAmsSaMs | gy
GiEs EA e (A A P e R . are, ot
2008-2 NIA KHARIF | NIA NIA Full
010 Fallow
Land

End of Report

For any funhc r inquires, please contact the Mamlatdar of the concerned Taluka,

IF ENVIRONMERT
TE CHANGE

Yol \;c{/f,:»
OFFICER IN CHARGE
LA KD RECORDS

VIRE CRVERN MENT ORDER

25112004 - RD (T376)

DATES 2310/2301
EtduX Infocom Private

Place: Mapusa-Gos

Limited
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INFORMATION ISSUED UNDER RTI ACT, 2005

\D

100004685119

{.,lif'r '}
Wzt
EOR@ 1& X1V
Date:  27/07/2015 AR 9 Y Paga 1 of 1
Taluka BARDEZ Survey No. 223
AT ) T A
Village Camurlim Sub Div. No. 25
Name of the Field Khajan Tenure
T T T THTT
Cultivable Area (Ha.Ars.Sq.Mtrs) FTITOT 8 (&, L. =Y. #1.)
Dry Crop Garden : Total Cultivable Area
: Rice Khajan Ker Morad ;
R e o s 2 T ST A
0000.00.00 0000.00.00 0000.,06.50 0000.00.00 0000.00.00 0000.00.00 0000.08.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TTH® & (&, @, =T, )
Pot-Kharah = Te&@T@ Remarks
Class (a) Class (b) Total Un-CultivablesArea Grand Total
T (3) 77 () T AT s THT
0000,00.00 .~ 0000.00.00 0000,00.00 0000.06.50
Assessment : Foro : Predial Rent
} Rs., 0.00 Rs., 0.00 Rs. 0.00 Rs. 0.00
AT HT T &
F:.No. Name of the Occupant Khata No. Mutation No. Remarks P
FENETE AT T HaT TR A :
1| Reyaz Ratan Mama 16838
S.No. | Name of the Tenant gwrr =i Khata No. | Mutation No. | Remarks 1
- AT X e | T
1 Nil
Other Rights %a< EEH Mutation No. Remarks
Name of Person holding rights and nature of rights: T T
TR 7 YT FXIT-ATH T 7 G WA
NIl
Details of Cropped Area fimmarsiter &= arasfier
Year | Name of the Mode |[Season |Name [ Irigated Unirrigated [Land not Available for Source of |Remarks
i Cultivator o | foforop | |FTITHE S pullalion sfnadn | irfigation ey
; Nature Area @ | frsmiaT
ST oA REIREIE] HuansaMs  lHaAsSabe | HoAmSqMis | gree
i R, oo [foam ol . &, o ot
2009-2 NIA KHARIF  [MA NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
g,
. 4‘/}\
" RONME \
s ~olvatho
’ OFEICER IF CHARGE
LAND RECORDS

WDE GOYVERNMENT ORDER
287112001 - R (TIT6)

DATED 22M 0001

EthinX Infocem Private Lirgited
Frce: Mapusa-Ges
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INFORMATION ISSUEP UNDER RTIACT, 2005
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FOR@ & X1V

N

1000046685120

Date:  27/07/2015 FATT 97 Y Page 1of 1
Taluka BARDEZ Survey No. 223
Village Camurlim - Sub Div. No. o7
RIC R e
Name of the Field Khajan Tenure
Cultivable Area {Ha.Ars.Sq.Mtrs) STT0T &7 (%, are. =it )
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad
S qEITHT e i iy T AT
0000.00.00 0000.00.00 0000.07.00 0000.00.00 0000.00.00 0000.00.00 0000.07.00
Un-cultivable Area (Ha.Ars,Sq.Mtrs) T & (. =<, =t #1.)
Pot-Kharab __9re @0 Remarks 4T
Class(a) Class (b) Total Un-Cultivable Area Grand Total
Tif (3) =it () T AT S T
0000.00.00 0000.00.00 0000.00.00 0000.07.00
Assessment ; Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
3T HIT YT &
S.No. | Name of the Occupant Khata No. Mutation No. Remarks e
oA A IR GRS T A
1 Reyaz Ratan Mama 16837
S.No. | Name of the Tenant ar wi Khata No. | Mutation No. | Remarks
Ty HaET e |
1 Nil-—
Other Rights 'm Mutation No. Remarks
Name of Person nelding rights and nature of rights: e =T
T T HTCOT AT 71T 7 G TH1C
Nil
Detalls of Cropped Area fiwrarsiier &= arazfier
Year Name of the Mode | Season |Name Irrigated Unirrigated [Land not Available for Source of |Remarks
i Cullivator fio " ot Crop AT AL ; — lr.rlg‘c'.ltion ra
) Nature Area ér | FiwaRm
ST T (RAZRICIE NN TV ST P HoAmSaMs | g
At pom A [ e ol . s, i, o,
2009-2 : N/A KHARIF  |N/A ’ NIA Full
010 Fallow
l.and
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka, &
P va [ Jrer
GER; N Wefje
E.ﬂ.."c;v P OFSCER INCHARGE
KD RECH:
vRoNvENT ) % VFDEGQVERW-CQR“
HANGE 29112061 . ppy (7‘3:-?31; ORDER
- " D
ATED 22/1¢/2004
X °com Priva .
= Paca; H‘MS&-GQT‘& lejted
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\F
INFORMATION ISSUEQUNDER RTIACT, 2005
s 100004685122
&
Nex
FORM 1 & X1V
Date:  27/07/2015 FHATH 97 9Y Page 1of 1
Taluka BARDEZ Survey No. 223
qTTH T AT
Village Camurlim - Sub Div. No. 28
T [GSuECE
Name of the Field ~Khajan Tenure
fraTs 7T . T TH1L
Cultivable Area (Ha.Ars.Sq.Mtrs) |TTT &8 (3. 3. =t #T.)
Dry Crop Garden _ X Total Cullivable Area
Rrama [—— ;l:e Khajan ;{:r :r_q:?d T o
0000.00.00 0000.00.00 0000,05.25 0000.00.00 0000.00.00 0000.00.00 0000,05.25 |
Un-cultivable Area (Ha.Ars.Sq.Mirs) ST &1 (3. 9, =T, )
Pot-Kharah R Rermarks 4
Class(a) Class (b) Total Un-Cultivable Area Grand Total
it (3) 77 () TR AT S | T
0000.00.00 0000,00.00 0000,00.00 0000.05.25
Assessment: oo o9 Foro oo o.00 Predial oo 0.0 gent Rs. 0.00
F.No. Name of the Occupant Khata No, Mutation No, Remarks e
FeAEY Al T AT TR
| 1| Reyaz Ratan Mama 16634
S.No. [ Name of the Tenant Fvt =i Khata No. | Mutation No. | Remarks
ari ATt Wreew | T
1 Nil
Other nghts TUT B Mutation No. Remarks
Name of Person holding rights and nature of rights: ¥R A AT
T F T WCOT-ATS AT WRTC
- Nil
Details of Cropped Area fimrarsie sm=T amasia
— Nairi ot the Mode | Season |Name Irigated Unirrigated  [Land not Available for Source of |Remarks
; oot e
i Cultivator f "R lofCrop . | FWTAR ERkE i "ng?tmn T
; INal Al EERIES
AT -3 F AT | joamsaMs  [Hads.SaMs q:T:ra Hari:.sw:s st
i : EA T L o i . are, =t off
20092 NIA KHARIF | NIA ' NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
T - Ly
.ANAG&@*R m%if\\) o\ leez
TN OFFICER IN CHARGE
i LAKD RECORDS
VIDE COVERKRMENT ©ORDER

I i s )
.

26/4/2004 - RO (T376)
OATES 221192081 o
EthinX iefocom Private Limited

Frace: Bapusu-Goa
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INFORMATION ISSUED UNDER RTI ACT, 2005
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)
o

100004685124

1& X1V
Date:  27/07/2015 agaTd 47 9% Page  1of 1
Taluka BARDEZ SUTVEy No. 293
T Rk ced
Village Camurlim- - Sub Div. No. 29
RIES e Jav
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STV & (8. &<, =T, #1.)
Dry Crop Garden Total Cullivable Area
: Rice Khajan Ker Morad . -
[EREEY ATTAT N o e T T AT
0000.00.00 0000,00.00 0000,13.50 0000.00.00 0000.00.00 0000.00.00 0000.13.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T &7 (8. &<, =, #T.)
Pot-Kharab [ERAE]S Remarks #RT
Class (a) Class (b) Total Un-Cultivable Area Grand Total
=f (31) = (4) o ATt St - TET
0000.00.00 0000.00.00 0000.00.00 0000.13.50
Assessment: oo g9 Foro' os 0.0 Predial oo 0.00 Rent g o0.00
3THTT R iz
S.No.| Name of the' Occupant Khata No. Mutation No. Remarks figad
FENETC AT I HAT WTHIT
1| Reyaz Ratan Mama 16839
S.No. | Name of the Tenant gar¥ a7 Khata No, | Mutation No. | Remarks
T FAX ST 7 rr
1 Nil=
Other RithS TATER Mutation No, Remarks
Name of Person holding rlghts and nature of rights: SR A T
T A7 U7 U7 A G TR
Nil
" Details of Cropped Area_frarefier &= aradfis
Year | Name of the Mode | Seasen  [Name Irigated Unirrigated  [Land not Available for Source of |Remarks
% Cultivator ki #E® lof Crop AT R - lrrigglion S
. Nature Area & | FbST
ATV AT CfREE AT | joamsqms  |HaAmSqMs HaAmSqMis | g
T _ R I o i 5 % <, < o,
2009-2 NIA KHARIF  [N/A = NIA Full
010 Fallow
land

End of Report

1o
i, ;&i‘ﬂ-

- OF ENVIROHMENT "::
NEGHGE S

inquires, please contact the Mamlatdar of the concerned Taluka.

\AG\ U Cmi);f-“j_-/
OFFICER IN CHARGE
LAND RECORDS

VIOE GRVERNMENT ORDER
1912001 - =P (7I7%)

RATED 2210500 §

EikinX Iniccom Private Limited
Place: Mapusa-Gos
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INFORMATION ISSUED UNDER RTI ACT, 2005

2
o
&

o

FOR@%&Q Xiv

100004685127

Date:  27/07/2015 qAATH 97 9Y Page 1of 1
Taluka BARDEZ Survey No. 223
HEH . T e
Village -Camurlim _ Sub Div. No,  ag
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mirs) ST &3 (. 3T, =, )
{ Dry Crop Garden’ g Total Cullivable Area
R PR Rice Khajan Ker Morad-
it I i T T il
0000.00.00 0000.00.00 0000.20.25  0000.00.00 £000.00.00 0000.00.00 0000.20.25
Un-cultivable Area (Ha.Ars,Sq.Mirs) Tfd &1 (3. e, =T, =)
Pot-Kharab  9tE @@ Remarks 4T
Class (a) Class (b) Total Un-Cuitivable Area Grand Total
= (3r) = (3) T AT S TET
0000,00.00 0000.00,00 0000,00.00 0000.20.25
Assessment : : Fordg . Predial Rent
Rs. 0.00 Rs, 0.00 Rs., 0.00 Rs. 0.00
THTT HIT SRrer ey
F.No. ‘Name of the Occupant Khata No. Mutation No, Remarks T
TENATC T T AT TR A
[ 1| Reyaz Ratan Mama 16840
S.No. [ Name of the Tenant g i Khata No. | Mutation No. | Remarks
G IERS Enenrdst g
l 1 : Nil---
Other Rights g@T Mutation No. Remarks
Name of Person helding rights and nature of rights: CHTT A T
ST g HTOT F0T-ATR A1 F 5 T
Nil
Details of Cropped Area TisraTeiler ==t arosfisr
f the Mode |Seasen |Name Irrigated Unirrigated  [Land not Available far Source of |Remarks
ator kins HET lof Crop I (R jcultivation mftwasfr l(rlgatttron F
: Nature Area &x | RS
AT FATE 7T | e assqiis Hoamsamn | HaAsSoMis | grer
. R ; %, s b o,
NIA KHARIF [ niA ‘ N/A Full
Fallow
Land
End.of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka. 7 N

JSelva V§esR ]
GFFICER IN CHARG
LANG RECQRDS

VioE GﬁVERNMENT ORDER

241412604 - RD {70 ::7 §)
DATED 2240120 ) -
thioX Infocom Private Limited
Pusgrl Mapusa-Goa
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INFORMATION ISSUE%UNDER RTIACT, 2005
{"' “n.,‘! 100004685120
A &
e,
&
FORM 1 & XIV
Date:  27/07/2015 qgarE 97 9% Pago  1of 1
Taluka BARDEZ Survey No. 293
TR T daT
Village Camurlim S Sub Div. No. 34
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) ST &7 (3. 31T, =i, H1.)
Dry Crop Garden . Total Cullivable Area
i Rice Khajan Ker Morad i
[ERE) e e e e T AT BT
0000.00.00 0000.00.00 0000.22.00 0000.00.00 0000.00.00 0000.,00.00 0000.22.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) R &7 (8. e, =, ¥.)
Pot-Kharab RCRAES Remarks 4=
Class(a) Class(b) Total U_n-CuHivable Area Grand Total
o () = (3) TR A S b5
0000.00.00 . 0000.00.00 0000.00.00 0000.22.00
Assessment: oo 00 Foro . 0.0 Predial o 0.0 Rent 0.00
AT sfgT w
.No.| Name of the Occupant Khata No. Mutation No. Remarks Qe
FEET 7T T AAL ST A
1| Reyaz Ratan Mama 16841
S.No. [ Name of the Tenant wers wi= Khata No. | Mutation No. | Remarks
ary faT ST o ar
1 Nil
Other Rights Eraserd Mutation No. Remarks
Name of Person holding rights and nature of rights: ¥ A T
T EH} T RO-AT A g T
Nil.
Details of Cropped Area fRmraTsfter &= arwsfie
Year Narne of the Mode |Season [Name Irrigated Unirrigated |Land not Available for Source of |Remarks
- Cultivator kans #R ot crop AT EREE i o imgalion 1oy
ature g
AT AT AEE AT | yoamsams  [HaAsSqhis Ha.Are.Sq M
e pc o fpotd | foamst
20002 N/A KHARIF | NiA ' NIA Full
010 Fallow
Land
End of Report
; inqui 1 d Taluka. 3
Fo, her inquires, please contact the Mamlatdar of the concerned Taluka, \3&’:‘ \\) al \¢ g_ .
GFFICER IN CHARG
LAND KRECORDS s
VIDE GCVERMMENT OR
261412001 - RO (1376)
DATED ZTHOZO .
Iafocom Prvate Lim
prace: s pusa-Go?
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INFORMATION ISSUEQUNDER RTIACT, 2005

o

100004685132
& 1
FOR i & X1V
Date:  27/07/2015 quATH 9 7 Y Pago 1 of 1
Taluka BARDEZ Survey No. 204
g T a7
Village Camurlim ) Sub Div, No. 2
T e Aax
Name of the Field Khajan Tenure
AT AT T T
Cultivable Area (Ha.Ars.Sq.Mtrs) TTTOT 87 (&, <. =it #ft,)
Dry Crop Garden . . Total Cultivable Area
Rrcraw . Rice Khajan Ker Morad rr
iy Pee i o il
0000.00.00 0000.04.50 0000.00.00 0000.00.00 0000.00.00 0000.00.00 0000.,04.50 j
Un-cultivable Area (Ha.Ars.Sq.Mitrs) T &1 (3, <, =T, #¥.)
Pot-Kharah __9'€ &1 Remarks
Class (a) Class (b) Total Un-Cultivable Area Grand Total
() i (=) Tt AT s TET .
0000.00.,00 0000.00.00 0000.00.00 -[0000.04.50
Assessment ;| Rs. 0.00 ;:ro Rs. 0.00 erPredml Rs. 0.00 gent Rs. 0.00
S.No.| Name of the Occupant Khata No. Mutation Na. Remarks T
TS AT Y HET ST
1| Reyaz Ratan Mama 16842
S.No. | Name of the Tenant F@rr 7 Khata No. | Mutation No. | Remaris
T AT e arr
1 : Nil
Other Rights ‘m Mutation No. Remarks
Name of Person holding rights and nature of rights: ST =T
A B T HOT-ATH A q g TR
Nil
Details of Cropped Area T=rraTeiter &= argefier
Year Name of the Mode: | Season  |Name Irfigated Unirrigated [Land not Available for Source of |Remarks
- Cultivator f AT of Crop TS IEREG jcullivation s asfr | irrigation [
- o vt i Nature Area gz | fiwrar
) ‘.‘ -;—..,_._ Ha.Ars.Sq.Mlis Ha.Ars.Sq.Mts e Ha.Ars.Sq.Mts SITF?
WA 151:'»1,“ fore o, [rw o, e, o o,
= v ! W-Nil
ARt ‘G \‘
T OF ENIRONMLI 2 End of Report
Eor -any fagthér i mqp r_é‘ ase contact the Mamlatdar of the concerned Taluka,
) Vi g
\vaiker
OFFICER IN CHARGE
LAKD RECO RDS R
VIDE GOVERNWENT ORD
261112001 - RD (T375)
OATE® 221 mﬂ“ ed
— Erbink Infecon: Private Limi
Fracy: Mapusa-Got




491 v
INFQRIMATION ISSUEQ UNDER RTIACT, 2005
,} 100004685135
FO { I & X1V
Date:  27/07/2015 TATH 97 9Y Page 1 of 1
Taluka BARDEZ Survey No, 224
g ek ced
Village Camurlim Sub Div. No. 3
T [FASUEERS
Name of the Field Khajan Tenure
Cullivable Area (Ha.Ars.Sq.Mirs) =TT &1 (3. e, =Y, oft.)
Dry Crop Garden Total Cullivable Area
Rice Khajan Ker Morad i
R AT v e e T FATTO A
0000,00.00 0000.00.00 0000.02.25 0000.00.00 0000.00.00 0000,00.00 0000.02.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT & (8. ane, =t 1)
A QI ETT : Remarks &
Class (a) Class (b) Total Un-Cultivable Area Grand Total
i (31) =i () AT A T
0000.00.00 0000.00.00 0000.00.00 "OOUD.{‘JZ.25
Assessment: oo 000 Foro os 0.00 Predial oo 0.00 Rent oo 0.0
HTHIT LTEY e iz
IS.No.| Name of the Occupant Khata No. Mutation No. Remarks T
FEAATU AT eI ERY ST A
11 Reyaz Ratan Mama 16843
S.No. | Name of the Tenant Farr 7= Khata No. | Mutation No. | Remarks
' T HET AT A ar
1 Nil
Other Rights %a< T Mutation No. Remarks
Name of Person holding rights and nature of rights: CRTT A T
T U} T FOT-AT AT T gH T
Nil
Details of Cropped Area firrareiier éam=r araeiis
vear | Namecritie Mode | Season |name Irigated Unirrigated  [Land not Available for Source of |Remarks
leultivation wftwonfr | {rrigation
Ci T G fSrea : T
% ultivator frr fCrop' QEE - PO
ST COT-AT AT | paansaMis  [HaAsSqMis s HoAmSaMs | grpr
afr EA o T A o A . are, = o,
2009-2 NA ~ 7 [KHARIF  [N/A NIA Full
010 Fallow
Land
End of Report
Wby el o
OFFICER iN Chk ]GE
- (“5:' WD RECORSS
ERNWENT :
26/1/2001 . g ‘{?Esszt.) ORDER
DATER 221 #2301
EakinX Iafocnm Prmtc Limited

Miecy: Mepusa-G
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INFORMATION ISSUED H‘NDER RTIACT, 2005

et
)

L
Lk

g

100004GA5145

TOR & X1V
Date:  27/07/2015 AT 97 98 Page 1 of 1
Taluka BARDEZ Sur“,ey No. 224
T . T AT
Village Camurlim Sub Div, No, 4
Name of the Field Khajan Tenure
fraT T AT TR
Cultivable Area (Ha.Ars.Sq.Mtrs) T¥ToT 8 (2. an<. =t )
Dry Crop Garden ) - Total Cullivable Area
farorra P Rice Khajan Ker Morad P
T TS it s o i
0000.00.00 0000.00,00 0000.01.50  0000,00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &7 (8. am<. =i, oY)
Pot-Kharah e @xa _ Remarks 4T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
= (o) T (3) TR AT ST T
0000.00.00 0000.00.00 0000.00.00 0000.01.50
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs, 0.00
AT HT R &
S.No.| .Name of the Occupant Khata No. Mutation Na. Remarks - —[
LESEEIGIC Ty HET ETATIRNG
1 Reyaz Ratan Mama 16844
S.No. | Name of the Tenant gwr wix Khata No. | Mutation No. | Remarks
EIGKCE SR iy
1 Nil
Other Rights @< Mutation No. | Remarks
Narpe ofEerson holding rights and nature of rights: FowTe A T
| - g ETCNGECOTT-ATY AT T g WA
) P t-—j} Nil
sk o ,‘r}'

Details of Cropped Area fwrarsfier gerrat arasfier

Yeaj,- S — Mode |Season |name Imgated Unirrigated  |Land not Available for Source of |Remarks
A ) lcultivation =iftwwdftx [ irrigation
it Cultivator G e lof Crap EINIEG e i ngell T
| Nature Area g | RS

ST -7 T AT HaArs.SqMis  |HoAmSqMis HoAmSaMis | gy

Tt Roome whoft,  [% o wh o ; %, s, of,
2009-2 NIA - |KHARIF [ N/A NIA 5 - Full
010 Fallow

e Land
End of Report

For any further inquires, please contact the Mamlatdar of the concemned Taluka.

Ve ke
OFEFICER I C=aRGE
LAND RE.COH.QS )
YiDE GOVE*N{-'F N‘:‘ JRGER
261142601 - RD (73769
PATED 22/10r2091 -
LihioX karocore beraic Limi
Place, Mepusa-taos
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INFORMATION ls'swi? UNDER RTIACT, 2005

l”\ %
FO%R%Q

& XIV

W

100004685147

Date:  27/07/2015 TgaTH 9 7 9% Page 1of 1
Taluka BARDEZ Survey No. 224
AT e e
Village Camurlim Sub Div. No. 5
Name of the Field Khajan Tenure
frars |t HRIT TTT
Cullivable Area (Ha.Ars.Sq.Mtrs) FTIOT &3 (&, 31T, =T, 3T.)
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad :
o ATTIS ;
ki I Gixd biines g A i
0000.00.00 0000.00.00 0000.01.50 0000.00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) arft & (2. e, =%, )
Pot-Kharah LCRAES Remarks @<
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 (3) =i (3) T AT S T
0000.00.00 0000.00,00 0000.00.00 - 0000.01.50
Assessment : * Foro Predial Rent
Rs. 0.00 Rs, 0.00 Rs. 0.00 ; Rs., 0.00
EIENES Fftarer o
.No,| Name of the Occupant Khata No. Mutation No, Remarks A
TR T AT T AT R A
1| Reyaz Ratan Mama 16845
S.No. | Name of the Tenant Far @i Khata No. | Mutation No. | Remarks
arY AT ST i
1 Nil —
Other Rights @< e ) Mutation No. Remarks
Name of Person holding rights and nature of rights: ST A RY
T TCOT FCOM-AT A1 T gh ThC
- Nil
Details of Cropped Area fRsrarefier S arasfter
Year | Naimeofthe Mode |Season |Name Irrigated Unirrigated  [Land not Avallable for Source of |Remarks
o lcultivation mRwmsfy ___|ifrigation  |aor
* Cultivator i e orCrop. EIUIEE) itz iea G | RS
T -1 AT A | jpassoMs  |HaAmSaMs s HaAsSaMis | o
T ¥ooreow o, [T s o ¥, o = o
2009-2 NIA - |KHARIF |N/A NIA = Ful
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
Yo hV)e e
OFFICER N CHARGE
LAND RECORDS
VERNMENT ORDER
26/4r20m - RD (7376}
DATED 22M0/2C01 P
Ethiak fafecom Private Limit

Prgrca; e mrsa-Goa
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INFORMATION ISSUE% UNDER RTIACT, 2005
.‘"\ 100004685150
(B
FORM I & X1V
Date:  27/07/2015 THATH 7 9% Page 1of 1
Taluka BARDEZ Sur\rey No. 224
ATEEHT T FaT
Village Camurlim Sub Div. No. g
Name of the Field Khajan Tenure
EIEIGH T STRTC
Cultivable Area (Ha.Ars.Sq.Mtrs) TRV & (&, amr. =, )
Dry Crop Garden K Total Cultivable Area
Rice Khajan Ker Morad
R AT i iy i LT SR A
1 0000.00.00 0000,00.00 0000.01.50 0000.00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AR &1 (3. ame. =, #.)
Pot-Kharah e @q= Remarks RT
Class (a) Class (b) Total Un-Cultivable Area Grand Total
aif (1) T (3) T AR e el
0000.00.00 0000.00.00 “0000.00.00 0000.01.50 |
Assessment : Foro Predial Rent
Rs. 0.00 s, 0.00 Rs. 0.00 5. 0.00
e R S s e R
‘S.No. Name of the Occupant Khata No. Mutation No, Remarks P
SN AT AT . Ty HeT T
' 1| Reyaz Ratan Mama 16846
S.No. | Name of the Tenant gwr i Khata No. | Mutation No. | Remarks
T HET BT T
l 1 Nil
Other Rights TaX g% Mutation No, Remarks
Name of Person holding rights and nature of rights: SETCF =T
TA g HTCT FLUT-AT 74 T §E THT
: : Nil--
Details of Cropped Area fi=maTefter &=t arsfier
Year Name of the Mode |Season |name Irigated Unirrigated |Land not Available for Source of [Remarks
Cultivat i e c ST RraaT jaultivation miwefr ___firrigation  [5..
bl uhivator ot rup. Nature Area &g | RisTST
R RO [EEREICS HeAmSqMis  [Ho.Ars.SqMts — HoAmSaMs | yrie
CIES gt o, [3 e whoft, & e, <t o,
2009-2 N/A KHARIF | N/A NIA Full
010 ) Fallow
Land
) End of Report
For uuevﬁf“u“rlr’zfr inquires, please contact the Mamlatdar of the concerned Taluka.
\4{}[{‘/& ;\ 7o
OFriogy s L
Lan) N Cug
Vi (V) RECH.: RGe
2811 GQVERHM I\?RUS
1200 T
PATED oL~ RO (75 04] ORDER
; ()
E{H.r 22”0’21101 )
Wrca; pgo 0P Pri .
‘DQ&,;,GO“ fe L’mf’ d,
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INFORMATION ISSUE%UNDER RTIACT, 2005
100004685151
‘\«!
()R l & X1V
Date:  27/07/2015 FaTH 97 98 Page  1of 1
Taluka BARDEZ Survey No. 204
AT HEECE
Village Camurlim Sub Div, No. 7
RIES fEamn a7
Name of the Field Khajan Tenure
e 7t T AT
Cultivable Area (Ha.Ars.Sq.Mtrs) SITITOT &1 (8. 31, =T, #1.)
Dry Crop Garden . Total Cullivable Area
T T Rice Khajan Ker ‘Morad et .
T T Exd T ® il
0000.00.00 0000.00.00 0000.01.75 0000.00.00 0000,00.00 0000.00.00 0000.01.75
Un-cultivable Area (Ha.Ars,Sq.Mtrs) ATTS &7 (3. =T, =T, #%.)
Pot-Kharah e @& Remarks =T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 (a7) aif (a) T AT s T
0000.00.00 0000.00.00 - 0000.00.00 0000.01.75
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs, 0.00 i Rs. 0.00
AT A iz
S.No.| Name of the Occupant Khata No. Mulation No. Remarks AT
FeRGTH AT IR EES ST
1| Reyaz Ratan Mama 16847
S.No. | Name of the Tenant Far =t Khata No. | Mutation No. | Remarks
CIGKERS REHTT e
1 Nil
Other Rights W o Mutation No. Remarks
g Name of Person holding rights-and nature of rights: TR A ra
TR BH} T WOT-TY T T FH WET
Nil
Details of Cropped.Area fwraTeier &mar arasier
(Year Name of the Mode | Season |Name {rrigated Unirrigated [Land not Avallable for Source of |Remarks
- Cullivator {a AR fof Crop ELUEEY [EREcy jcultivation_mfm ol ... imgation gy
. Nature Area &1 | il
T AT RERA AT | jaassqms  [HoAmSqMis o HoAmSabs | erfr
T oot ot (R e oot 7. o, =, ot
2009-2 NIA KHARIF /A NIA - Full
010 i Fallow
Land
End of Report

For anyﬁarﬁmuqqglres please contact the Mamlatdar of the concerned Taluka.
AANAG L—fy» Sy
P S

S\

T OF EMIROAENT } 2|

\&)\\Jo\ K-

GE
® 1N CHP\R
OFFICE RECO cr
NENT ORD

RD 7376}
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INFORMATION ISSUED UNDER RTIACT, 2005

Sra
&
o

6

Vv

100004685154

Cl’& X1
Date: 27/07/2015 AT 4T Y Page 1af 1
Taluka BARDEZ Survey No. 294
ATTHT . T T
Village Camurlim e Sub Div. No. g
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mlrs) TITOT & (. =T, =1, o)
Dry Crop Garden ' : Tolal Cultivable Area
Rice Khajan Ker Morad
R qETET g u o - T AT &
0000.00.00 0000.00.00 0000.01.75 0000.00.00 0000.00.00 0000.00.00 0000.01.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATTTa &7 (2, &<, =¥, #T,)
Pot-Kharah 9 @a= Remarks r
Class (a) Class (b) Total Un-Cultivable Area Grand Total
af (%) it (7) T A A T
0000.00.00 0000.00.00 U_OQQ.OO.DO 0000.01.75
Assessment ; Foro :  Predial Rent
" Rs. 0.00 Rs. 0.00 Rs., 0.00 Rs, 0.00
ST : ] W famer =
S.No.| Name of the Occupant Khata No. Mutation No, Remarks T
FEARTI AT Ty qET T A
11 Reyaz Ratan Mama 16848
S.No. | Name of the Tenant gar¥ ait Khata No. | Mutation No. | Remarks
amy #aT ¥oprod | A
1 Nil
Other Rights Wﬁ'ﬁ . Mutation No. Remarks
Name of Person holding rights and nature of rights: Femre T
T g HTX0T FO-ATY AT 5 THC
: Nil
Details of Cropped Area fiemardits &mm=r amsfier
Year | Name ofthe Mode |Season [Name Imigated Unlirrigated  |Land not Avallable for .Sc.)urc.e of |Remarks
x Cultivator i Lo f Crop AT Braeer lcultivation mfwedy |rng§t|on P
: ; Nature Area & At
AT T-ari T | HaAmSaMis  |HaAm.SqMis e HoAsSaMs | qpr
i P e S ¥, s, < of
2009-2 NIA KHARIF | NiA NIA Full
010 = Fallow
s Land
End of Report
For any fugther inquires, please contact the Mamlatdar of the concerned Taluka,
@ i \l‘() Cﬁ
ho\uat Ke
OFFICER In CHARGE
LAND RECORDS
VIDE GAYERNMENT ORDER
26/1/2001 -~ RD (7376)
DATED 2211012001
EthinX focom Private Limited
Plaget Mapusa-Gaz
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INFORMATION ISSUEQ{UI\DER RTIACT, 2005
»\ 100004685174
W C‘
&
FOR I & X1V
Date:  27/07/2015 FJgar+ 97 9% Page 1of 1
Taluka BARDEZ SUWGY No. 224
Village Camurlim Sub Div. No. g
UIES fwar #ae
Name of the Field Khajan Tenure
NIE I T T
Cultivable Area (Ha.Ars.Sq.Mtrs) STIT0T &3 (%, &<, =i, 1)
| Dry Crop Garden - Total Cullivable Area
Rlce Khajan Ker Morad
R arTa aft i e AT SO A
0000.00.00 0000.00.00 0000.20.00  0000.00.00 0000.00.00 0000.00.00 0000.20.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &7 (3. =<, =T, t.)
Pot-Kharab  WTe @& Remarks T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
it (31) =it (@) T AT A TET
0000.00.00 0000,00.00 0000.00.00 0000.20.00
Assessment ; Foro . Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 ) Rs. 0.00
STHTT R Ffeyrer ey
.No. | Name of the Occupant Khata No. Mutation No. Remarks T
FENEH AT T FAT ST
1| Reyaz Ratan Mama 16849
S.No. [ Name of the Tenant Ferrafr Khata No. | Mutation No. | Remarks
. CIGKEES BT 7 frr
1 Nil
Other ngth Eradtil Mutation No. Remarks
Name of Person holding rights and nature of rights: SRR T
TET A7 ST TO-IT AT F g THE
Nil
Details of Cropped Area fomaeiie &= arqefia
Year | Name of the Mode |Season. [Name Irrigated Unirrigated  |Land not Avallable for Source of |Remarks
- Cultivator e WA fof Crop ATTAT o cultivation mfiwefe |rr:g§t|on T
. Nature Area & frsrr=T
ST o= Rt AT | paassoMis  |HaAm.SqM e HeAsSaMs | gt
T R A A . a7 . oY,
20092 N/A KHARIF [ N/A NIA Full
010 g Fallow
Land

For any further inquires, please contact the Mamlatdar of the concerned Taluka.

End of Report

'}SO et
OFFICER IN CHARGE'
LAND RECORDS

VIBE GOVERNMENT ORDER
26/1/2001 - RD (7378)

DATED 22/0/2004

EthinX lafocom Private Limited

Pison: Mepusa-Goa
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wr
INFORMATION lSSL&ED UNDER RTIACT, 2005
',{I? 100004685182
Wiz
NS0
FORM 1 & X1V
Date : 27/07/2015 T ;‘3'1 F979Y Page 10of 1
Taluka, BARDEZ Survey No. 024
Village Camurlim Sub Div, No.  1p
RIEs ) B A
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) ST 8= (8. e, =T, =t)
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad
R EIRIEG) | s o - T AT A
0000.00.00 0000.00.00 0000.02.00 0000.00.00 0000.00.00 0000.00.00 0000,02.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) 7T &= (2. <, =t 1)
Pot-Kharab R Remarks 4=r
Class (a) © Class (b) Total Un-Cultivable Area Grand Total
3 (ar) i () T AT S qERT
0000.00.00 0000.00.00 0000.00.00 0000.02.00 _ i
Assessment : Foro | Predial .. Rent
Rs. 0.00 Rs. 0.00 .- Rs. 0.00 Rs. 0.00
ST HIT e ) &
F.No. Name of the Occupant Khata No. Mutation Na. Remarks i
1| Reyaz Ratan Mama 16850 )
S.No. [ Name of the Tenant =@ wf Khata No. | Mutation No. | Remarks
iy A e |
] Nil
Other Rights 5a< Mutation No, Remarks
Name of Person holding rights and nature of rights: YR A bRt
T ST HLOT-AT AT TG TH
Nil
Details of Cropped Area fasTa=iter &= araefter
Year Name of the Mode | Season__|name Irrigated Unirrigated [Land not Avallable for Source of |Remarks
(S cultivatlon mffwoadr | jrrigation
Cultivat & T e T ? e iy
2t uitivator C rup. Nature Area & ferisr
R TR THAR | doarssatts  |HoAmSohis . HaAmSaMts | g
A L o o 1 . ame. <t oY,
N/A KHARIF | N/A N/A - Full
N Fallow
Land

ase contact the Mamlatdar of the concerned Taluka.

End of Report

7 A
o | uare
OFFICER IN CHARGE
LAND RECORDS
VIBE GOVERNMENT BRODER
2812004 - RD (7376)

DATED
EthinX

221012004 .
infocom Private Limited

Place: Mapusa-Gaa
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INFORMATION ISSUED UNDER RTI ACT, 2005

f“g'\
2re

&3
FORM 1 & X1V

1000046685185

Date:  27/07/2015 AT 97 9% Page 1 of 1
Taluka BARDEZ SUWEy No. 224
ATERT HEEEES
Village Camurlim Sub Div. No, 11
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) TTT9T & (&, <. =1, 1)
Dry Crop Garden ) Total Culllvable Area
I o e Rice Khajan Ker Morad ) o
. : aft AT e AT e %
0000.00.00 0000.00.00 0000.01.50 0000,00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mrs) T &1 (3. 1<, =T, HT.)
Pot-Kharab ¢ @4 Remarks @<
Class (a) Class (b} Total Un-Cultivable Area Grand Total
i (#0) T (3) TR AT A Ll
0000.00.00 0000.00.00 0000.00.00 0000.01.50
Assessment: oo g0 Foro pe 000 Predial oo g.00 Rent pe. 0.0
AT ; T
S.No.| Name of the Occupant - Khata No. Mutation No. Remarks T
FERT AT EIGELS HTRIT A
1| Reyaz Ratan Mama . 18881
S.No. | Name of the Tenant gar 7= Khata No. | Mutation No. | Remarks
QT HAT TR dra
1 Nil
Other Rights gax i Mutation No. Remarks
Name of Person holding rlgihts and nature of rights: TR arer
T B ST HOT-AT AT T g THC
Nil
__‘....A.-,m"?x.:-.‘.:' :
G E R Details of Cropped Area e drams araafter
T — 7 > \\ Mode | Season  |Name Irrigated Unirrigated |Land not Available for Source of |Remarks
I Wetrit 1& i fw | bfcrop T froy  [oilbelon mReals | Imigation g
e , Nature Area g | R
Qﬁ' ¢ TR AT | ponssqhs [HaAsSaMis s HoAsSaMs | ofr
T T O 7 o <t o,
NIA KHARIF [ Nia NIA Full
Fallow
) l.and
End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka,

\(go\ et i\kf-’?

OFFICEP IN CHARGE
LAMD RECORDS
VIDE GOVERNRENT ORDER
28142001 . RN (7376)
NATED 221012061
Ethind Infocem Private Limited
Pilace: Maposa-iioa
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INFORMATION ISBUED UNDER RTIACT, 2005

v 100004685188

Py
5

FOR I&XIV

Date:  27/07/2015 THATH 9 7 9Y Page 1of 1
Taluka BARDEZ Survey No, 224
BLSER d Haz
Village Camurlim Sub Div. No. 12
i e e
Name of the Field P’haJan Tenure
g At ; " T W
Cultivable Area (Ha.Ars.Sq.Mtrs) ITITT 81 (2. &<, =, )
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad
0000.00.00 0000.00.00 0000.02.25 0000.00.00 0000.00.00 0000.00.00 0000.02.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &1 (&, e, =T, rf’r)
Pot-Kharab  9rE @xre Remarks =T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (ar) = () T AT st T
0000.00.00 0000,00.00 0000,00.00 0000.02.25 |
Assessment ; "= Eorg Predial - Rent
" Rs. 0.00 Rs. 0.00 Rs. 0.00 " Rs. 0.00
BT T - Y e
.No.| Name of the Occupant Khata No. Mutation No. Remarks T
FEET AT T HET ST A
[ 1| Reyaz Ratan Mama 16852
S.No. | Name of the Tenant e i Khata No. | Mutation No. | Remarks
T AT HTRIT A i
1 Nil
Other Rights =a< @ Mutation No, Remarks T
Name of Person holding n‘g';hts and nature of rights: SCHTT H S
T T IO SIOT-ATY AT B NI
=y 4 Nil
cigpt Details of Cropped Area fsmaTeiier &=t arvefier
Year ;13 Mode Season  IName Irrigated Unirrigated |Land not Avallable for Source of [Remarks
) i | irrigation
i ; fa " fero EIUIRGY ST lrng? Fiea
K p. Mature Area & GRRIE}
___'_k___ T i HaAm.SqMis  [HaAmSqMis HoASqMis | grfr
] R LA o 3, . <, o,
20092 NiA KHARIF - |NfA B NIA . Full
a1 Fallow
o Land

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.

éjo | Ueellezr s
ICER IN CHARGE
LAND RECORDS

YIDE GOVERNMENT ORDER
26/1/2001 - RD (7376)

DATED 22/10/2001

EthinX Infocom Pri
St il o:mte Limited
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 INFORMATION ISSUED UNDER RTIACT, 2005

r«g»
L
&

& X1V

100004685190

Date:  27/07/2015 AT 97 9% Page 1of 1
Taluka BARDEZ Survey No 224
GINETE TF 49T
Village Camurlim Sub Div, No. 43
Name of the Field Khajan Tenure
HRIEEIES - ) T FATC
Cullivable Area (Ha.Ars.Sq.Mtrs) FT9T9T &= (&, e, =1, #t)

Dry Crop Garden Total Cultivable Area

Rice Khajan Ker Morad -
o %
qAATET o b P T W A

0000.00.00 0000.00.00 0000.02,75 0000.00.00 0000.00.00 0000.00.00 0000.02.75

Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATF &= (. s, =T, 1)
Pot-Kharah W& @Ua Remarks @

Class (a) Class (b) Total Un-Cultivable Area Grand Total

T (31) 7 (%) g AT st s

0000.00.00 " 0000.00.00 0000.00.00 i {0000.02.75

Assessment : - Foro Predial Rent

Rs, 0.00 Rs, 0.00 Rs., 0.00 Rs. 0.00
ATFTT HIT biccicd =
.No.| Name of the Occupant Khata No. Mutation No, Remarks T
FSETU AT CIGAERY AT
1| Reyaz Ratan Mama 16852
S.No. | Name of the Tenant gart #iw Khata No. | Mutation No. | Remarks
T AT ST e
1 Nil

Other Rights Ta< Mutation No, Remarks

Name of Person holding rights and nature of rights: ¥ETC i

T T T FOM-ATY AT TG T

Nil

Details of Cropped Area_fieraefisr &= argsfier

Mode |Seasen |Name Irrigated Unirrigated  [Land not Available for Source of |Remarks
e AT of.Crop ST Ererry cultivation  srfis sofir irrigation e
: Nature Area @ | fRisiT
T | HaAmSqMis  |HaAmSqMis HoAsSaMis | grfe
R L . e, o,
NIA KHARIE | NIA NIA - ‘[ Ful
Fallow
Land
Endruchpdrt

For any further inquires, please contact the Mamlatdar of the concerned Taluka.

Yo\vettko
OFFICER IN CHARGE
LARNU KECURDE

YHIE COVERNNERNT ORDER
26/1/2004 - RD (7376}
DATED 22050/2001
FthinX Infncom Private Limited
Plave: Mapue -tasa



502

\\
INFORMATION ISSUE% UNDER RTI ACT, 2005
o - 7 ' = 100004685194
W&y
FORIG(T.:Q X1v
Date:  27/07/2015 THATA 97 Y Page 1of 1
Taluka BARDEZ SUWEY No. 224
GIRED) hekicey
Village Camurlim Sub Div. No. 14
Name of the Field Khajan Tenure
Cullivable Area (Ha.Ars.Sq.Mtrs) FITTT 7 (3, ez, =, ft)
D
Ury Crop Garden Rice Khajan o Morad TotaIuCurlivg_ble Area
il T ey o s RarL oy s
0000.00.00 0000.00.00 0000.02.50 0000.00.00 0000.00.00 0000.00.00 0000.02.50
Un-cullivable Area (Ha.Ars.Sq.Murs) T &1 (3, @, =, )
Pot-Kharah W€ @< Remarks
Class (a) Class (b) Total Un-Cultivable Area Grand Total
i (2n) Tf (1) T T S TE0
0000.00.00 0000.00,00 0000.00.00 0000.02.50
Assessment : Foro Predial Rent
Rs. 0.00 s Rs. 0.00 Rs. 0.00 . 0.00
HTHTT HIT - e o M
S.No.[ Name of the Occupant Khata No. Mutation No. Remarks T |
T ET A T HaT BT
1| Reyaz Ratan Mama 16854
S.No. | Name of the Tenant gar 7 Khata No. | Mutation No. | Remarks
EIGRCES e | A
1 Nil -
Other Rights za¢ 0 Mutation No, Remarks
Name of Person holding rights and nature of rights: L e ST
T g MO HLOT-ATY T T BH THT :
Nil
Details of Cropped Area f=rarsier &= arosier
Mode | Season Namé ' Irrigated Unirrigated [Land not Available for Source of |Remarks
B W ot crop wTT Rrora joullivation siftwenfir | irrigation |5
, Nature Area & | fisrTiT
TET T HaArsSqMs  |HaAm.SqMis s HaAs.SoMts | g
N Rk A e i %, 3, i o,
NIA KHARIF  [N/A NIA Full
Fallow
Land

End of Report

For any further inquires, please contast the Mamlatdar of the concerned Taluka,

\

Jelvailee
OFFICER IN CHARGE

LAMD RECORDS

VDE GOVERNMENT ORDER

151172001 - RD (737€)

DATED 221072901

Liria 7 infocom Private Limited

Flace: Mapusa-Goa
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INFORMATION ISSUED {JNDER RTI ACT, 2005
' LT

Qe

2

FORM 1 & XIV

\\7

100004685196

Date:  27/07/2015 AT 7 9Y Page  1of 1
Taluka BARDEZ SUI’VGY No. 224
Village Camurlim Sub Div. No. 15
e Ry AaT
Name of the Field Khajan Tenure
Gultivable Area (Ha.Ars.Sq.Mtrs) STTTOT &1 (%, =<, =T, 71.)
Dry Crop Garden " ; Total Cullivabla Area
Rice Khajan Ker Morad ——
Fraa AT 'y - i T ST S
0000.00.00 0000.00.00 0000.02.50  0000.00.00 0000.00.00 0000.00.00 0000.02.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT & (&, are, =T, 1)
Pot-Kharah I @ Remarks T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
=if (1) = (@) g At sl I
0000.00.00 0000.00.00 0000.00.00 0000.02.50
Assessment : Foro Predial Rent
Rs. 0.00 : Rs. 0.00 Rs, 0.00 ! Rsg. 0.00
HTHTT T IR T
.No.| Name of the Occupant Khata No, Mutation No. Remarks T
TG AT AT AT BRI A
1| Reyaz Ratan Mama 16855
S.No. | Name of the Tenant Fer iz Khata No. | Mutation No. | Remarks
SIGEERS SCETT A i
3 Nil
Other Rights Za< g Mutation No. Remarks
Name of Person holding rights and nature of rights: FCHTT T
T A T HCOT-AT AT T EH T
—-Nil
Details of Cropped Area fmmarsier g=m=m araefisr
¥ Name of the' | Mode [ season |name Imigated Unirrigated |Land not Available for Source of |Remarks
&Ef-u-.,‘_:_ b, : leultivation  srfi sofr irrigation
b A cntiival o M fc AT EREE i et
....E_..___ :Q}l‘._ .l ° rop‘ Nature Area drr | R
- ; AEA T | joassomts  |HoAmSqMs HaAs.SaMts | gfy
of pnvisea et fpacwd [T . o, <o
THEAAN{E NIA KHARIF  |N/A NIA Full
Fallow
Land

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.

4 !
. @o\ Vel l’Zf_?Z‘
OFFICER IN CHARGE

LANWD RECORDS
vIDE GOYERNMENT ORDER
26/1/2001 - RD (7376)
DATED 221012001
EtkinX Infocom Private Limited
Piace: Magusa-Goa
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INFORMATION ISSlED UNDER RTIACT, 2005
[ 'p"‘ '\5 L 100004685190
Oy
et
&
FOR@ 1& X1V
Dale:  27/07/2015 TEATH 97 Y Pago 1 of 1
i SEETEY
Village Camurlim Sub Div. No. 4
i _ R e
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mirs) ATV & (B, <, =it #ft.)
Dry Crop Garden . Total Cultivable Area
Sl :jq.ce I'<huajan ;:jr Morad T o,
0000.00.00 0000.00.00 0000.,02.50 0000.00.00 0000.00.00 0000.00.00 0000.02.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) RT3 &7 (&, <, =T, #.)
-Kharab___ W x4 Remarks
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (1) i () T AT s T
0000.00.00 0000.00.00 0000.00.00 0000.02.50
Assessment : Rs. 0.00 ;c;ro Rs, 0.00 Predial Rs. 0.00 ;ent Rs. 0.00
S.No. | Name of the Occupant |KhataNe, | Mutation No. Remarks i
FENGTU AT T 7L HTHT A
1| Reyaz Ratan Mama 16856
[ S.MNo. [Name of the Tenant FaTY AT Khata No. | Mutation No. | Remarks
ATy AT TR T
1 Nil '
Other Rights =a< B Mutation No. Remarks
Name of Person holding rlghts and nature of rights: TR T
AT 7 UTCOT AOT-ATH T T g NI
- Nil
Details of Cropped Area fa=rarfi=r ér=msT arasfier
Year Name of the Mode |Season [yame Irrigated Unirrigated |Land not Available for Source of |Remarks
RroaT i srfls irrigation
Cultivator T "#EE lof Crof AT i e
bl oy p. Nature Area & | RS
...A,.._F"%W} R AT | jaamseMs  |HaasSqMis HaAsSaMs | qpe
T Ny R &, e, o, o,
200025 EH{VIROTRe S NA - [KHARIF [NA NiA Ful
010 ¢ {| 0‘2‘ Fallow
— L),\‘e’ Land

1.______—-;./ ; End of Report
Forany further inquires, please contact the Mamlatdar of the concerned Taluka.

ol Vg kas
OFFICER IN CRARGE
LANB RECORDS

YHE GOVERNMENT QRDER
2€/1,2004 . Rp (T376)

CATED 221012004

EthinX Infocom Private I ims
Placea: Mepuza-Goa il
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\
INFORMATION 1SSUEQ\UNDER RTIACT, 2005
: - 100004665200
@
FORM 1 & X1V
Date:  27/07/2015 g A 97 9Y paga 1of 1
Taluka . ' BARDEZ : Survey No. 294
Village Camurlim Sub Div. No. 17
T R FaT
Name of the Field Khajan Tenure
Qe AT T T
Cultivable Area (Ha.Ars.Sq.Mtrs) STTATTT &1 (8. 8T =T, #.)
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad
R AT - e rex THIT AR AT
0000,00.00 0000.00.00 0000.02.25 0000.00.00 0000.00.00 0000.00.00 0000,02.25
Un-cultivable Area (Ha.Ars,Sq.Mtrs) AT & (. e, =i )
Pot-Kharah 9% @<= Remarks &
Class (a) Class (b) Total Un-Cultivable Area Grand Total
= (ar) =t (7) e AR ST TFET
[0000.00.00 0000.00.00 0000.00.00 0000.02.25
Assessment : Foro Predial Rent
, Rs. 0.00 s. 0.00 Rs. 0.00 Rs., ©0.00
s . R A S ) ]
5.No. |/ Name of the Occupant Khata No. Mutation No. Remarks T
A, A T HEE ST A
1| Reyaz Ratan Mama 16857
S.No. [ Name of the Tenant Far a= Khata No. | Mutation No. | Remarks
ar T Ywres | &
1 Nil
Other Rights 3a<gH Mutation No. Remarks
Name.ofBerson helding rights and nature of rights: R A imT
; W AT T B T
; L 1L
¥
“NT (F ;;g\f;m]fs\!ﬂtfﬂ C))
w51t CHaNGE by Details of Cropped Area farrareier &= IREUE
Year | M: ;‘QD“ Mode |Season  |Name Irrigated Unirrigated Lan‘d not Available for Source of |remarks
& *cul ‘ st R lof Grop T Brama lcultivation s ordr .. rrr:gz:mon [
— ; Nature Area &rx | R
R FCoTT-ar REFXAT | Hosssams  [Hoamsaus | HaAmSaMis | qrfe
| R A i L1 §. e, W, o,
2009-2 NIA KHARIF  |N/A N/A Full
010 Fallow
land
! - : End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
4
s\ VUeetle 7
OFFICER IN CHARGE
LAND RECORDS
YIDE GOVERNMENT ORDER
281112601 - RD (7376)
DATED 22/4C/2001

EthinX hafocom Private Lirited

Place: Mepusa-Goa

et e



506

INFORMATION iS“U%{J UNDER RTIACT, 2005

\t’

&

0
24l

FOR I&XIV

b

100004685201

Date:  27/07/2015 AT 9 7 9Y Page 1 of 1
Taluka BARDEZ Survey No. 224
argw T A
Village Camurlim Sub Div. No. 1g
SIES R e
Name of the Field Khajan Tenure
QT At HRIT T
Cultivable Area (Ha.Ars.Sq.Mtrs) T &7 (. s, =Y. 1ft.)
Dry Crop Garden i Total Cultivable Area
Rrerrr T :Eg;‘" Khalan ;;i g:’_:fd T AT
0000.00.00 0000. OO 00 0000.02.75 0000.00.00 0000.00.00 0000.00.00 0000.02.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TTI &7 (8, 1T, %ﬂ’ =)
Pot-Kharah  TE @I Remarks 41
Class(a) Class (b) Total Un-Cultivable Area Grand Total
=1 (21) T (7) T ATT I T
0000.00.00 0000.00.00 0000.00.00 1 10000.02.75
Assessment ; Rs. 0.00 ;c_){ro Rs. 0.90 Predial Rs. 0.00 ::ent Rs. 0.00
rS.No. Name of the Occupant Khata No. Mutation No. Remarks drar
TERIET AT L IRIGERY TR
1| Reyaz Ratan Mama 16858
' S.No. | Name of the Tenant =¥ i Khata No. | Mutation No. | Remarks
T AT S T LA
L ; =Nl :
Other Rights =< g Mutation No. Remarks
Name of Person holding rights and nature of rights: R A T
AT T} YT W=7 77 7 g W1
Nil -
Details of Cropped Area fawmaTetter &=m=t araefier
Year _| Name of the Mode |Season |Name Irigated Unirrigated Land not Available for Source of [Remarks
Cullf i . o bt S R lcultivation mftwenfir | irrigation T
bl il p,. Nature Area Zrr | fisri
%%) ; REERIES HoAs.SqMs  |HaAmSqMis = HoAmSaMis | oo
Hﬂ':im e LA A T O X . o, =t off, :
s clee t:; NiA KHARIF | NiA NiA i Ful
0\?}' Py Sl Fallow
LA 148 Land
End of Report
For any further inquires, please contact the MamI'\td'n' of the concerned Taluka.
; Vicey
Ll et lé,.-—
F{é@g {N GHARGE
OF neC@RUS
U“E,BRH NT RDER
ViDE %’;‘:. R0 (7376)
281472 7214012001 rmited
OATED Private Limu®
% tnfocom
mh‘ N—GO‘
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\ AY
INFORMATIO
i ESSE%HNDER RTIACT, 2005 100004605203
{0y
el
FORM | & X1V
Date:  27/07/2015 AT 97 9Y Page 1 of 1
Taluka BARDEZ Survey"Ho. . 224
Village Camurlim Sub Div. No. 19
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T & (. 3. =T, )
Dry Crop Garden : Total Cultivabla Area
Rice Khajan - Ker Morad -
[EREE) ATTAT i e ey QT AT B
0000.00.00 0000.00.00 0000.02.75  0000.00.00 0000.00.00 0000.00.00 0000.02.75
Un-cultivable Area (Ha.Ars.Sq.Mitrs) AT & (&, 8. =T, #1.)
Pot-Kharab RIS Remarks <r
Class(a) Class(b) Total Un-Cultivable Area Grand Total
=1f (37) 7t (@) T ATFAF AT THT
0000,00.,00 0000.00.00 0000.00.00 0000.02.75
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 ; Rs. 0.00
e . Srer =
S.No.| Name of the Occupant | KhalaNo. | Mutation No. Remarks -
TR A Ty AT FTET A
1| Reyaz Ratan Mama 16859
S.No. | Name of the Tenant F=r 7T Khata No. | Mutation No. | Remarks
T AAT ST iy
1 Nil ST
Other Rights Ta< Mutation No. Remarks
Name of Person holding rights and nature of rights: TR A bEes
AT T W FCOT-AT AT T g THC
Nil
Details of Cropped Area fimarsier &ram=T arqefter
Mode | Season IName Irrigated Unirrigated  [Land not Available for Source of |Remarks
o T ot Grop AT S jcultivation mfmefr | irrigation |5
. Nature Area &t | T
R AT | jaamsoMs  |HoAsSaMs L HaAmSqMis | o
R A T ’ %, arc, b Y,
NIA KHARIF | N/A NIA Full
Fallow
\ Land
End of Report
For any further inquires, please contact the Mamlatdar of the concened Taluka.
. 'a
o\ ctlker
OFFICER IN CHARGE
LAWD RECORDS
VIDE GOVERNMENT ORDER
261112004 - RD {7376)
DATED 222004 : L
EtkirX Infocnm Private Limited

Place: Mapues-Goa
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r:,

FOR & FORM 1 & X1v

s

100004685205

Date:  27/07/2015 TEATH 97 9% Page 1of 1
Taluka BARDEZ Survey No. 224
T REECE
Village Camurlim Sub Div. No. 99
Name of the Field Khajan TR
Cultivable Area (Ha.Ars.Sq.Mtrs) T &= (2. &z, =, H1.) :
Dry Crop Garden g : Total Cullivable Area
Rice Khajan - Ker Morad
oy EIKIEG) e e e T AT S
@00.00.00 0000.00.00 0000.02.00—  0000.00.00 0000.00.00 0000.00.00 0000.02.00
Un-cultivable Area (Ha.Ars.Sq. Mtrs) T & (B, e, =t 1)
Pot-Kharab Remarks #mr
Class (a)  Class (b) Total Un-Cultivable Area Grand Total |
77 (a1) 9 (@) QET AT ST T
0000.00.00 0000.00.00 0000.00,00 0000.02.00
Assessment : ‘ Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs., 0.00
i Fre BIEEIEN i i ]
.No.| Name of the Occupant Khata No. Mutation No, Remarks i l
FIETE AT T HAT R
l 1| Reyaz Ratan Mama 16860 ’
S.No. | Name of the Tenant zara =ts Khata No. | Mutation No. | Remarks
G ERY ¥ | A
'_ 1 Nil
Other Rights Rl Mutation No. Remarks
Name of Person holding rights and nature of rights: ST o T
AT g ATV =T 7 g T
Nil
Details of Cropped Area fisrarsiier S arasfier
ST PR [ v Imigated Unirrigated  [Land not Avallable for | Source of |Remmks |
B e o s R jcullivation smfrweonfe |mg?tron o
af [ Nature Area érr | Rty
ﬁh‘-'% atT Ha.Ars.SqMls Ha.Ars.Sq.Mls — }_in.m.Sq.Mu qift
U I E A i . srT, =, o,
2009-2 NIA KHARIF | N/A N/A Full
010 : Fallow
s Land
e End of Report
For any fur'thcr inquires, p!:asc contact the Mamlatdar of the concemned Taluka.
&'o\\, ol lCc
OFFICER 18 cm R
" Gg‘“g RECORDS
28/1/2001 . ,;“';52‘57 RDER
g&Fp 221002001
X nfocem P s
Hce: Wiy :_%01;1"3{@ Limited
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INFORMATION ISSUﬁP UNDER RTIACT, 2005
f"

)

"jq

10000465207

FORIG‘CI/:Q X1V
Date:  27/07/2015 agar A 49 9Y Page  1o0f 1
Taluka BARDEZ Survey No. 224
arg T AT
Village Camurlim Sub Div. No. 21
Name of the Field Khajan Tenure
frar 7 T THIL
Cultivable Area (Ha.Ars.Sq.Mtrs) STTIIT 85T (7. 3T<. =t 1)
Dry Crop Garden o = ; Total Cullivable Area
Rice Khajan Ker Morad Wi
Fraad EIRIEE N el R AT A
0000.00.00 0000.00.00 0000.01.50  $000.00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TR &t (8. &<, =, #T.)
Pot-Kharab aus Remarks &
Class {a) Class(b) Total Un-Cultivable Area Grand Total
=t (a1) =t () T AT S T
0000.00.00 0000.00.00 0000.00.00 0000.01.50
Assessment : : Foro Predial Rent
_0.00 . 0.00 . 0.00 . 0.00
Rs. Rs 3R Rs * Rs
l5.No.| Name of the Occupant-~ - Khata No. -Mutation No. Remarks r
e AT ReIGRGCES TR A
1| Reyaz Ratan Mama 16861
S.No. | Name of the Tenant Far¥ afx -Khata No. | Mutation No. | Remarks
EIRIGES wrred |
1 Nil
Other Rights Ta< &% Mutalion No. | Remarks
Name of Person holding rights and nature of rights: ST A T
T g BT AT AT F F T
Nil:
Details of Cropped Area_Rrrardie rm= arasfisr
Year..,,| Mame of the Mode |Season [Name Imgated Unirrigated  [Land not Available for Source of |Remarss
- e of Grop arTTT RraraT lcullivation sfiwef | irrigation gy
5 : Nature Area & | RsTET
R AT | yaasSqiis  |HaAmSaMs ot HaAmSaMis | gifr
E o U L o |
NIA KHARIF | N/A NIA Full
Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
Dl
A
oFFICER T SORDS
LAND | T ORDER
ViIDE GOVED 076
m‘ - F\D (
DATED bt it
. mfﬂcom i\ ate
EthiaX .God
usa
P
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N
INFORMATION }SSU? UNDER RTI ACT, 2005
f’\_ 100004685208
\&».mfki
!
FORM 1 & XIV
Date:  27/07/2015 aAT A A7 Y page 1of 1
Taluka BARDEZ Survey No. 220
AT T AT
Village Camurlim Sub Div. No. 22
RIEY iU CES
Name of the Field Khajan Tenure
" Gultivable Area (Ha.Ars.Sq.Mirs) T &= (&, ame. =t +T)
| ory Crop Garden ' Total Cullivable Area
Rice Khajan Ker Morad
B EILIEES - T AT
it . ¥T ik Ll &
0000.00.00 0000.00.00 0000.01.75 0000.00.00 0000,00.00 0000.00.00 0000.01.75
Un-cultivable Area (Ha.Ars.Sq.Mrs) TTTa &1 (3. @<, =, =)
Pot-Kharab LR Remarks &%
Class(a) Class (b) Total Un-Cultivable Area Grand Total
af (an) =it () T AR At T
0000.00.00 0000.00.00 0000.00.00 0000.01.75
Assessment ! Feoro Predial Rent
Rs, 0.00 Rg. 0.00 Rs, 0.00 Rs. 0.00
AT e T
S.No. | Name of the Occupant - | Khata No. Mutation No. Remarks s
FEA AT A WY AAT TR &
1] Reyaz Ratan Mama 16862
S.No. | Name of the Tenant et At Khata No. | Mutation No. | Remarks
T AT TET A blgay
1 Nil
Other Rights Za< &® Mutation No. Remarks
Name of Person holding rights and nature of rights: R A T
T A U0 AT 1 7 g THIT
Nil
Details of Cropped Area RraETee ST araefie
Mode | Season [Name Irrigated Unirrigated [Land not Available for Source of |Remarks
e T brcrop T Rrad lcultivation R el t.rrlge‘mon T
: Nature Area &% | RS
[RFM AT | joaSqMis  |HaAmSaMs i HoAmSaME | qrfr
Foam ot ofr,  Roarc st o 3. orT, =, o,
NIA KHARIF | NIA N/A Full
Fallow
Land
End of Report

For any further inquires, please contact the Mamlatdas of the concerned Taluka.

t
N&c\\-ic‘i Izw-
OFFICER 1M CHARGE

LAKD RECORDS
VHDE GOVERNMENT ORDER
2614/2004 - RD (TAT6)
DATED 224012603 .
Etkink lafocom Private Limited
Place: Mapusa-Goa
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1

e
e | ACT, 0854605210
& 6'??1 INFORMATION IS8UED UNDER RTIAG:
FORM 1 & XIV
Date:  27/07/2015 g 97 9% page 10f 1
Taluka BARDEZ Survey No. 224
ST T3 A9T
Village Camurlim Sub Div. No. 23
Name of the Field Khajan Tenure
WW T ThTL
Cultivable Area (Ha.Ars.Sq.Mtrs) TTTT &0 (&, &<, =i, #1.)
Dry Crop Garden S Total Cultivable Arba
Rice Khajan Ker Morad
R Eiens T ST
o o e e T e
0000.00.00 0000.00.00 0000.01.76 0000.00,00 0000.00.00 0000.00.00 0000.01.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &1 (8. @, =T, #1.)
Pot-Kharah e @de Remarks T
Class (a) Class(b) Total Un-Cultivable Area Grand Total
i (3) 7 () g A ST T
0000.00.00 0000.00.00 0000.00,00 0000.01.75
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs, 0.00
S.No.| Name-of the Occupant Khata No. Mutation No. Remarks i
EAETC A | HAT THT
1| Reyaz Ratan Mama 16863
8.No. | Name of the Tenant Far atw Khata No. | Mutation No. | Remarks
L IRES BTETT F i
1 —_ Nil
Other Rights ST g8 Mutation No. Remarks
Name of Person helding rights and nature of righterT—=" * SR isat
AT g HTCT WA A T 7 T ‘
Nil
Details of Cropped Area. frareier fam= arasfier
Mode | Season [Name rrigated Unirrigated {Land not Available for Source of |Remarks
fr T sf Crop T R leultivation mftwesfir |rr|ga.tlon T
; Nature Area G | T
RIES HaamSqMia  [HaAmSamis | »:‘ _g‘\g.sq.um af
pome e |f o stod e, W, ff,
NIA KHARIF | NIA N/A Full
Fallow
Land
2000-2 NIA KHARIF | NIA NIA - Full
010 Fallow
Land
End ofRéport

For any further inquires, please contact the Mamlatdar of the concerned Taluka.

3
o\ Ve ke
OFFICER I CH/AZRGE

LAND RECORUS
VIDE GOVERNMENT ORDER
28/1/7904 - RD (7376)
DATED 22M0/2009
EthinX, Infocom Private Limited
Pinco: Mapusa-Goa
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INFORMATION ISSUED UNDER RTI ACT A5552 4

et
&2

Date:  27/07/2015 AT 97 98 Page 1 of 1
Taluka BARDEZ Survey No. 224
Village Camurlim Sub Div. No, o4
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) =TT &7 (2. ez, =i, #1.)
-Dry Crop Garden = - Total Cullivabla Area
Rice Khajan - Ker Morad
Rrerra arTraT "y iy i T AT
[ 0000.00.00 0000.00.00 0000.03.25 0000.00.00 0000.00,00 0000.00.00 0000.03.25 ]
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &7 (8. &, =, =)
Pot-Kharah W= @< Remarks
Class(a) Class (b) Total Un-Cultivable Area ’ Grand Total
7 (a7) 7if () THT AR srfter T
0000.00.00 0000.00.00 0000.00.00 | {0000.03.25
Assessment ; Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs, 0.00 Rs. 0.00
HTRTT HIT I &=
(S.No. Name of the Occupant Khata No. Mutation No. Remarks P
T AT L IGAGEEY R F
, 1| Reyaz Ratan Mama - 16664
S.No. |Name of the Tenant sar 77 Khata No. | Mutation No. [ Remarks
CIGRERY LR S
i Nil 7
Other nghts EGEY R Mutation No. Remarks
Name of Person halding rights and nature of rights: ¥R T =T
FE g MO FOOT-AT AT 7 g T
‘ Y : Nil
: Details of Cropped Area fsraTefter =i arsfier
Mode |Season |name irrigated Unirrigated  |Land not Available for Source of [Remarks
on mftmenflr | irrigation
7 [ e T Rrerrer u i
p, Nature Area g | fEwimT
am HaAmSoMis - |Ha.Am.SqMis HaimSaMis | oo
g wh ol (3w woft, . oz, =, o,
N/A KHARIF | NiA NIA 2 Full
Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
( \ l
Mg\ U al ey

OFFICER Ind CHARGE
LAME KECORDS
VIDE GOVYERMKENT ORDER
28/1/2001 - RD (7376)
BATED 221042001 e
EthinX Infocom Private Limited
Place: Mayusa-Goa
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g ﬂg\\ INFORMATION IS8UED UNDER RTI ACT, 2008 s05216
2y

FORM I & X1V

Date:  27/07/2015 TATH 97 9% page  1of 1
Taluka BARDEZ Survey No. 224
Village Camurlim Sub Div. No. a5
Name of the Field Khajan Terufe
vt A T W
Cultivable Area (Ha.Ars.Sq.Mtrs) STTToT & (. =<, 1. )
Dry Crop Garden : Total Cullivable Area
Forr T 7:;59 Khajan ::r :%T:d T i
0000.00.00 0000.00.00 0000.01.75  0000,00.00 0000.00.00 0000.00.00 0000.01,75
Un-cultivable Area (Ha.Ars,Sq.Mtrs) AT & (3. <, =, #ft.)
- RICASRALS : Remarks #r
Class (a) Class(b) Total Un-Cultivable Area Grand Total
77 (37) 7 () T AT AT T
0000.00.00 0000.00.00 0000.00.00 0000.01.75
Assessment : Foro Predial Rent
. 0.00 . 0.00 0.00 0.00
Rs : Rs . Rs. = Rs.
S.No.| Name of the Occupant Khata No, Mutation No. Remarks T
TEE AT = T A TR A
1| Reyaz Ratan Mama 16865
S.No. [ Name of the Tenant ¥ atx Khata No. | Mutation No. | Remarks
QT AT HTRTT 7 o
1 Nil
Other Rights ¥a< &2 Mutation No. | Remarks
Name of Person holding rights and nature of rights: HTRIT A T
TE A7 HTROT FO-ATY AT T ZHy THT
Nil.
Détails of Cropped Area frsrarsier &= arasfi=r
Mode |Season [Name Irrigated Unirrigated  [Land not Available for Source of [Remarks
i et ot Crop T Sro 1 irrigation S
. Nature Area & HEEIR
AFE AT | joamsoms  |HoasSaMis HaAsSaMs | gfy
T oo Y, arc, <t o
N/A KHARIF  |N/A NIA : Full
_ | Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
i 18 oy
SQ\ Val 3
ORFICER IN CHARGE
LAND RECORDS
¢ GOVERNMENT ORDER
o 76
2""““2',,"{,‘};5’3 )
PATED ? Private Limited
EasiaX infocow
Mapusa-Goa
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’K'». INFORMATION ISSUED UNDER RTI ACT, Bgg1s0s2to

E
mﬁ Ta FORM 1 & XiV

Date:  27/07/2015 T U Y Page 1of 1
Taluka BARDEZ Survey No. 224
TG d HqET
Village Camurlim Sub Div. No, 25
Name of the Field Khajan Tenure
Cullivable Area (Ha.Ars.Sq.Mtrs) FTror & (3. arr<. =T, 1)
Dry Crop Garden ! z v Total Cullivable Area
Rice Khajan Ker Morad
S -t . il T AT &
0000.00.00 0000.00.00 0000.01.75 0000,00,00 0000.,00.00 0000.00.00 0000.01.75
" Un-cultivable Area (Ha.Ars,Sq.Mitrs) T &0 (3. . =Y. ft.)
Pot-Kharab 9T @0« Remarks &%
Class (a) Class (b) Total Un-Cultivable Area Grand Total
i (o) =t (7) g ATt e T
0000.00.00 0000.00.00 0000.00.00 0000.01.75
Assessment ; Foro Predial Rent
Rs., 0.00 Rs, 0.00 Rs. 0.00 Rs. 0.00
IMFT IR =
S.No. | Name of the Occupant | kKhata No. Mutation No, Remarks AT
FENA AT CIGKERS TR A
1| Reyaz Ratan Mama 1886
S.No. | Name of the Tenant &t af Khata No. | Mutation No. | Remarks
QT A S
1 Nil
Other Rights za< il Mutaticn No. Rémarks
Name of Person holding rights and nature of rights: HER T
SR AN T 7T T g WA
l ‘AGf e ol
Sy,
N .,.\\g Details of Cropped Area famarsfer gr=msr arsfier
Year;::id” ‘;;r'l oﬂh Mode |Season |name Irigated Unirrigated |Land not Available for Source of |Remarks
‘ v a7 T ot Grop T IRt g Itivation mfimmity lirigation iy
na ; Nature Area &% fifrrm
A Lo - FFTT | passsaMis  [HoAssams s HoAmSqMis | i
1 i roarc ol [ om ol &, o, < o,
Nil |
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
Wotyathey
St B

OFFICER IN CHARGE
LAMD RECORDS
YIDE GOVERNMENT DRDER
20/1/2901 - RD (7376)
DATED 221012001
EthinX Infocom Private Ltm:ted
Pcy: Mapusa-ioa
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N
"K" 100004685220
&
‘\%Cﬂ INFORMATION ISSUED UNDER RTIACT, 2005
FOR & X1V
Date:  27/07/2015 AT 9 98 Page 1of 1
) Taluka BARDEZ Survey No. 224
AT A Hae
Village Camurlim Sub Div. No. 27
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) BITTTYT &1 (& <. =T, #1.)
Dry Crop Garden . Total Cullivablae Area
& Rice Khajan Ker Morad "
wdlidi T o e s gL
0000.00.00 0000.00.00 0000.02,00  0000.00.00 0000.00.00 0000.00.00 0000.02.00
Un-cultivable Area (Ha.Ars,Sq.Mtrs) AT &7 (3. e, . +ft.)
Pot-Kharab I Remarks &%
Class (a) Class (b) Total Un-Cultivable Area Grand Total
it () T (4) T AT e T
0000.00.00 0000.00.00 0000,00.00 0000.02.00
Assessment: p. g0 Foro oo 0.00 Predial oo 000 Rent ps. 000
FTHTT =
S.No.| Name of the Occupant Khata No. Mutation No. Remarks T
1| Reyaz Ratan Mama 16867
S.No. | Name of the Tenant wr i Khata No. | Mutation No. | Remarks
o AT s S
1 Nil
Other Rights Ta< g@ Mutation No. Remarks
Name of Person holding rights and nal‘ure of rights: ¥R a
T 7 ETOT FHCOT-ATY AL T EH W
Nil
“Details of Cropped Area fmrareter g arasfi=r
Mode |Season [Name Irrigated Unirrigated  {Land not Available for Source of |Remarks
: loultivation mfmenfr | irrigation
& ¥ bfc EIEE] ST a
° rop. Nature Area &% it
R AT | jasmsems  [HoasSqms o HoAmSqMis | iy
C e [t ., o,
NIA KHARIF | N/A NIA - Full
Fallow
-| Land
: . End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
OF}QD\ Ua r\ EQ
l_‘C!E-'-z IN CHARGE
VIBE GOy CORDS
2811/2001 . 1oy MENT ORpER
D e 2 (7276
ATED 2074 02004 )
Mbing itfocayy, n
Place: b, oo - LiTIVate ! fitag
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©
WS527  NFORMATION ISSUED UNDER RTI ACT, 2005
FOR T

1000046085223

! & X1V
Date:  27/07/2015 FEATH 9 7 9Y Page 1of 1
Taluka BARDEZ SUI’Vey No. 224
Village Camurlim Sub Div. No. 28
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) TIVT & (3. @<, =it #t.)
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad
R AT i : o e T EATO A
0000.00.00 0000.00.00 0000.02.00 0000.00.00 " 0000.00.00 0000.00.00 0000.02.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) w7 &2 (8, ame, =T, )
Pot-Kharah  TE@wa Remarks &
Class (a) Class (b) Total Un-Cultivable Area Grand Total
=t (3r) it (a) e AT sl T
0000.00.00 0000.00.00 0000.00.00 0000.02.00
Assessment : Foro Predial Rent
Rs. 0.00 Rs, 0.00 Rs. 0.00 . 0.00
Elente T FfaT & 8
S.No.| Name of the Occupant Khata No. Mutation No, Remarks T
AT AT LS IGRIERS ST A
1| Reyaz Ratan Mama ] 16868
S.No. | Name of the Tenant g #f= Khata No. | Mutation No. | Remarks
Ty AT brwet |
1 Nil i
Other Righ’ts TACEE 3 Mutation No. Remarks
Name of Person holding rights and nature of rights: HOETTF =T
T HTCO HOT-AT AT T g W
— Nil
ﬁmﬁﬁ.ﬁ?
4}\ Details of Cropped Area fwrareie =T amasfier
PP
r\d' M\‘”Rbmmmo % Mode Season Nan;e : Irrigated Unirrigated Land not Available for Source of |Remarks
d jcultivation _mftwerfi. | irrigation |3y

ks "E bf Crop EIRIEE) LD

WATE CHANG oy

Nature Area g | RfT

(REIRRIE] Ha.Ars,.Sq.Mts Ha.Ars.Sq.Mls — Ha.Ars.5q.Mls i
ER A A Y R 3, o, ot o,
NIA KHARIF | N/A N/A - Full
L (St Fallow
Land

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.

YIDE GO

0 LY
W oy
\?éé)kc}ﬂﬁﬁARGE

LAND RECORDS
5 VE“HMENT ®GRDER

76)
21412001 - RO (73

DATED 2211012001 : i
Ethin¥ Iafocom Private Limitesd
Place: Mapusa-Goa
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{.‘gs,\ 100004685225
‘a"" FORMATION 1SBUED UNDER RTIACT, 2005
FORM 1 & le
Date:  27/07/2015 AT 97 9Y Pags 1of 1
Taluka BARDEZ SUrVEy No. 224
AT A T
Village Camurlim Sub Div. No. 29
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) ST & (&, se. =i, =)
Dry Crop Garden 2 Total Cultivable Area
T AT Rice Khajan Ker Morad w o 4‘
T eI 3 Pheat TS
0000.00.00 0000.00.00 0000.02.25 0000.00.00 0000.00.00 0000.00.00 0000.02.25 ]
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TTa &7 (&, s, =Y. At)
Pot-Kharab  WE @<= Remarks &I
Class (a) Class (b) Total Un-Cultivable Area Grand Total
= (31) Tt () Tr ATt st g
0000.00.00 0000.00.00 0000.00.00 0000.02.25
Assessment: oo 0,00 ;c_w(ro Rs. 0.00 Predial oo 0.00 zent Rs. 0.00
S.No.| Name of the Occupant Khata No. Mutation No. Remarks bieal ‘
SR A T AT YFrHIe A
1| Reyaz Ratan Mama 16859 \
S.No. | Name of the Tenant gt 4fT Khata No. | Mutation No. | Remarks
Ty AAT Tt T
1 Nil
Other Rights Ta<g® Mutation No. Remarks
Name of Person holding rights and nature of rights: S A T
T FA T FOOT-IT AT T T T
Nil--
Details of Cropped Area feeaTeier S araefier
voar | Name of the Mode |Season |Name Irrigated. - Unirrigated |Land not Available for Source of |Remarks
: g T
. | Cuttivater fg | f Grop qrad ST s u'ng'c.mon i
5 Natur rea & ft=ri=
T A=A AT | HaamSqMis  [HaAmSqMis q_ﬂ: e HoAmsSaMis | wrft
B GIG pome e | o o %, e, =, o6
¥ NIA KHARIF | NIA NIA Full
Fallow
Land
End of Report
contact the Mamlatdar of the concerned Taluka,
’ e
o\ A LLLE
oFFICER IN CHARS =
CORDS
ViDE GOVERE B
1sl&m°;jf5° O
TED T p ymite
DA fafocom ?nw.te L
Place: P
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v

100004685227

INFORMATION ISSUED UNDER RTI ACT, 2005

FORM 1 & X1V I& Xiv
Date:  27/07/2015 T A 97 9% Page 1of 1
Taluka BARDEZ Survey No. 224
T O AT
Village Camurlim Sub Div, No. a0
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) @97 &7 (2, e, =i, 1)
Dry Crop Garden Tolal Cultivable Area
Rice Khajan Ker Morad
o AT by i - AT SV A
0000.00.00 ~ 0000.00.00 0000.01725— 0000.00.00 0000.00.00 0000.00.00 0000.01.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ST &1 (8, &<, =i, #fT.)
Pot-Kharab  TiE @x= Remarks T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
it (31) it () T A AT e 5
0000.00.00 0000.00.00 0000.00.00 0000.01.25 :
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs, 0.00
HTHTT Lued £ . e = tea =
IS.No.| Name of the Occupant Khata No. Mutation No. Remarks T
; FEAETU AT g1 7a% ST i
11 Reyaz Ratan Mama ) ] 16870
S.No. | Name of the Tenant er iw Khata No. | Mutation No. | Remarks
: : T AT womres | W@
1 Nil ;
(Other Rights A< &H Mutation No. Remarks
Name of Person holding rights and nature of rights: YT A T
T A ST FOT-AT AT FH THC
—Nil
i Details of Gropped Area fwrareie &ama arasfer
Nnn{pfiof lhe .} Mode | Season [Name Irrigated Unirrigated " [Land not Available for Source of |Remarks
: lenltivation mftwesftr | irrigation
ar |#E bro AT forcre 5 arr
- ropl Nature Area &% T
RF T AT | paassaMs  [HasmSqms e HoAsSaMs | grfr
L A o 3 ! 3. are, . fY,
NIA KHARIF | N/A NIA Full
Fallow
Land
B End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
7 \
Wolualhe
OFFICER IN CHARGE
LAND RECORDS
VIDE GOVERNMENT ORDER
24412004 - RD (T376)
BATED 22/18/2001

EialnX Esfocon: Mrivate Limited

Place: Mapusa-Goa
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100004685235
2 INFORMATION ISSUED UNDER RTI ACT, 2005
TORM 1 & X1V
Date:  27/07/2015 AT 97 98 Page 1of 1
Taluka BARDEZ SUI’VEy No. 224
T ke
Village Camurlim Sub Div. No. 31
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) TTToT & (3. a<. =1, 1)
Dry Crop Garden Total Cultivable Area
; Rice Khajan Ker Morad o
Forara AT B o TEIT AT
0000,00.00 0000.00.00 -0000.01.25 _ 0000.00.00 0000.00.00 0000.00.00 0000.01.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AITT &7 (%, @<, =it #)
Pot-Kharab EACRIL] Remarks #r
Class (a) Class (b) Total Un-Cultivable Area Grand Total
Tt () af () TR AT ATt Ll
0000.00.00 0000.00.00 0000.00,00 0000.01.25
Assessment : 0.00 Foro 0.00 Predial 0.00 Rent
. 0 . 0 . O Rs. 0.00
Rs Rs Rs = s
S.No.| Name of the Occupant Khata No. Mutation No. Remarks T
HEARTL AT T HaT Ugeare
1| Reyaz Ratan Mama 16871
S.No. | Name of the Tenant gar i Khata No. | Mutation No. | Remarks
G IGRERS SRTHIT A ia
1 Nil
Other Rights -=x< &5 Mutation No. Remarks
Name of Person holding rights and nature of rights: YT A =T
T g T TONATH AT T g WwTL
Nil
i
Details of Cropped.Area fierareiter et arafier
Year | Name of the Mode |Seasen [Name Iigated Unirrigated [Land not Available for | Source of [Remarks
: ’ \cultivation mrfimanftr [ irrigation
Cultivator i "R e ELIEE] EARE kit
" 8 rop. Nature Area % R
AT AT BT T | poamsqms  |[HoAmSoMi . HoAaSqMs | i
AT R A L i ' . ae, W, o,
2000-2 NIA KHARIF | N/A NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka. .
b
Jo\ Vet LL-;SE
S o,FF[-CER iN 2
ANAGE g LAND RECORDS
T JinE GOVERNMENT ORDER
o paneE 294/2001 - RD‘(T:!T“
A A patEY ww‘w; vate Limited
Fipin% Tafocom Fo¥
wsa-Gos

place: Wep
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100004685237

jJNFORMATION IS8UED UNDER RTI ACT, 2005
FOR@ [& X1V

Date:  27/07/2015 ‘ AT E 97 9Y Page 1 of 1
Taluka BARDEZ - Survey No. 224
Village Camurlim Sub Div. No, a2
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) SIT3TUr & (8. a1r<. =T, #h)
Dry Crop Garden o 3 Tolal Cullivable Area
S Rice Khajan Ker Morad -
Sroae EIIEGH hoss ¥ o i QHIE AT E
0000.00.00 0000.00.00 0000.01.25  -0000.00.00 0000.00.00 0000.00.00 0000.01.25
Un-cuiltivable Area (Ha.Ars,Sq.Mtrs) TTa &= (7, =<, =i, 1)
Pot-Kharab __ TIE @44 : Remarks &
Class (a) Class (b) Total Un-Cultivable Area Grand Total
F (an) =it (=) T AT S THET
0000.00.00 0000.00:00 0000.00.00 0000.01.25
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs., 0.00 Rsg. 0.00
EIENEe LoEs BiEoin &=
.No.| Name of the Occupant Khata No. Mutation No, Remarks P
TR i T Hae YT A
\ 1| Reyaz Ratan Mama . B
S.No. | Name of the Tenant w7 i - | Khata No. | Mutation No. | Remarks
' A A SasnG i
1 Nil
Other R!ghts TATEG Mutation No. Remarks
Name of Person holding rights and nature of rights: TR et
T g HTCOT FOT-AT 71T & FH WHIC
Nil

Details of Cropped Area fmaTefter d=rar arwsfier

Year Name of the Mode | Season |Name Irigated Unirrigated (Land not Available for Source of |Remarks
at Cultivator T AT bf Crop Eiien S jcultivation mitwodr irng:fmon T
4 Nature Area g | R
AT -2 TRAR | poamsqms  |HoamsgMe e HoAsSoMis | yrfy
T o0 U R O o 5 %, e, =, o,
2009-2 e NIA KHARIF [ N/A NIA - Full
d NAG EM Fallow
el ‘*\ Land
- \'-NV'!RN'ME * End of Report
For any ﬁlﬂhe:;rtnrulfyﬁ plcas t the Mamlatdar ofthe-concerned Taluka,
in ; %0
s ___‘,4 ] ) \Va e
OFFICER IM CHARGE
LAND RECQRDS
YIDE GOYERNMENT ORDER

281112904 - RD (T375)
DATED 22/10/12001

EthiaX Infocom Private Linited
Place: Mapusa-Goa
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1

A,

!
¥4\1};}Nf-'f)ﬁMA'I'I(}N IS8UED UNDER RT! ACT, 2005

100004685239

et
nronsﬁ X1V
Date:  27/07/2015 TRaTH 9 7 9Y Paga 1 of 1
Taluka BARDEZ Survey No. 294
Village Camurlim Sub Div. No. a3
Name of the Field Khajan Tenure
HRIEEICH T THT
Cultivable Area (Ha.Ars.Sq.Mlrs) TTYT &1 (. AT, =T, 7f)
Dry Crop Garden Total Cultivable Area
e AT ?'ﬁce Khajan ;jr :q?:d T T A
0000.00.00 0000.00.00 _0000.01.60 _ 0000.00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mitrs) AT &0 (3, s, =Y, ). -
Pot-Kharah ~ ¥ie @<= Remarks. @
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 () i (a) T AT oIt Ll
0000.00.00, - 0000.00.00 0000.00.00 0000.01.50
Assessment : Rs. 0.00 Faro Rs. 0.50 Predial Rs. 0.00 Rent Rs. 0.00
EIEDEY Loxe =
.No.| Name of the Occupant Khata No. Mutation No, Remarks e
K T HET T F
1| Reyaz Ratan Mama g 16873
| 8.No. | Name of the Tenant F=r Khata No. | Mutation No. | Remarks
ary AAT e | AT
1 Nil
Other Rights Za< &R Mutation No. Remarks
Name of Person holding rights and nature of rights: YT A T
T A7 T WET-ATH AT gE T
Nil
Details of Cropped Area fimmareis erar=m arrefie
Year | Name of the Mode |Season [Name Irrigated Unirrigated [Land not Available for Source of |Remarks
o Cultivator fir AT ot Crop T R :"15\”1“0“ ’Timﬂﬁah ;;E::ron .
AT AT AR AT | paassoms  |HaasSams ‘a W H:‘::.sg,ms i
TiT ool (e [ ¥, are, ot 8,
2009-2 NIA KHARIF | N/A NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
N
p\uai kg
QFF}%ER iN CHARGE
LANR RECORDS
YIRE GOVERN MENT ORDER
261412001 - RD (7375)
DATER 2216/252% B
EthinX Infocen Private Limite

Place: Mapusa-Gaa
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,j.‘“?quFORMATION ISSUED UNDER RTI ACT, 20004665243
K.'w» v ¢ !
S

FORM 1 & XIV

Date:  27/07/2015 T A 97 9% Page 1of 1
Taluka BARDEZ ' ) . Survey No. 224
Village Camurlim Sub Div. No. 34
Name of the Field Khajan Tenure

Cultivable Area (Ha.Ars.Sq.Mtrs) TTTIT &1 (&, 3<, =Y. #1)

Total Cultivable Area

Dry Crop Garden Rl Kh < W5
Rrcrrr arTr a_g" : B n %Re' f‘”a T /T S
0000.00.00 0000.00.00 0000.01.50 0000.00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars,Sq.Mitrs) 7T &1 (&, an<, =, 1)
Pot-Kharah e @%r= Remarks =T
Class {a). Class (b) Total Un-Cultivable Area || Grand Total
7f (&) ot () T AT S e
[ 0000.00.00 0000.00.00 0000,00.00 0000.01.50
Assessment ; Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
IS.No.| Name.of the Occupant 3 Khata No. Mutation No. Remarks T
FEA T AT TTY AE SHTRTT 7
1| Reyaz Ratan Mama 16874
S.No. | Name of the Tenant F@r afa ) ~ | KnhataNo. | Mutation No. | Remarks
EIGRERS TTT T
1 Nil
Other Rights gaT G Mutation No. Remarks
Name of Person holding rig.;hfs and nature of rights: SR AT
T g7 HT FOT-ATH AT T G W
Nil
Details of Cropped Area fasmartie &=t arefier
Year Namaofiha Mode |Season |Name Irrigated Unirrigated  [Land not Available for Source of |Remarks
s Cultivator G lof Crop EIIEE) |rr\gflltlon v
Nature Area & | Risrir
AT AT R AT | poassams  [HoAs.SaMs e HoAmSaMls | oo
i Toare, oot |3 e wh o, 3. are, =, oy,
2000-2 i NIA KHARIF | N/A NIA Full
] Fallow
Land

\ End of Report
3% tact the Mamlatdar of the concerned Taluka.
oy ; 2, ‘/ il
% e
i~ \go\ - H%E-C’&
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-dg‘v

et
k@’ )
e
FOR

T&XIV

85245

INFORMATION ISSUED UNDER RTI ACT 200

Date:  27/07/2015 —_—  AgTA 97 aY Page 1of 1
Taluka BARDEZ Survey No. 224
Village Camurlim Sub Div. No. 35
Name of the Field Khajan Tenure
AT AT T THT
Gultivable Area (Ha.Ars.Sq.Mitrs) TRIOT & (3, &<, =, 7iT.)

Dry Crop Garden Total Cultivable Area

Rice Khajan Ker Morad

Fraa AT i : Sy - T AT AT

0000.00.00 0000.00.00 0000.02,50 0000.00.00 0000.00.00 0000.00.00 0000.02.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TR & (8. &<, =Y. 1)

Pot-Kharah Wl @04 Remarks @

Class(a) Class (b) Total Un-Cultivable Area Grand Total

77 (a1) T (1) T AT ST T

0000.00.00 0000.00.00 0000.00.00 0000.02.50

Assessment : Rs. 0.00 Foro Rs, 0.00 Predial Rs. 0.00 \I_?ent Rs. 0.00

ATFTT rearer =
S.No.| Name of the Occupant Khata No. Mutation Na. Remarks T

e A AL ERS FETH
1| Reyaz Ratan.Mama 16875
S.No. [ Name of the Tenant =t i Khata No. | Mutation No. | Remarks
ke BT A o
1 Nil

Other Rights AL EH Mutation No. Remarks

Name of Person holding tights and nature of rights: BTRTT A T

T HTCOT HOT-ATS AT A g A0 ;

Nil

Details of Cropped Area fsmaTeiie &=t araafier

Year Name of the Mode | Seasen |Name Irrigated Unirrigated  |Land not Availf\ble for STUFTG of |Remarks
Eic R - oultivation arftwenflr .| i i
a Cultivator ing lof Crop T |rlr ga.\ ion ey
| . e Nature Area g | fisEiET
AT AT RA AT | paasSqMis  |HoAsSaMis B HoAsSoMis | grfe
LGS Foome wh ol (e o %, arc, s o,
2000-2 N/A KHARIF [ N/A N/A Full
010 Fallow
Land
iR End of Report
For any ﬁ?ﬂiib’iinquir ¢ contact the Mamlatdar of the concerned Taluka. v
¢ (.‘i)d\'l‘-“' \AO l‘ \j l
- 2 ; ah=
S OFFICER 1y tiia RGE
X VD G:St;b RECORDS
- PYwE
28/1/2001 NT ORDER
DATED 2D ﬁ':m
Etbjﬂx llf[}gpm P i
2ce: Mapuga.Gon e Litmited
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vy -
S g
i,\ 100004685248
AW\ gt)
INFORMATION ISSUED UNDER RTI ACT St
FORM 1 & X1V
Date:  27/07/2015 AT 97 9% Page 1of 1
Taluka BARDEZ - SUNBy No. 224
AT T e
Village Camurlim Sub Div, No. 35
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) TTTOT 8 (&, <. =t )
Dry Crop Garden Total Cullivable Area
Rice Khajan Ker Morad
e ’ CIIEG i i > T AT 6
0000.00.00 0000.00.00 0000.02.25 0000.00.00 0000.00.00 0000.00.00 0000.02.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T &7 (2. s, =it #ft.)
Pot-Kharah W @qe ’ Remarks 4
Class (a) Class (b) Total Un-Cultivable Area Grand Total
if (o) 7 (7) CET AT ST T
0000.00.00 0000.00.00 0000.00.00 0000.02,25
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs, 0.00 Rs., 0.00
ATHTT YR et
.No.| Name of the Occupant Khata No. Mutation No. Remarks AT
FEARTAH, T AT FAT LIENG
1 Reyaz Ratan Mama 16876
S.No. [ Name of the Tenant g 7 Khata No. | Mutation No. | Remarks
T SN e I Y
1 Nil
Other Rigﬁts EGE Mutation No. Remarks
Name of Person Holding rights and nature of rights: ¥TET A =T
T T YT HOT-7 i F FEy YA
Mil.
Details of Cropped Area fsraTeiter &= arasfier
Year | Name of the Mode |Season |Name rrigated Unirrigated |Land not Available for Source of |Remarks
: | et o i
“ Cultivator ta A ofcrop AT LAEE : lrrlggtion e
3 Nature Area &= =T
T H-AY AR AT | poamsqms  [HaasSams el HoAsSqMs | e
T R A o i . . o, oft,
20092 NIA KHARIF [ N/A NIA Full
010 Fallow
Land

<
Forany fmhcr.h]‘gﬁge;ﬁ’
AR

End of Report

ase contact the Mamlatdar of the concerned Taluka,

Q{o lvet ke
OFFICER IN CHARGE
LAND RECORDS

VIDE GOYERNMENT ORDER
26/1/2004 - RD (7376)

DATED 22H0/2001

Ethiz X fnfocom Private Limited

Place: Mapusa-Goa
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e NFORMATION ISEUED UNDER RTI ACT, 200%00004605250
Wt
&
FORM I & X1V

Date:  27/07/2015 TgaT A 7 Y Page 1of 1
Taluka BARDEZ - Survey No. 224
Village Camurlim Sub Div, No. a7
Name of the Field Khajan Tenure
Ayt i AT THC
Cultivable Area (Ha.Ars.5q.Mtrs) T & (8. &<, =, 7Y.)

D g o

ry Crop Garden Rice Kiajan Ker Morad TcilaItCulli»;;”t:Ie Area
‘ ekt = ar _ A i
! 0000.00.00 0000.00.,00 0000.02.25 0000.00.00 0000.00.00 0000.00.00 0000,02.25
Un-cultivable Area (Ha.Ars.Sq.Murs) TR &7 (%, ame =it +ft.)
Pot-Kharah __ 9T @ Remarks &

Class (a) Class(b) Total Un-Cultivable Area - | [ Grand Total

=7 (3) =it (&) T ATfeE wrf TET

0000.00.00 0000.00.00 0000.00.00 0000.02.25

Assessment : 0.00 Foro 0.00 Predial Rs. 0.00 Rent Rs. 0.00

Rs. i Rs. S 5 e g
S.No. [ Name of the Occupant ) Khata No. Mutation No. Remarks T
ForEra T T AT R A

L 1| Reyaz Ratan Mama ‘ s

S.No. | Name of the Tenant gt wiw | KhataNo. | Mutation No. | Remarks

T T Ywmrew | AT
1 Nil

Other Rights a< g% Mutation No. Remarks

Name of Person holding rights and nature of rights: WoHTe 7 T

T G HTOT FOOM-AT 71 g3 T

- Nil

Details of Cropped Area framaTelier &= arasfier

Year | Name of the Mode [Season [Name Irlgated Unirrigated |Land anervaHabre for 'S?urc.e of [Remarks
W T Rra jeuliivation mftwenfr mga.tlcn o
i (?Ull?‘fafof i fCrop. = Nature Area &= fsri=T
T FTOTT-37 TT | HaAmSqMs  [HoAsSqMis e HaAsSqMis |y
fowrc oot (R arcoat s, ; %, ar, <. o,
2000 = NIA KHARIF  [N/A NIA - Full
o AN Fallow
3. Land
T OF TRV FET l!'.:_ End of Report
Forak] ﬁm‘ﬁ\éﬁn ujrd ¢ contact the Mamlatdar of the concerned Taluka.
QIR - &0 : ’ % { k, CZ—
* b2 \&%}‘\f“ CHARGE
S OFFIC CORU
VERRHE
o8 po (378
WP 00t L ied
DATER scom Privte
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» INFORMATION 158y
,”A ‘v\

F()RJV? & X1V

ED UNDER RT] ACT, 2086000460525

Date:  27/07/2015 g A 97 9¥ Paga  1of 1
Taluka BARDEZ . suwey No. 224
Village Camurlim Sub Div. No, 38
Name of the Field Khajan Tenure

Cultivable Area (Ha.Ars.Sq.Mtrs) =TITY GES (%’ T, =T, 1ﬁ')

Total Cultivable Area

Dry Crop Garden g
Rice Khajan Ker Morad
o AT i e 5 T T A
0000.00.00 0000.00.00 0000.02.50 0000,00.00 0000.00.00 0000.00.00 0000.02.50
" Un-cultivable Area (Ha.Ars.Sq.Mtrs) RTTR® &7 (8, <, =T, t.)
Pot-Kharab _ Tie @ Remarks &<
Class(a) Class(b) Total Un-Cultivable Area Grand Total
f (37) T (3) g T AT THRT
0000.00.00_: __ 0000.00.00 0000.00.06—— 0000.02.50 ]
Assessment: oo 00 Foro oo 0.0 Predial oo 0.00 ; Rent oo 0.0
ElEnEe e T
S5.No.| Name of the Occupant Khata No. Mutation No, Remarks AT
FEAETU AT ark {aT ST 7
1| Reyaz Ratan Mama 16878
S.No. | Name of the Tenant mar wfr : Khata No. | ‘Mutation No. | Remarks
Ty AT HOHTT 7 qre
1 Nil
Other Rights Za< &5 Mutation No. Remarks
Al Name of Person holding rlghts and nature of rights: ‘ BT T
T g M A=A 1T T %3 THC
- Nil
Details of Cropped Area fieraTefier éramsr arasfier
Year | Name of the Mode |[Season [Name Irrigated Unirrigated  [L.and not Available for | Source of |Remarks
. o & i\ irri i
- Cultivator e qET of Grop FIATAT EREE icultivalion i el . Ing“.ltDn e
) Nalure Area g | RrmisT
STV - T AT | jaasSoMls  [HaAmSqMS b Haas.SaMls | yifr
qtr goare o [roawTtod | . are, W, o
20002 | ; N/A KHARIF | N/A NIA - Full
P ‘;: Fallow
s A s
e e End of Report
For any ﬂlnhcrﬁq;ﬁr blease contact the Mamlatdar of the concerned Taluka.
2 A ‘i
g Jolva ke
OFFICER 1N CHARGE
LANKD RECORDS

VIBE GOVERMMENT ORDER
28/1/2001 < RD (T376)

DATED Z2riar2ood

EthloX Infoeom Private Limited
Place: Mapusa-loz



vy
P INFO 100004685256
« '} RMATION ISSUED UNDER RTIACT 2005
o ,
FORI\‘} & XIV
Date:  27/07/2015 FAT A 9 7 9Y Page 1 of 1
Taluka BARDEZ Survey No. 294
ATgH g 3 A=
Village Camurlim Sub Div. No.  ag
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) =ITToT 8 (2. a<, 1. 1)
Dry Crop Garden " Total Cultivable Area
Rice Khajan Ker Morad
Rraaa Eluee) - e kit T AT A
0000.00.00 0000.00.00 0000.02.25 0000.00.00 0000.00.00 0000.00.00 0000.02.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T8 (8. 3T, =i, 3fT.)
Pot-Kharab e @™ s Remarks &<
Class(a) Class (b) Total Un-Cultivable Area Grand Total
= (&) () T A ST TET
0000.00.00 0000.00.00 0000.00.00 0000.02.25
Assessment : Bong: o Predial Rent
s. 0.00 Rs. 0.00 Rs. 0.00 Rg. 0.00
AT R W ? BlEscy &=
S.No.| Name of the Occupant Khata No. Mutation No. Remarks T
AT AT TS HAT HTHLT A
1| Reyaz Ratan Mama 16879
S.No. | Name of the Tenant garmia Khata No. | Mutation No. | Remarks
i Ty AT Sowres | A
Other Rights ) EGRSE Mutation No. Remarks
Name of Person holding rights and nature of rights: ¥R A T
T g HTO FOT-AT AT T 5 T
NIl
Detalls of Cropped Area fasrarefter sram=r arefir
Year Name of the Mode |Season |Name Irrigated Unirrigated |Land not Available for Source of |Remarks
- Cultivator kic #TT of Crop AT R jcultivation mftmenim irrigation gy
oy Nature Area &7 AT
ST -7 BT | paassohs  [HoAsSams b HoamSahls | gy
Eics Fowc oAt % s e, . e, T, o,
2009-2 N/A KHARIF  |N/IA NIA Full
010 Fallow
Land
End of Report
For any further inqujzes, please contact the Mamlatdar of the concerned Taluka,
folvaiken
@) LESAL
i QFFICER [N CHARGE
LAND RECORDS
VIDE GOYERNMENT ORDER
26/112004 - kL (T376)
BATED 22r10/2001

EthinX Infocom Private Limited

Place: Mapusa-Goo
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_FORMATION ISSUED UNDER RTI ACT, 2005
‘l‘

i

"l

A
24

faz
FORI% I& X1V

100004685261

Date:  27/07/2015 T 97 9Y Page  10f 1
Taluka BARDEZ Survey No, 224
g T Hax
Village Camurlim Sub Div, No. 40
T IEsulces
Name of the Field Khajan Tenure
e A T YRIE
Cullivable Area (Ha.Ars.Sq.Mtrs) STVTT &1 (8. arr<.. =, #ft.)

Dry Crop Garden Total Cuftivable Area

Rice Khajan Ker Morad ;

g arT A . e T AT A

0000,00.00 0000.00.00 0000.03.00 0000.00.00 0000,00.00 0000.00.00 0000.03.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TTae & (%, am<, =T, #T.)

Pot-Kharab "1z @1 2 Remarks T

Class (a) © Class (b) Total Un-Cultivable Area Grand Total

77 (31) =i (7) T AR s T

0000.00.00 0000.00.00 0000.00.00 0000.03.00

Assessment : Foro Predial Rent

Rs. 0.00 Rs. 0.00 . 0.00 . 0.00
e aF Rs = Rs
S.No.[ Name of the Occupant Khata No. Mutation No, Remarks e
TR AT T HAT TR
1] Reyaz Ratan Mama 16880
S.No. | Name of the Tenant = aiw Khata No. | Mutation No: | Remarks
@y AR AR F ar
1 Nil
Other Rights TACRH Mutation No. Remarks
Name of Person holding rights and nature of rights: T T

T G UTXT ATV AT T g W

Nil.
NI

Details of Cropped Area fisraTetier &= arasfiar

Year Name of the Mode [ Season [Name Irrigated Unirrigated  [Land not Avallable for Source of |[Remarks
Cuiffvator. & A f Cro TS g joullivation miftemfr ___firrigation  |a.
uf 3, N p . .
S - Nature Area & | Rrafsr
e _Hn.m.sq.ufs Ha.Ars,SqMts o L
ooz whoft [ ameowt o, \ %, e, W ot
2009-2 A KHARIF | N/A NIA - Full
010 Fallow
Land
= End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
\
\me
\ 0S _ca
€% o coR opE
oFF\CRp REC g OFP
WV anth 16\
NeR DY wwed
‘(-,C"o /DN L
NPE 000 “ a0 ate
2 an® e
B0 oot 00
v 1 as?
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RUFORMATION 153

LA
&

F()%. ;

& X1V

JED UNDER RTIACT 2005 00004605265

" Date:  27/07/2015 AT 479y page  1of 1
Taluka BARDEZ Survey No. 224
Village Camurlim Sub Div. No. 41
Name of the Field Khajan Tenure
e ic T T
Cultivable Area (Ha.Ars.Sq.Mtrs) ST & (8, T, =T, 3fl)
Dry Crop Garden Total Cullivable Area
Rice Khajan Ker Morad 7
R AT T B
-4 i e - TR ST AP
0000,00.00 0000.00,00 0000.02.00 0000.00.00 0000.00.00 0000,00.00 0000,02.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) wTTTae &9 (&, st =T, =T.)
Pot-Kharah _ T1e @X= Remarks &
Class (a) Class (b) Total Un-Cultivable Area Grand Total
i (#7) Tt (3) T AT AT Ll
0000.00.00 0000.00.00 0000.00.00 0000.02.00
Assessment ; Foro Predial Rent
" Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
AT Loxd T e .
S.No.| Name of the Occupant Khata No. Mutation No, Remarks i
T AT T AT e A
1| Reyaz Ratan Mama 16881
S.No. [ Name of the Tenant Fwr 7T Khata No. | Mutation No..| Remarks
1 Nl
Other Rights =T EL Mutation No. Remarks
Name of Person holding rights and nature of rights: Frmre A arer
T A7 MTROT FOM-AT T 7 FF THTS
Nill
Details of Cropped Area Terrarsier &= arasafier
Year Name of the Mode | Season ™ |Name Irrigated Unirrigated  |Land not Available for Source of |Remarks
: [ lcultivation wfwendr | irrigati ;
Cultivator o AT fCrop . | AT A
xf . feisri=T
: - ; Nature Area &
AT AT iR i HoamSaMls  |Haamsors | HoAsSqMis | o
o A A o A . are, = .
N/A KHARIF | N/A NIA - Full
g Fallow
Land

End of Report
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4o
!hFORMAT
-\ ION 1S8UED UND 100004665267
%‘ ER RTIACT, 2005
ro & X1v
Date:  27/07/2015 TATH 97 9Y Paga 1 of 1
Taluka BARDEZ Survey No. 224
ATHT HEE LR
Village Camurlim Sub Div. No, 42
T e waT
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) FTSTOT &= (B, a<, =it 3ft)
Dry Crop Garden ; Total Cullivable Area
a B — Rice Khajan Ker Morad
T EIGG T o b i
0000.00.00 0000.00.00 0000.01.50 0000,00.00 0000.00.00 0000.00.00 0000,01.50
Un-cultivable Area (Ha.Ars.Sq.Mlrs) TR 87 (3, &<, =, )
Pot-Kharah e @ ; Remarks @
Class (@) Class (b) Total Un-Cultivable Area Grand Total
=f (ar) =if () T A1t srift T
0000,00.00 0000.00,00 0000.00.00 0000.01.50
Assessment : Foro Predial Rent
Rs, 0.00 Rs. 0.00 Rs, 0.00. s, 0.00
HIRTT A W PiEeics & s
[S.No.| Name of the Occupant Khata No. Mutation No, Remarks g
TENTTC AT T Hag SHTET
1| Reyaz Ratan Mama 16682 N
S.No. {Name of the Tenant r i Khata No. | Mutation No. | Remarks
- EICRIERS Yo | AT
1 Nil
Other Rights - za< gg7 Mutation No. Remarks
Name of Person holding rights and nature of rights: ST A a7
T g9 HTL0T FOT-AT T T g T
Nil ]
Details of Cropped Area Temaetter g argsfier
Year | Name of the | Mode |Seasen [Name Irigated Unirrigated [Land not Available for Source of |Remarks
: " s
o Cultivator i T ot Grop T R jcultivation e wfts imigation o
s Nature Area & LR
1{-- (RIS S 15 S YRV, Ha.Ars.SqMis R HoAsSaMis | goe
o L . are, =, o,
NIA KHARIF NIA Full
Fallow
Land

End of Report

¢ contact the Mamlatdar of the concerned Taluka.

Wplva ke,
OFFICER IN CHARGE

s T AN RECHROR b s
VIDE GOYERNMENT GRDER

281412101 - RD (7376)
DATED 22/10/2061

HthinX Infocom Private Limnieed

Place: Mapusa-oa




531 e
y INFORMATION ISSUED UNDER RTIACT, 2005
, ‘ 100004685270
=
FORM 1 & XIV
Date:  27/07/2015 g 97 Y Page 1 of 1
Taluka i BARDEZ Survey No. 294
aTgE o T #aT
Village Camurlim Sub Div. Na. 43
Name of the Field Khajan T Tenure
Cullivable Area (Ha.Ars.Sq.Mtrs) TITTYT &1 (&, 3T, =T, 711.)
Dry Crop Garden _F:_ge Knajan g:" :;j:fd Zﬁ;ﬁlfultivg‘gie Area
4 e NG fl £
0000.00.00 0000.00.00 0000.01.25 0000.00.00 0000.00.00 0000.00.00 0000.01.25
Un-cultivable Area (Ha.Ars,Sq.Mtrs) EUCEIRCES (:Q" ML, =T, ”Fﬁ)
Pot-Kharah T aw= Remarks T
Class (a) - Qlass (b) Total Un-Cultivable Area Grand Total
af () T (7) T AT AT Lo
0000.00.00 0000.00.00 0000.00.00 0000.01.25
Assessment: o . o9 Foro pe 0.0 Predial oo 0.00 Rent oo o.00
HAHTT _ dfarer i
S.No.| Name of the Occupant Khata No. Mutation No. Remarks T
FEET AT T HAT BT A
! | Reyaz Ratan Mama 1603
S.No. | Name of the Tenant F@r aix Khata No. | Mutation No. | Remarks
f Ty AT wowex | I
1 Nil )
Other Rights a¥ RE] Mutation No. Remarks
Name of Persen holding rights and nature of rights: oRTe A AT
T qH HTOT FEO-ATY AT T g T
' Nil
Details of Cropped Area framarstter &t arusfier
Year Name of the Mode |Seasen |Name Irigated Unirrigated  [Land not Available for .S(?urc'e of |Remarks
o Cultivator Fans T bfcrop T IEREGS z aq- g:};}:n el
ST WA T T Ham.s.q.mu HaArs.SqMis ::;:re rﬁnj:.swu wﬁ'
; filk) R O % @, W
2009-2 NIA KHARIF | N/A NIA Full
a10 ez Fallow
J RE\TA—G-—'ETH\ Land
LT ) End of Report
For any further inquires; plassprontact latdar of the concerned Taluka.
{GATE CHANGE Q;‘
W";—Tg‘g@ OFFICER IN CHARGE
LAND RECORDY _—
VIDE GOVERNNENT O
] 26412001 - RO (T3TE)
f " .t
SATED 22 o Private Limited

pipce: MapusaGoa




532

jﬂFORMATiON ISBUED UNDER RTIACT, 2005
Py 100004685274
&

[
FORI@ L& X1V

Date:  27/07/2015 AT 97 9 Page 1of 1

Taluka BARDEZ' Survey No. 224

Village Camurlim Sub Div. No. 44

Name of the Field Khajan Tenure

ST A LI ETES

Cultivable Area (Ha,Ars.Sq.Mtrs) 3797 & (2, 2, =i}, #ft.)
Dry Crop Garden : Total Cultivable Area
RraTa P— Rice Khajan Ker Morad o

ol T ki ol e s i

0000.00.00 0000.00.00 0000.01.25 0000.00.00 0000.00.00 0000.00.00 0000.01.25

Un-cultivable Area (Ha.Ars.Sq.Mtrs) Tfde &7 (3. ame, =T, #1.)

Pot-Kharab W€ @XE__ Remarks
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7t (ar) it () T AT STt T
0000.00.00 0000.00.00 0000.00.00 OOOO'OL?E
Assessment : Foro Predial Rent
. 0.00 . 0.00 . 0.00 . 0.00
) Rs e Rs - Rs = Rs
.No.| Name of the Occupant ' Khata No. Mutation No. Remarks o
TR A T HaT TR
1| Reyaz Ratan Mama ' 16884
S.No. | Name of the Tenant =7 af= Khata No. | Mutation No. | remarks
: T HET Yoned [ AR
1 Nil '
Other Rights %a< 2% : Mutation Ne. Remarks
Name of Person holding rights and nature of rights: Fowre T T
TAT T HTO FEO-AT T T g T
Nil

Details of Cropped Area Rrareier s arasfier

Year | Name of the Mode | Season |Name Irlgated Unirrigated  [Land not Avallable for Source of |Remarks
& Cultivator fr A bfcrop . | TR Rra joultivation mftwsefe | irrigation [
} ‘ X Nature Area & EREE
T FT-AT - (REIREICY HoAmsSaMts  [HoAms.SqMis - o |Haamsams | e
IS - gowe wnfl. |3 sweowhoft : . &, 7Yt
2009-2 i NiA KHARIF [ NiA NIA - Full
e T Ly F
allow
: : Land
£ ,;, ""j o~ End of Report
éjl”ﬁgg,.;ﬂcis-p itact the Mamlatdar of the concerned Taluka,
L = ‘60\
* ALY

&

CER IN CHARGE
OFSHD RECORDS
VIDE mVERﬁMENT ORDER
2414/2004 - RO (T378)
T DATED 22M0/208% .
EshfnX Infocem Prvate Limited
. AeeGe: Mapusa-Gee
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INFORMATION ISBUED UNDER RTI ACT, 2005

a@ﬁ?’

I‘ORI& I & X1V

100004685276

Date:  27/07/2015 qEATH 97 9Y Page 1 of 1
Taluka BARDEZ Survey No. 224
Village Camurlim Sub Div No. 45
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mirs) FTRTW & (3. 3T, =1, Ht)
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad
R Elen) e . - T AT A
0000.00.00 0000.00.,00 0000.02.00 0000.00.00 0000.00.00 0000.00.00 0000,02.00
Un-cultivable Area (Ha.Ars,Sq.Mtrs) ST &= (8. s, =T, =t.)
Pot-Kharab e @<= Remarks &<
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 (21) = (@) T AT ST el
0000.00.00 0000.00:00 0000.00.00 0000.02.00
Assessment ; Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 3 Rs. 0.00
AT Pievics e
S.No.| Name of the Occupant Khata No. Mutation No, Remarks gas
AT AT TT HAT SRR
1| Reyaz Ratan Mama 16885
S.No. | Name of the Tenant st i Khata No. | Mutation No. | Remarks
: T AT AT o frar
1 Nil
Other ngms TACEH Mutation No. Remarks
Name of Person holding rights and nature of rights: ST A T
AT g UTCT FT-ATY AT T G TR
Nil
Details of Cropped Area firarste e qraafie
Year | Name of the Mode | Season’ [Name Irrigated Unirrigated |Land not Available for Source of |Remarks
) i FHiaatl
i Cultivator find " fof Crop T EAEG Mgation g
i i Area & firTT
T mﬁ _m’ﬂ? Ha,Ars.8q.Mla Ha.Ars.5q Mts Ha.Ars,Sq.MLs arfr
AT ) g [% s wtaf . 3T, <t ot
20092 NIA KHARIF | N/A NIA . Full
010 Fallow
Land
End of Report

For any ﬁ:nhef&kﬁ&meﬁwnmct the Mamlatdar of the concerned Taluka.

OFFICER IN CHARGE
LAND RECORUS.
VIDE GOYERNMENT ORDER

281412001 - RD (7376)
CATED 22/19/2001

EthinX. Infocom Peivate Limited
Pilpce: Manvea-Gos
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& INFORMATION ISBUED UNDER RTI ACT, 2008001505270
20

)
rorM T & x1v

Date:  27/07/2015 AR E 97 9Y Page 1of 1
Taluka BARDEZ Survey No. 224
AT T AT
Village Camurlim Sub Div. No. 45
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T &r=r (&, <. =it 3ft)
Dry Crop Garden ] : Total Cultivable Area
RrqaT - S—— Rice Khajan Ker Morad Sr
T fease Az qrz WAL
0000.00.00 0000.00.00 0000.04.50 0000.00.00 0000.00,00 0000.00.00 0000.04.50
Un-cullivable Area (Ha.Ars,Sq.Mtrs) AT & (& =<, =, #ft)
Pot-Kharah Tz &@x@ Remarks &
Class(a) Class(b) Total Un-Cultivable Area Grand Total - -
= (31) = () T AT STHIT U
0000.00.00 0000.00.00 0000.00.00 0000.04.50
Assessmen't  Rs. .0.00 qi\im Rs. 0.00 Predial oo 0.00 :[ent " Rs. 0.00
ATHTT a n{qta
S.No. [ Name of the Occupant Khata No. Mutation No. Remarks T
TR AT T HE TR A
1 Reyaz Ratan Mama —— 16886
S.No. | Name of the Tenant = i Khata No. | Mutation No. | Remarks
T et | AT
1 Nil
Other Rights EGE ] Mutalion No, Remarks
Name of Person helding n_cl;hls and nature of rights: Yo F T
FAT g MTEOT FEOTT-ATH 71T 58 T
| : Nl
‘ Detalls of Cropped Area fwrarsier e=msT araefter ,
Year | Name of the Mode |Season |Name Irrigated Unirrigated |Land not Available for Source of {Remarks
wh Cultivator fa 2T bof crop T frorag CUMWJMZQH—-N . S ;:gq:‘:)n vt
ature rea
AT AT (REIREIE] HaArs.SoMis  |HaArs,SqMis e HaAmSaMs | grfe
AT oo | e o, ; . are. s, =,
Nil
End of Report
For any further inquires, please contact the Mamlatdar of the concemned Taluka,
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g INFORMATION IS8UED UNDER RT'ACT 2100004505251

,g 005
FORM T & XIV -
Date:  27/07/2015 TEATH 97 9% page 1of 1 o
Taluka BARDEZ SUr‘v’ey No. 224
AT e CES
Village Camurlim . - Sub Div. No. 47
- Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTIOT 8 (8. T, =T, 7)
Dry Crop Garden i Total Cultivable Area
T Rice Khajan Ker Morad -
Fixad T T beikec T T &
0000.00.00 0000.00.00 0000.05.50 0000.,00.,00 0000.00.00 0000.00.00 0000.05.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &% (. o1, =T, #t.)
Pot-Kharah e @@ Remarks ="
Class (a) Class(b) Total Un-Cultivable Area Grand Total
=3 (an) =it (=) T AT STHIT TFT
0000.00.00 0000.00.00 0000.00.00 0000.05.50
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 : Rs. 0.00
HTHTC . HIT : YT ko
S.No.| Name of the Occupant Khata No. Mutation No. Remarks e
FEAATR AT L IGER T H
j 1| Reyaz Ratan Mama 16887
8.No. | Name of the Tenant gar afw ‘ Khata No. | Mutation No. | Remarks
! Ry AT Yogred | T
1 Nil—
Other Rights T g% Mutation No., Remarks
Name of Person holding rights and nature of rights: FrwET A T
T AT HTCOT HT-ATY A1 T 8 T
Nil
Details of Cropped Area et Sram=m arasfter
Year Name of the Mode | Season |Name Irrigated Unirrigated |Land not Available for Source of |Remarks
- Cultivator f "W fcrop aTTE ERLE ullivation sftwanfe| iigation oy
; Nature Area frr | fisrET
TS -7 RHEE AT | oamsons  |HoAnSqMs i HoAmSaMs | oofr
AT - FR o i A A o L . e, oy,
2009-2 NIA KHARIF [ N/A N/A : iull
010 Fallow
Land
. " End of Report
For any further :‘\ﬁures p’l“ﬂ& e, contact the Mamlatdar of the concerned Taluka.
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“bf
.ngs ‘NFORMATION Issu 100004GB5283
D ED UNDER RTI ACT, 2005
& ’
%“f'éﬂ
Date:  27/07/2015 AT 4798 Bagey - Aok A
Taluka BARDEZ Survey No. 224
Village Camurlim Sub Div. No. 48
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STTTOT 8 (8. 3. =T, #1.)
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad o 3
o FITA o s : T AT A
0000.00.00 0000.00.00 0000.09.50  0000.00.00 0000.00.00 0000.00.00 0000.09.50
Un-cultivable Area (Ha.Ars.Sq.Mitrs) AT & (&, =<, =, 7T.) :
Pot-Kharah e @< Remarks &
Class (@) Class(b) Total Un-Cultivable Area Grand Total
4 (31) T () T AT I T
0000.00.00 0000.00.00 0000.00.00 0000.09.50
Assessment : Foro. Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
aFT : AR kS
S.No.| Name of the Occupant Khata No. Mutation No. Remarks e
FEETE AT E IR GRS I
1| Reyaz Ratan Mama 16888
S.No. | Name of the Tenant gar 7T Khata No. | Mutation No. | Remarks
T AAT T T
1 Nil
Other Rights Za< &% Mutation No. Remarks
Name of Person holding rights and nature of rights: YT AT
A T AT AT A F g T
Nil
Details of Cropped Area_firarefier frr=r arasfier
“Year Name of the Mode |Season |Name Irfigated Unirrigated  [Land not Available for Source of |Remarks
w Cultivator = AT |of Crop TR Broge leultivation srfmwflr {rnggtmn oy
5 Nature Area @ | ferT
AT FCATATE R AT | paAmSqMis  |HaAsSqMis i HaAmSaMts | gt
] ai h o U £ i %, e, <. oY,
Poong NIA KHARIF |NiA NiA 2 Ful
YT -Vwé‘.'.\\“‘ Fallow
\" & \C" Land
aiphi s pn £ o ‘:
_‘,'L'EL:\ b r.‘,:'j ] End of Report
Gt ariy Wﬁcsf lease contact the Mamlatdar of the concerned Taluka.
QFFICER §i» CHARGE
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VIRE GOVERNMENT ORDER
781112004 - RD (7376)
DATED 22M0/2604
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INTHE COURT OF THE DEPUTY COLLECTOR & $.D.0. SUB-DIVISION
MAPUSA GOA

Case No. CNV/BAR/ILLE/55/2010
STATE

Roanracar E r¥la KA -
iepresented by the Mamlatdar of Bardez Taluka ....Complainant

V/s.

Reyaz Ratan Mama
R/o. Camurlim,

Bardez Goa. .....Respondent

IUDGMENT

This order disposes off the checklist filed by the Complainant.

The case of the complainant is that the respondent has constructed illegal
farm house and stone concrete fencing for an area of 250 sq mts. approximately in

the property bearing survey No. 6/6 of village Camurlim of Bardez Goa.

The show cause notice was issued to the respondent. The same was duly
served. The respondent filed the reply stating that permission has been obtained
from the village Panchayat of Camurlim for construction of farm house, well and
pump house in survey no. 223/1, 2, 5 and 224/2-48 under construction license No.

VPC/Const.File/199/2006-07 dated 26/2/2007.

It is also submitted that technical clearance was obtained from Town and
Country Planning Department under No. DB/20528/ MAP/06/1679 dated

13/7/2006. The river set-back line has been marked on the approved plan, and the
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- construction is approved beyond this line. If the site of construction was within CRZ
limits, the Town and Country Planning Department would not have issued the same
and would have referred the matter to the CRZ authorities, The respondent relied
upon approval from the Town and Country Planning Department vide reference
No. DB/20528/ MAP/06/1679 dated 13/7/2006. The respondent also relied upon
construction license ssued by the Village  Panchayat of Camurlim vide No.
VIPC/ Const.File/199/2006-07,

[ have heard Ld, Advocate Morajkar who drew my attention to the license
issued by the Panchayat, technical clearance given by the T.C.P. and approval of the
revised plan, He submitted that the structure is according to the revised plan and
sthere is no deviation,

By,

“Acmrdmg to the construction license, the farm house, well and the pump
house was permitted in survey No. 223/1, 2, 5 and 224/2:48 of village Camurlim.
The matter was referred to the Town and Country Planning Department with a
divection to verify whether said structure is carried out according to the plan. The

“fospondent has moved application submitting that they have submitted a revised
plan and approval is awaited. The revised plan is within permissible parameters for

a farm house and the said plan is pending formal approval from the T.C.I.

The respondent has produced the Technical Clearance order dated 19/2/2013
under No. DB/20528 (Dup) TCP/13/G92 issued by the Senior Town Planner,

Mapusa Goa bearing reference inward No. 1024,

According to the said respondent, area of the plot is 36675 sq mis and the
built up area of the ground floor is 300.55 sq mts. Itis also mentioned that said o
e
2 "
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technical clearance order is issued based on order of the Town and Country
Planning Department vide No. 29/8/TCP/2012-13/RPG-21/Status/1803 dated
4/6/2012. The order was issued with reference to the letter No. VP/T/F-
C/95/2011-12 dated 8/5/2011 from the Sarpanch, V.P. Camurlim, Bardez Goa.

Section 29 of the Land Revenue Code éxempts area of the farm house from
the purview of the section 30 of the Land Revenue Code. For better appreciation,

section 29 of the Land Revenue Code is reproduced as below.

“section 29 Uses to which holder of land for purposes of agriculture may put
his land.-
A holder of any land assessed or held for the purpose of agriculture is entitled by
hi{gﬁ“ﬁf{ his servants, tenants, agents or other legal representatives to erect farm
buxié:uigs, construct wells or tanks or make any other improvements thereon for the

better citltivation' of the land, or its more convenient use for the purpose aforesaid”.

On perusal of the above proceeding it is crystal clear that section 32 of the Land
Revmjue Code is not applicable to the farm house. It is the case of the complainant
that the respondent has constructed illegal farm house admeasuring 250 sq mts
(approximately.) The T.C.P. has approved the construction of the farm house, apart
from that Village Panchayat has also given permission for the-construction of the

said farm house and as such the allegation that it is a illegal farm house is not

correct.

The Collector of Goa vide circular No, RB/CNV/176/407 Dated 15/4/1977 has
informed that construction of farm building can be ca‘gied out without the

permission under section 32 of the Code.

3
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Ld. Advocate Morajkar also submitted that the compound wall is for better

cultivation and the same has been exempted from the scope of section 29 of the
Code.
As far as construction of the compound wall is concerned, the compound wall

is for the better cultivation of the land. Section 29 also exempted the activities which

are carried out for better cultivation.

In view of the above discussion, it is crystal clear that the permission u/s 32

of the Land Revenue Code is not applicable for the farm house and hence I pass the

following order,

ORDER

2 The checklist filed by the complainant is rejected.

* ey

The proceeding is dropped.
Pronounced in the open Court.

Given under my hand and the seal of this Court on this 5t day of April, 2013.

, i
v ks 4
= 4

: . T’ Shetye)
" Dy. Collector & Sub Divisional Officer
Mapusa-Sub-Division
Mapusa-Gda.



ANNEXU R@A'élg ‘

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

Original Application No. 70/2022 (WZ)
1.A. No. 104/2023(WZ) & I.A. No. 115/2023(WZ)

IN THE MATTER OF :

1.

Chandan Suryakant Khorjuvekar

R/o H. No. 98/9, Bandirwaddo,
Anjuna, Bardez, Goa — 403517
Phone : 07038781742

Versus

Goa Coastal Zone Management Authority
Through its Member Secretary,

Ist Floor, Pandit Deendayal Upadhyay Bhavan,
Near Pundalik Devasthan,

Punalik Nagar, Porvorim,

Goa- 403521

Goa Forest Department,

Office of the Deputy Conservator of Forests,
Wildlife & Ecotourism (North) Division,

IV Floor, I lift, Junta House

Panaji- 403001 (GOA)

. Department of Environment & Climate Change,

Through its Director,
Government of Goa,

1Vth Floor, DEMPO Towers,
Patto- Panaji, Goa- 403001.

M/s Lucky Realtech Pvt. Ltd.,
Through its Managing Director,

Reg. Office : H. No. 145, Ground Floor,
Pocket-22, Sector-24, Rohini,

New Delhi - 110085

Pankaj Chopra,

SY. No. 211/2-A, Village Mandrem,
Pernem Taluka, North Goa District,
Goa- 403718

MRS. Goldy Chopra,

SY. No. 211/2-A, Village Mandrem,
Pernem Taluka, North Goa District,
Goa- 403718

. Mr. Satyam Thakral,

Survey No. 211/2-A, Village Mandrem,

..... Applicant
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Pernem Taluka, North Goa District,
Goa- 403718

8. Mr. Rajendra Kumar Kamra,
S/0 Mr. Leela Krishna Kamra
Survey No. 211/2-A, Village Mandrem,
North Goa District, Goa- 403718.
Also at : H. No. 76, III Floor,
Pocket 27, Sector 24, Rohini,
Delhi- 110085.
....Respondents

Counsel for Applicants :

Mr. Aagney Sail, Advocate

Counsel for Respondent(s):

Mr. Abhay Anturkar, Advocate for R-1/GCZMA & R-2/ Goa Forest Department
Mr. G.A. S. Nadkarni, Advocate for R-4 /PP

Mr. Aprameya Shivade, Advocate along with Mr. Nalin Mulegaokar,

Advocate for R-5 & 6

Mr. Pankaj Pai Vernekar, Advocate for R- 8

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Reserved on : 13.07.2023
Pronounced on : 26.07.2023

JUDGMENT

1. This Original Application has been filed with the following prayers:

The Respondent No.1/GCZMA be directed to conduct site inspection into
the illegal ongoing construction in Survey No. 211/2-A of Village Mandrem
on Mandrem Beach, Pernem Taluk, North Goa District, Goa and issue stop-
work order, if found to have been done in violation; Respondent No.2/Goa
Forest Department be directed to submit a report demarcating the ‘No-Take
Zone’ of Mandrem Beach and show location of all the Survey Nos.(in
particular Survey No.211/2-A) of Village Mandrem, Pernem Taluk, North
Goa District, Goa in ‘No Take Zone’ as recommended by the draft “Sea
Turtle Nesting and Habitat Management Plan”(2020); the Respondent
No.1/GCZMA be directed to submit a report on the availability of the text of
the consents/ approvals granted by it for shacks/Huts/Tents/ Cottages
and events in Private Lands in the entire State of Goa, on their official
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website; an order be passed regarding illegality of the construction being
made/already made on Survey No. 211/2-A of Village Mandrem; a direction
be issued that no developmental activity be carried out in ‘No Take Zone’,
till the time the Coastal Zone Management Plan as per CRZ Notification,
2011, is finalized and approved.

2. The brief facts of this case as submitted by the Applicant are that a
construction activity is ongoing of about 74 cottages using heavy steel
materials and concrete cement plinth on Mandrem Beach in Survey No.
211/2-A of Village Ashwem, Mandrem, Pernem Taluka, North Goa District,
Goa, which is illegal and in violation of the Coastal Regulation Zone
Notification, 2011 (CRZ, 2011). The said beach is a turtle nesting site which
is classified as CRZ-I category area, wherein no developmental activity is
permissible. The said ongoing construction activity is in violation of the
guidelines issued with respect to construction of Shacks/
Huts/Tents/Cottages of temporary nature, in the report titled “Carrying
Capacity of Beaches of Goa for providing Shacks & other Temporary
Seasonal Structures in Private Areas”’(Beach Carrying Capacity Report for
Short), prepared by NCSCM and accepted by the Government of Goa.
Copies of the pictures taken in July, 2022 relating to ongoing construction
have been annexed to the application, as Annexure- Al (colly)

3. The Respondent No.1/GCZMA in its meeting held on 22.12.2020 noted
that earlier permission was granted to Respondent No.7/Satyam Thukral
on 03.11.2020, hence it issued revised approval in the name of Respondent
No.4/M/s Lucky Realtech Pvt. Ltd. for construction of 50 Cottages, 1
Wellness Centre and 1 Reception in an area of 1,944 sq. m.in the survey
number in question. On similar considerations, GCZMA noted the earlier
permission of Respondent No.7/Satyam Thukral and issued revised
approval in the names of Respondent No.5/Mr. Pankaj Chopra and
Respondent No.6/ Mrs. Goldy Chopra for construction of 24 Cottages, 1
Reception and 1 Spa in an area of 1,000 Sq. M.in the survey number in
question. A copy of the minutes of the meeting of GCZMA dated
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22.12.2020 is annexed as Annexure — A2, but one page of it is there, not
full resolution.

4. The Applicant came to know of this construction activity in the
beginning of July, 2022 and after obtaining information, made a complaint
to the Respondent No.1/GCZMA on 14.07.2022 requesting to stop the said
activity. The Applicant also sent through email dated 15.07.2022, the
pictures of the ongoing construction activity and also requested the
Respondent No.1/GCZMA to supply a copy of the permission / approval
granted for said activity, as the same was not available on the website of
Respondent No.1/GCZMA. To the best of knowledge of the Applicant,
Respondent No.1/GCZMA has not displayed the permission/approvals in
public domain on its website. The copy of the complaint dated 14.07.2022
and copy of email dated 15.07.2022 both submitted to the Respondent
No.1/GCZMA are annexed as Annexure A3(colly).

5. It is further alleged that till date, no action has been taken by the
Respondent No.1/GCZMA against the respondents for carrying out illegal
construction activity on the said survey number.

6. The present Application is moved on the basis of provisions under
Regulation 8 (V)(3)(vii) & 8(V)(3)(vil) of the CRZ Notification, 2011 which

provides as under:

“8. Norms for regulation of activities permissible under this Notification, -
....{V) Areas requiring special consideration,-
...2. CRZ of Goa
In view of the peculiar circumstances of the State
Goa including past history and other developments, the
specific activities shall be regulated and various measures
shall be undertaken as follows:

(vii) the beaches such as Mandrem, Morjirn, Galgiba and
Agonda have been designated as turtle nesting sites and
protected under the Wildlife Protection Act, 1972 and
these areas shall be surveyed and management plan
prepared for protection of these turtle nesting sites;

(viii) no developmental activities shall be permitted in the
turtle breeding areas referred to in sub- paragraph(vii)”

7. In view of the above, approximately 2.6 Kms stretch on Mandrem Beach
is a designated turtle nesting site as per above cited provision, where no

developmental activity is permitted in the turtle breeding areas. In addition
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to that, as per the Regulation 8 (i)(I)(i) of the CRZ Notification, 2011, no new
construction is permitted in CRZ- I area and as per Regulation 7 (i)(A)(g),
turtle nesting grounds are classified as a CRZ-I area.

8. Since no permanent structure is permitted within 200m of CRZ area in
private plots as per the report titled ‘Carrying Capacity of Beaches of Goa
for Providing Shacks & other Temporary Seasonal Structures in Private
Areas’ (Beach Carrying Capacity Report’ for short), prepared by NCSCM
and accepted by the Government of Goa, this report recommends for
Mandrem Beach that,

“No additional shacks, huts/ Tents/ Cottages should be
considered as this is a designated turtle nesting site”

9. As per the Beach Carrying Capacity Report the following important

factors about Mandrem Beach are to be noted:

Name of | Total Turtle Net ESA|No Go | Beach Area

Beach Beach Nesting Area Length (m) | Available

(South to | Area Area (sq.m.) for

North) (Sq.M.) (sq.m.) tourisum
(sq.m.)

Mandrem |2,47,751.2|1,33,169.7 | 1,74,308.3 | 1,99,237.56 | 3801
HL to
Arambol

HL

The copy of the said Beach Carrying Capacity Report is annexed as
Annexure — A4.
10. The Survey Number in question is located in the ‘ No Take Zone’ of the
Mandrem Beach as recommended by the draft “Sea Turtle Nesting and
Habitat Management Plan” (2020) prepared in compliance of CRZ
Notification, 2011 as follows:

“No Take Zone:
2. This zone must be maintained as sacrosanct spdce.
While tourist will be permitted to enter this space, no
extractive activities will be permitted space, no extractive
activities will be permitted over-here. No shacks will be
permitted, riding of bikes, parties, bright lighting etc will be
prohibited. The beach ecology including sand dunes will be
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maintained and enriched by the plantations of native beach
vegetation species.”

Copies of the relevant extracts of the draft “Sea Turtle Nesting and

Habitat management Plan” (2020) are annexed as Annexure- A5 (colly).

11. The above ongoing construction activity is in violation of the guiding

principles, in the light of the guidelines provided in Chapter 5 which is as

follows:

“5.  QGuiding  Principles  for  Shacks/  Huts/
Tents/ Cottages and events in the private Lands.

5.1 Guidelines for Shacks/Huts/ Tents/ Cottage:
Type of material to be used

Shacks, huts, tents, cottages and huts/ tents/ cottages
in private areas shall be erected using eco-friendly
materials such as bamboos/ wooden poles with
thatched palm leaves/ thatched bamboo mat roofing as
far as possible and for structural support wherever
required GI- pipies/ Mild steel framed structures could
be permitted. However, in case of paucity of wood the
same may be erected out of the other modern materials
such as synthetic, steel, nylon fabric etc. for the purpose
of frame work due to unpredictable weather conditions.
However the same shall not exceed 30% of the total
material required. Use of concrete is banned. Grouting,
plastering, laying of PCC/ RCC on the floor/ structure/
digging of soak pits/ digging and laying of pipes/ metal
staircases grouted in cement etc. shall not be permitted
as per the guidelines issued by the GCZMA”

12. The reliance is also placed on the order dated 19.10.2020 passed by

this Tribunal in Appeal No. 25/2020 (WZ) in Victor Fernandes Vs. GCZMA

& Ors. the relevant paragraph which is quoted hereinbelow:

“...8. Goa is fortunate to have some of the beaches
which are preferred by the sea turtles particularly olive
Ridley turtles for laying their eggs, therefore, every
effort is required to be made by the concerned
authorities to keep such beaches undisturbed and in
pristine condition. There should not be any structures,
whether temporary or permanent, to be erected in such
beaches and no artificial lighting or the food articles or
litters to be allowed to be thrown in these beaches.
Artificial lights disturb turtles since they are extremely
sensitive as they are guided by natural light and moon
lights. And there should not be any litter on the
beaches which would attract unwanted predators.
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There should not be any interference during hatching
process and a distance should be maintained, and if
disturbed the turtles withdraw from nesting. We,
therefore, direct that the sheds, sunbeds etc.., which
are there in these beaches are removed before the turtle
nesting season begins. The authorities may also keep
these areas fenced to keep the beaches pristine and
undisturbed during turtle nesting season which starts
in November- December and continuous upto March-
April.”

13. The matter was first heard by us on 04.08.2022 and this
application was admitted and notice was directed to be issued to
Respondent No.1/GCZMA. In pursuance of said order, Respondent
No.1/GCZMA was issued notice with direction to bring before us, the
position of the spot and vide order dated 28.09.2022, we directed the
Registry to issue notices to the remaining Respondents.

14. The Respondent No.1/GCZMA submitted site inspection Report
dated 30.08.2022, where-in it is recorded that the Respondent
No.1/GCZMA is in receipt of complaint dated 14.07.2022 of the Applicant
and that in view of the present Original Application having been filed by the
complainant/Applicant, site inspection of the property under Survey No.
211/2A (Part) of Village Calangute Taluka Bardez was carried out on
27.08.2022 by the Expert Member of the GCZMA assisted by Engineer of
GCZMA and Field Surveyor of GCZMA. The relevant portion of the said Site
Inspection Report is quoted in hereinbelow:

“5. The site is near Ajoba Temple in Ashwem locality in
Mandrem Village. The original property under Survey
No. 211/2-A is known as “Sakhn Bharde” and
admeasures about 27600 m? . Overall, the property
has a sloppy profile, its western edge being about 4
meteres higher than the adjoining ashwem beach and
about 11 metres higher on the eastern side along the
public road. The attached Goole Earth elevation profile
will enable to visualized the site position.

6. The complaint letter dated 14.07.2022, the complaint
about “gross violation” of CRZ area in Survey No.
211/ 2A of Ahwem Mandrem Village by Pankaj Chopra,
Lucky Realtech Put. Ltd. and Satyam Thakral C/o
Maargit Beach Resort inter alia, he alleges that about
60 permanent structures are under construction with
heavy steel materials, cement concrete plinth and
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swimming pools that is in violation of Beach Carrying
Capacity Report. He is aware that the development
has been granted approval by the Authority in its 2415t
and 250" meetings.

The complaint is primarily against three projects
within the original property under Survey No. 211/2-
A namely, Lucky Realtech Put. Ltd, Mmaargit Beach
Resort and Satyam Thakral. They cover an aggregate
area of about 16000m2. All three projects were
identified by the complainant and are located on the
western side of the Ashwem- Mandrem road. All are
within the NDZ i.e. within 0-200 metres of HTL. One
praoject “Maargit Beach Resort” 1is completed and
operational, while other two i.e. Lukcy Realtech Put.
Ltd and Satyam Thakral are under construction. The
attached Google Earth picture with my annotations
will enable to visualise the site position.

III. OBSERVATION

8.

10.

11,

We commenced inspection with the project of “Lucky
Reatech Put. Lt.” Represented by Mr. Lalit Arora. The
site is located on the southern side and admeasures
about 6574 m? as per approved plan. Construction of
the project is in progress. The respondent stated that
he was granted permission by the Authority and
produced approved plan under no. GCZMA/Shack-
Hut-Cott-Tent/20-21/13/311 dated 09.06.2021, the
same taken on record.

The site position was compared with the approved
plan. My findings are tabulated belpw:

Serial | Structures under | Structures
No. Construction at time of| approved by
inspection. Authority

01 Cottage blocks:18 Cottage
blocks:20

02 Restaurant: 01 Restaurant: 01

03 Reception block :01 Reception block:
01

The maximum height of the cottage blocks is 6 metres,
which is within permissible limits. The structures
consist of light steel tube frames with cement particle
board partitions. The plinths are of laterite masonry
with thin layer (about 7 cm) PCC (at plinth level). It
may be noted that Authority had decided to permit
use of steel etc. up to 30% of total material required in
lieu of wood; in my assessment the use of such
material is within permissible limit.

Findings: The project has approval of the Authority.

It appears that the respondent has not exceeded the
approvals granted to him. No deviations from
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approved plan and permissible specifications were
noted.

Next, we inspected the site “ Maargit Beach Resort”
represented by Mr. Pankaj Chopra. It is on the north
of M/s Lucky Realtech Put. Ltd. and admeasures
about 3592 m? . The project is completed and is
operating under the name of ‘Maargit Beach Resort’.
The respondent stated that he was granted
permission by the Authority and produced approved
plan under No. GCZMA/N/Shack-Hut-Cottage-
Tent/20-21/14/313 dated 09.06.2021 for our
perusal. However, he declined to submit a copy
thereof.

The site position was compared with the approved
plan shown by the respondent. My findings are

tabulated below:

Serial

Structures existing on site at time of
inspection

Structures
approved by the
Authority

Cottage blocks 24

Cottage blocks: 24

Restaurant: 01

Restaurant: 01

Reception block : 02

Reception block 02

NEBE

Wooden platform on western side of
the property over the rocky edge
(Dimensions : 29 m x 4m)

No approval.

Concrete stormwater drain in north-
south direction. Length 24.50 m, width
80 cm depth 70 cm.

No approval

Swimming Pool on western side. 12.80
m x 560 m. Depth could not be
ascertained as pool was covered with
tarpaulin sheel.

No approval.

07

Laterite masonry compound wall
constructed on concrete base along the
eastern boundary (alongside the public
road). Height 1.40 m. No setback
maintained from the public road.

No approval

08

Structure on north-eastern side(next to
receiption)  having two  molded
polyethylene water tanks on upper
part. Covered with cement particle
board on lower part. Dimensions 5 m x
2.50m.

No approval.

14.

15;

Each cottage block is supported on 20 nos. RCC
columns 40 x 40 cm size. The foundation details
could not be ascertained as it involved excavation.
Likewise, the material used in superstructure could
not be ascertained as the structures are completed
and in occupation.

The project has approval of the Authority. However,
several unauthorized developments are noted, the
same are listed at serial Nos. 4 to 8 in the table
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above. With respect to the wooden platform at serial
Nors, the same has been erected over the rocky edge
of the beach which is eco-sensitive and habitat for
various marine ecosystems. The extent of damage
caused to the rocks below could not be ascertained as
the area is totally covered by the platform. Further, it
appears that part of the platform may also be
projecting beyond the western boundary of the
property, over the rocky edge and onto the public
beach area. A detailed survey will be required to
confirm the same.
The structures/ development listed at serial Nos. 4 to
8 in the table above constitute violations of CRZ
Notification and are recommended, for demolition.
Finally, we inspected the site “Satyam Thakral”
represented by Mr. Arun Bhalla who claimed to have
purchased the property. Construction work on the
project is in  progress. The respondent’s
representative stated that he had permissions from
the Authority but did not have the file with him as he
was unaware of the inspection. However, 1
subsequently obtained the relevant records from the
office (GCZMA/ N/ Shack-Hut-Cott-Tent/ 20-
21707/ 305 dated 09.06.2021). The site is located on
the northern-most side and admeasures about 5995
m? as per approved plan.
The site position was compared within the approved
plan. My findings are tabulated below:

Serial | Structures under construction at time of | Structures approved
No. inspection by the Authority
I; Cottage blocks. Cottage blocks: 15(
6 nos. ( 7.30m x 9.90m H= 5.50m) 30 rooms)
9 nos. (6.10m x 10.50, H= 3m)
02. Restaurant on south-western side 01 Restaurant/ Shack:
02
03 Swimming Pool on western side. 16m x| No approval
5.80m depth 1.40m.
04 Sloping RCC platform on eastern| No approval.
boundary  alongside  public road.
Dimensions: 11.10 x 3m. Height 1.50 m.
No setback maintained from the road.
05 Structure on eastern side Dimensions 9.30 | No approval.
x 4.60 m Height approx. 6m.
06. RCC underground water tank on south-| No approval.

eastern side within setback from public
road dimensions could be ascertained.

19.

20,

The cottage and restaurant structures consist of light
steel tube frames with wooden partitions. The plinths
are of laterite masonry and RCC.

Findings: The project has approval of the Authority.
However, several unauthorized developments are
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noted, the same are listed at serial Nos 3 to 6 in the
table above. These structures/ developments/
constitute violations of CRZ Notification and are
recommended for demolition.”

15. The stand of Respondent No.1/GCZMA is as follow:

From the side of Respondent No.1/GCZMA reply affidavit dated
18.10.2022 has been filed where-in the same structures have been shown
which are contained in the above cited Site Inspection Report dated
30.08.2022. Besides that, it is also recorded that the Respondent
No.1/GCZMA is in seisin of the issues raised in the present application and
is yet to arrive at a final conclusion in respect of the legality of the
structures in question. The answering Respondent is taking the necessary
actions available to it to prevent any violation of the statutory provisions
and that the next date for hearing was fixed on 27.10.2022.

16. A Rejoinder affidavit dated 11.11.2022, by the Applicant against
the reply affidavit of Respondent No.1/GCZMA dated 18.10.2022 has been
filed. It is submitted that Respondent No.1/GCZMA has failed to observe
that all the structures constructed / being constructed on Survey No.
211/2-A involve use of concrete(RCC/PCC) on the floor/ structure/ digging
of soak pits/ digging and laying of pipes/ metal staircases grouted in
cement etc. which is in blatant violation of the law. The Respondent
No.1/GCZMA has not brought on record the CRZ permissions/approvals
along with site plan, survey plan, plan, section, elevation etc. granted for
construction activity on the survey number in question. The Respondent
No.1/GCZMA has not said a single word about the turtle nesting site on
Mandrem Beach. No response is given regarding the recommendation made
in the Beach Carrying Capacity Report’, no additional Cottages should be
considered for Mandrem Beach which is a turtle nesting site. The said
‘Beach Carrying Capacity Report’ has been accepted by the GCZMA in its
meeting held on 03.01.2017. Copy of the relevant extract of the meeting of
GCZMA is annexed as Annexure — R1/1. As per Beach Carrying Capacity

Report’ (para 6.3.3 at internal Page No. 87 of Report) hotels were not to be
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permitted to erect more than one cottage within their private area as
shacks, cottages and tents are primarily meant for livelihood of the local
inhabitants who are not in a position to construct hotels/restaurants. It
shows that the Respondent No.1/GCZMA has overlooked these guidelines.
All are within the No Development Zone (NDZ) i.e. within 0-200 metres of
HTL as mentioned in Site Inspection Report.

17. The specification for cottage structure is given in tabular form

along with its source as below:

Sr. No.

Cottage Structure/Detail /Specification

Source

1

“Purely Temporary and Seasonal structures

customarily put up between the months of

September to May”

e Such structures shall not be removed

and dismantled during the month of
June to August: Provided that the
facilities available in these
structures  shall remain  non-
operational during the month of June
to August.

Clause 8 (V) 3 (iii)
of the CRZ
Notification, 2011
Clause 8 (V) 3 (iii)
of the CRZ
Notification 2011.

WOOD &  other
Jframeworks:
Cottages are made up of wood and other
temporary structural frameworks.

Temporary  structural

Para 1.3.10 of the
Beach Carrying
Capacity Report.

Height of structure — 9m (Including the height
of the boards displayed above the roof)

Chapter 5
(internal Page 74-
2nd para from top)
of the Beach
Carrying Capacity
Report.

Distance between Cottages -3m & 2m if fire
resistant material used.

Chapter 4 (
internal page No.
49- 2nd para from
top) of the Beach
Carrying Capacity
Report.

Type of materials to be used:
Cottages in private areas shall be erected
using eco- friendly materials such as :

a. Bamboos/wooden poles with thatched
palm leaves/ thatched bamboo mat
roofing as far as possible.

b. For structural support wherever required
GI- pipes / mild steel framed structures
could be permitted.

c. In case of paucity of wood modern
materials such as synthetic, steel, nylon
Jjabric etc. for the purpose of frame work
due to unpredictable weather conditions
can be used subject to 30% of total
material required.

d. Use of concrete is banned.

e. Grouting, plastering, laying of plain
Cement Concrete (PCC) / Reinforced

Chapter 5
(internal page No.
74 - Ist para from
top) of the Beach
Carrying Capacity
Report.
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Cement Concrete (RCC) on the floor/
Structure/ digging of soak pits/ digging
and laying of pipes/ metal staircases
grouted in cement etc. shall not be

permitted.

18. In view of the above position of Rules regarding specification of the

structure for the cottages, what violations have been committed by the Private

Respondents are given as below in the Tabular Form:

Table No.2 Respondent No.4/LUCKY RELATECH PVT. LTD.

SR. NO. | VIOLATIONS DESCRIPTION ALLEGED VIOLATOR
1. Use of Concrete. 7cm thick PCC at Plinth | Lucky Realtech Put. Ltd.
level (Para 10 of GCZMA inspection
report)
2. Photographs dated July- August, 2022 | Lucky Realtech Put. Ltd.

showing each structure has laterite
masonary PCC at plinth level are hereto
marked and annexed as Annexure
R1/2(colly)

SUBMISSION:

a. In light of the above the finding given in the Inspection Report

that there are no violations committed by Lucky Realtech Put.

Ltd. is vehemently contested by the

Applicant.

b. GCZMA be directed to bring on record all the documents

mentioned in para 5.2 of the Beach Carrying Capacity Report

(Internal page 76 of Report) of the Application/ inspection

approval of Lucky Realtech Puvt. Ltd. like site plan, survey

plan etc.

Table No.3 MAARGIT BEACH RESORT
(Respondent No.5/Mr. PANKAJ CHOPRA & Respondent No.6/GOLDY

CHOPRA)
SR. NO. | VIOLATIONS DESCRIPTION ALLEGED VIOLATOR
1, Each cottage block is supported on 20 | Maargit Beach Resort.
nos. RCC columns 40 x 40 cm size.
(Para 14 of GCZMA inspection Report)
2 Photographs taken from | Maargit Beach Resort.

hitp:/ /www.maargitbeachresortgoa.com/

showing each cottage has RCC columns
and a swimming pool in the property are

hereto marked and annexed as Annexure
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R1/ 3(colly)

SUBMISSION:
a. In the light of the above the finding given in the table in para

13 of the Inspection Report that 24 cottage blocks, 1
Restaurant and 2 reception blocks constructed using concrete
by Maagrit Resort as being approved by the GCZMA is
vehemently contested by the Applicant.

. GCZMA be directed to bring on record all the documents

mentioned in para 5.2 of the Beach Carrying Capacity Report
( internal page 76 of Report) of the application / inspection/
approval of Maargit Beach Resort ( i.e. Mr. Pankaj Chopra &
Mrs. Goldy Chopral) like site plan, survey plan, etc.

Table No.4 Respondent No.7/Satyam Thakral

SR. NO.

VIOLATIONS DESCRIPTION ALLEGED VIOLATOR

report)

The plinths are of laterite masonry and | Satyam Thakral
PCC ( Para 19 of GCZMA inspection

the property are hereto marked and

annexed as Annexure R1/4 (colly)

Photographs dated 18.07.2022 showing | Satyam Thakral
plinths are of PCC (Laterite masonry) in

SUBMISSION:
a. In the light of the above the finding given in the table in para

18 &20 of the Inspection Report that 15 cottage blocks, 1
Restaurant constructed using concrete as being approved by

the GCZMA is vehemently contested by the Applicant.

. GCZMA be directed to bring on record all the documents

mentioned in para 5.2 of the Beach Carrying Capacity Report
(internal page 76 of Report) of the application/ inspection/

approval of Satyam Thakral like site plan, survey plan etc.

19.

The Respondent No.1/GCZMA conducted a hearing on 27.10.2022

wherein a decision was taken to drop the proceedings with respect to

respondent No.4/M/s Lucky Realtech Pvt. Ltd as per the order dated

20.10.2022.

It is further mentioned that the term of the GCZMA came to
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an end on 31.10.2022 and till the filling of this Rejoinder affidavit, there
was no Authority constituted.

20. The stand of Respondent No.4/Lucky Realtech Pvt. Ltd. is as
follows:

From the side of Respondent No.4/Lucky Realtch Pvt. Ltd. reply affidavit
dated 17.11.2022 has been filed. The Answering Respondent has
undertaken activity only after securing all permissions from all competent
authorities. The Respondent No.1/GCZMA did not find any violation in
inspection report carried out 30.08.2022 where-in it is mentioned by it that
the Answering Respondent has not exceeded the approvals granted to him.
No deviations from approved plan and permissible specifications were noted.
The Applicant has not challenged the NOC dated 09.06.2021 granted to the
Respondent No.1/GCZMA. Therefore, this application is time barred by
limitation. The answering Respondent has purchased only a part of the
property bearing Survey No. 211/2-A of the Village of Mandrem, Goa on
which the Respondent is undertaking activity without any cogent and clear
evidence pleaded by the applicant that the property in question falls within
the turtle nesting. Two adjoining properties i.e. Survey Nos. 211 of the
Village of Mandrem, Goa and 212 of the Village of Ashvem, Goa are being
used by the Government of Goa to undertake construction of infrastructure
development for public convenience including toilets, urinals, shower/
changing room, 40 KLD Sewage Treatment Plant, parking lot etc, and
therefore there can be no iota of doubt that the property in question is not
in any turtle nesting site or turtle breeding area. The property in question is
not a sandy portion but a normal piece of land having normal soil profile,
while turtle nesting site of the Oliver Ridley turtles is always on the sandy
portion. Turtles cannot climb the 4 meters sloppy profile. The Applicant has
not challenged the provisions of the Beach Carrying Capacity Report, rather
has relied upon the same. The Applicant fabricated the contents of the
Beach Carrying Capacity Report while reproducing the same in the
Application. The table on page 13 of the Application is in stark contradiction

Page 15 of 37



556

to the table at Page No. 52 of the Beach Carrying Report, where-in the total
beach area available for tourism has been frivolously reduced by the
Applicant from 48,513.68 sq.m. to 3180 sq.m. The Applicant has very
wrongfully relied upon a draft report titled as “Sea Turtle Nesting and
Habitat Management Plan,” 2020, which is neither final in nature nor has it
been accepted by the Respondent No.1/GCZMA, as per procedure
established by law. The Applicant has merely taken advantage of a glaring
error in the draft report in the legend on Page No. 62 of the said draft report.
As per the legend, the colour code of three colours i.e. Orange, Red and
Yellow was to be followed, while on the map there are completely different
colours. A turtle nesting site could not cover the whole of the CRZ area, i.e.
upto 500 meters from the High Tide Line. The answering Respondent has
purchased a part admeasuring 6,578 sq. m.of property bearing Survey No.
211/2-A of the Village of Mandrem, Pernem Goa vide Sale Deed dated
06.10.2020 duly registered in the office of the Sub Registrar, Pernem, Goa,
while the total area of the said survey number is approximately 27,500 sq.
m. which is owned by the other persons, with whom the answering
Respondent has no connection or link of whatsoever nature. The
Respondent No.4 decided to erect temporary structures on the said
property, for which NOC was granted by the Respondent No.1/GCZMA on
09.06.2021 which is subject to the compliance of the Beach Carrying
Capacity Report, The Village Panchayat of Mandrem has also issued NOC to
the answering Respondent dated 30.06.2021 subject to 34 conditions which
have been complied with by the answering Respondent. In fact, he
actually erected lesser number of cottages than permitted under the said
NOC and has maintained a height of 6 metres, while permissible height is
that of 9 meters. The erection of the temporary shacks/ cottages/ huts on
the said property by the answering Respondent is almost complete and only
the internal work of polishing the wood etc is left. The answering
Respondent has not used heavy steel or concrete cement plinth in the
manner as alleged on the said property. It has merely coated the plinth with
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7 cm of Plain Concrete Cement so as to ensure the stability of the wood, in
order to protect and ensure the safety of the persons visiting the property.
The answering Respondent has not used any RCC on the flooring or any
PCC on the soil. The wood plinth is given a coating of PCC so as to ensure
that the wood does not decay on account of the fungus and moisture. The
said property does not fall within the CRZ- I area. The major portion of the
said property, falls in the Settlement Zone of Mandrem. As per the Coastal
Zone Management Plan, 1996 it falls within the CRZ III area, which aspect

seems to have been deliberately suppressed by the Applicant. The

Respondent No.1/GCZMA has found certain illegalities in the

remaining part of the survey number in question, not belonging to the
applicant. There is enough capacity for shacks and temporary seasonal

structures on the Mandrem Beach.
21. The stand of Respondent No.5/Pankaj Chopra and
Respondent No.6 Mrs. Goldy Chopra is as follows:

From the side of Respondent No.5/Pankaj Chopra and Respondent No.6/
Goldy Chopra reply affidavit dated 30.12.2022 has been filed. It is
submitted that all the allegations made by the applicant have been denied
and that the answering Respondent is running a resort by the name of M/s
Margit Beach Resort in the property bearing Survey No. 211/2-A3 of Village
Mandrem, Pernem- Goa, which comprises of only 26 temporary cottages
which has been authorized by the Respondent No.1/Goa Coastal Zone
Management Authority (GCZMA), which has issued NOC dated 09.06.2021
and these respondents obtained approval from Respondent No.1/GCZMA.
The answering respondent has taken the same ground of the application
being time barred as taken by other respondents and also said that an
appeal under Section 16 would lie in the present matter, which is required
to be filed within 30 days from the date of order. It is denied that there is
any ongoing construction activity at the behest of Answering Respondent
and that setting up of cottages as per no objection certificate issued by the
GCZMA has been completed about more than 6 months prior and the resort
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has been in operation for the last 6 months. The answering Respondent
had purchased a distinct portion of property bearing Survey No. 211,sub
division 2A of Village Mandrem admeasuring 3592 sq. m., which has
subsequently been partitioned in survey records and now an independent
Survey No. 211/2-A-3 has been allotted to the property of Answering
Respondent. No construction has been made in violation of the CRZ (Coastal
Regulation Zone) Notification 2011. Temporary cottages have been put by
them in accordance with the approval granted by the Goa Coastal Zone
Management Authority. The property in question belonging to the Answering
Respondent is located within the limits of Village Panchayat of Mandrem,
which is not Mandrem Beach, which is stated to be the turtle nesting site
by the petitioner, but is in fact located on the Ashvem beach which is a
distinct beach located within the jurisdiction of the same Panchayat. There
is no turtle nesting on Ashvem Beach. There are several other resorts/
cottages located within 100 to 200 mts. of the Answering Respondent
property. But the Applicant has targeted the answering Respondent with
mala fide intention. The Applicant has relied on the ‘Sea Turtle Nesting and
Habitat Management Plan, which is a draft prepared by the Centre for
Environmental Education and is not notified as a law under the
Environment (Protection) Act. Only certain portions of the Mandrem Beach
are designated as Turtle nesting or breeding area and the prohibition on
development only pertains to the said designated area of the beach and not
to the larger property which is not designated as Turtle nesting or breeding
area. The property bearing Survey No. 211/2-A-3 is classified as settlement
zone in terms of outline development plan for the Mandrem Village. As per
the Beach Carrying Capacity Report, there is enough capacity for shacks
and seasonal structures on the Mandrem Beach. The said survey number is
not classified as ‘No take zone’, neither has the applicant placed any
material to suggest that the property is so identified. The fact that the
GCZMA has granted NOC to the Answering Respondent would mean that
the decision of GCZMA would prevail over the beach carrying capacity
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report. Moreover, the Applicant has not challenged the permission granted
by the GCZMA. 24 cottages which have been constructed by the Answering
Respondent are single storey cottages using wood and G. I. pipes as
permitted. No such material has been used which would be harmful to the
environment. Hence, the Application deserves to be rejected.

22. The Respondent No.1/GCZMA has filed additional affidavit dated
05.01.2023 where-in it is submitted that the complaint dated 14.07.2022
filed by the Applicant against the Respondent Nos. 4 to 7 is pending
consideration before the answering Respondent. Order dated 18.11.2022
passed by this Tribunal, which is quoted in Para 4 of the additional
affidavit, reads as under:

“The learned counsel for Respondent No.1-GCZMA orally
stated that against Satyam Thakral, stop order has been
issued but its copy has not been submitted before us.
Therefore, it is directed that the same shall be placed on
record before this Tribunal forthwith.”

With this affidavit several relevant documents have also been brought
on record, details which are mentioned in clause 9 (i) to (vi).
23. Site Inspection Report in respect of inspection conducted on
03.01.2023, in pursuance of the order of this Tribunal dated 23.12.2022,
has been filed by Respondent No.1/GCZMA, which is as follow:

“Observation at Loco

At the time of site inspection it was observed as under:

1. The land in question is located opposite Ajoba Temple,
Ashwem, Mandrem Village of Pernem Taluja surveyed
property under Survey No. 211/2-A of Mandrem Village
of Pernem Taluka.

2. As per present online computerized Form I & XIV
records the name of Anand Giri Keni & 360 Degree
media solution Private limited is recorded in the
occupant’s column admeasuring about 24,008 sq.m.

3. The Site Inspection was conducted by Shri. Rajesh
harmalkar, Field Surveyor attached to the office of
Directorate of Settlement and Land Records, Panaji

along with Shri. Devendra Gaonkar & and undersigned.
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4. The detailed mapping of structures was carried out
using Electronic Total Station in Survey No. 211/2-A of

Mandrem Village of Pernem Taluka

Sr. | Sy. Name Type of | Details | Size of | Remarks
No. | No/sub.Div. | of the| structure. of Structur
Structu structure | e &
res Height
in
metres
1. 211/2-A A Ground Metal 13.47 x
Floor fabricate | 5.50 em
Structure structure
2 BtoE |G +1 | having 911 «x
Structure bitumen | 9.14
3. F roofing | 4.16 x| Falls
with 8.85 within 0
4, G bison 9.36 x| to 200 Mtr
panel 8.85 from HTL
walls (CRZ-III)
3. H erected |8.95 x
on 9.59
6. I Ground concrete | 21.76 x| Falls
Floor Plinth 18.76 within
200 to
500  Mitr
from
HTL.(CRZ-
)
7 J Under Under- 6.2 X
Ground ground | 3.37
Tank tank
construc
ted with
Laterite
stone
masonry Partly
and falls
covered within 0
with to 200
RC.C Mtr. &
slab. partly
8. K G+1 Metal 9.52 x| falls in
Structure fabricate | 9.04 200 to
structure 500 from
having HTL (CRZ-
bitumen n
roofing
with
bison
panel
walls
erected
on
Concrete
Plinth
9 L G+1 Metal 9.04 «x
Structure | fabricate | 9.97
10 M structure | 4.20 x
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11.

12.

13.

211/2-A

14,

15.

16.

b7

NtoP

having
bitumen
roofing
with
bison
panel
walls
Erected
on
Concrete
Plinth

9.02

9.04 x
9.65

9.04 x
9.33

4.51 x
9.04

Concrete
Plinth

Concrete
Plinth
construc
ted with
Laterite
Stone
Msonry

22.08 x
4.81

Ground
Floor
structure

Metal
fabricate
structure
having
bitumen
roofing
with
bison
panel
walls
Erected
on
Concrete
Plinth.

17.37 x
8.26

Falls
within 0
to 200
mtr. From
HTL (CRZ-
i)

UW.

Concrete
Footpath

Concrete
Footpath
construc
ted on
ground
with
Rubble
packing

Swimming
Pool

Swimmi
ng Pool
construc
ted
below
the
ground
with
laterite
stone
masonry

Falls
within 0
to 200
Mir.  from
HTL (CRZ-
1)

1. A laterite stones compound wall is constructed on the North- Eastern
Side of the Land in question abutting to Survey No. 211/2-A-1 and
other is constructed on the North- western side of the land in

question part in Survey No. 211/2-A(part)
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2. A shed net fencing over metal pipes fixed with metal gate is erected
on the Southern side of Land in question part in Survey No. 211/2-
A”
24. The Applicant has filed Rejoinder affidavit dated 26.02.2023 where-
in it is submitted that Respondent No.4/M/s Lucky Realtech Pvt. Ltd.
has admitted to have used concrete in its construction in their reply
affidavit dated 17.11.2022 at paragraph No.26. In the GCZMA
inspection, plinths of laterite masonry with thin layer (7 cm Thick) of
plain concrete cement was found. The Respondent No.1/GCZMA has
approved only wooden/ natural / biodegradable material to be used and
no cement/ concrete is to be used. Structures should be one meter
above ground on stilts of wooden poles. These permissions/approvals
were given by revised permission on 09.06.2021, but the Respondent
No.4 has violated all these conditions and has carried out concrete
flooring in all the structures(Cottage/huts etc.), constructed RCC
compound wall, ground plus one floor structures, digging and laying
pipes grouting, etc. 43 Cottages, 1 Restaurant, 1 Wellness Centre and 1
conference Hall were approved by the Respondent No.1/GCZMA. As per
the additional affidavit dated 05.01.2023, in GCZMA Site Inspection
report dated 30.08.2022, the para 9 in the table states that the approved
structures for Respondent No.4 are 20 Cottage blocks, 1 Restaurant and
1 reception block. The Respondent No.4 has given cryptic reply that they
have decided to construct less number of structures than approved but
have not clarified the number of these structures. The rest of the
contents of this affidavit are almost the same facts which have been
stated by the Applicant in his earlier affidavit. Hence, they need not be
reproduced here.
25. The stand of Respondent No.8/Rajendra Kumar Kamra S/o Mr.
Leela Krishna Kamra is as follows:
From the side of Respondent No.8/Rajendra Kumar Kamra S/o Mr.

Leela Krishna Kamra, reply affidavit dated 17.04.2022 has been filed
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where-in it is submitted that the applicant should have preferred an
appeal under Section 16 of the NGT Act, which is already barred by
limitation. The Applicant has resorted to seek remedy under Section 14
of the said Act, which is time barred. Pursuant to the approval granted
by the Respondent No.1/GCZMA on 06.07.2021, the hotel project of the
Respondent No.8 was commenced/undertaken as on 08.09.2021.
Initially, the answering Respondent was not made a party in the present
proceeding, rather on 12.12.2022, the applicant got the answering
respondent impleaded on account of allegation concerning illegality in
the erection of structures/ cottages by the answering Respondent. The
Applicant has chosen to selectively target only four hotel projects. The
answering Respondent is a co-owner of a piece of landed property, totally
admeasuring 3955 sq.m. situated at Village Panchayat of Mandrem,
Pernem Taluka, which is a part of the larger property bearing Survey No.
211/2-A of Revenue Village Mandrem. The answering Respondent along
with Mr. Akhil Bansal, Mr. Girish Kumar Arora and Mr. Kamal Takkar
are the other co- owners of the said property. The other co-owners of the
said property have nothing to do with the erection of the structures/
cottages and operation of the hotel. Therefore, NOC was applied by the
answering Respondent. The said property situated partly within 0-200
mts. from the HTL and partly within 200-500 mts from the HTL of the
CRZ-1II Zone. The said property is classified partly as ‘Orchard’ and
partly as ‘Settlement’. An application was made before Respondent
No.1/GCZMA on 14.06.2021 seeking permission for erection of 21
cottages and 1 restaurant/ reception which was approved in its meeting
held on 06.07.2021 of GCZMA. Cottages and allied facilities which have
been erected 'by using wooden particle-boards/ engineered wooden
planks in conjunction with certain modern materials such as bison
panels and G. 1. Pipes, which was necessary, considering the inclement
weather conditions prevailing in the area particularly during the
monsoon season and also for the purpose of ensuring structural stability
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of the cottages which are totally temporary in nature. The development
has already been completed. The GCZMA conducted a site inspection of
the said property on 03.01.2023. The structures identified in the Site
Inspection Report with alphabets ‘A’ to V” are concerned, it is denied that
any cement, concrete, RCC slab or masonry has been used in its
erection. The cottages and allied facilities have been erected using
wooden particle-boards/ engineered wood planks in conjunction with
certain modern materials such as bison panels and G. I. pipes. With
respect to the structures shown by alphabets ‘U’ and ‘W’, by no stretch of
imagination, can it be called of permanent nature. There is no concrete
footpath constructed, it is true that rubble stones have been
compacted/laid on the ground and detachable interlocking pavers were
initially placed on top of the rubble to facilitate movement of guests and
staff. With respect to structure alphabet V’, it is denied that there is any
swimming pool constructed in the property or that there is any lateriate
stone masonry which has been used for that purpose. The answering
Respondent uses the harvested water for drinking purpose besides
gardening and other domestic needs. As regards the laterite stone
compound wall, the same is a very old compound wall which has been in
existence prior to coming into force of the CRZ Regulations in the year
1991. Further, it is stated that the said land is not designated Turtle
Nesting Site of Mandrem Beach nor as a ‘No-Take Zone’. The
development in the said property is not prohibited in terms of the Beach
Carrying Capacity Report. A demarcated part of the Mandrem Beach,
that too, on the sandy shore, has been provisionally earmarked as a
Turtle Nesting Site/ No Take Zone, which is very far away from the site of
the property of answering Respondent as it is situated on the landward
side of an existing 6 mt. Wide Ashvem-Mandrem main road and is part
of the Village settlement area. Therefore, the application deserves to be

dismissed with exemplary cost.
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26. From the side of Respondent No.2/Goa Forest Department, counter
reply affidavit dated 19.04.2023 has been filed where-in it is submitted
that the only relief which has been claimed against the answering
Respondent is as below:

“B  Direct the Goa Forest Department to submit a report
(including detailed map) demarcating the ‘No Take Zone’ of
Mandrem Beach and providing the location of all the Survey
Nos.(in particular Survey No. 211/2-A) of Village Mandrem,
Pernem Taluk, North Goa District, Goa which are located in
the ‘No Take Zone’ of Mandrem Beach as recommended by
the draft “Sea Turtle Nesting and habitat Management Plan”
(2020)”

27. Further, It is submitted that the Draft Turtle Nesting Plan has been

prepared by the Centre for Environment Education (CEE Goa State
Office) for the Respondent No.1/GCZMA inter alia for the securing the
seascape, landscape and riverine areas/ routes for safety and
conservation of sea turtle arriving at the nesting grounds or using the
nearshore waters of the beaches for feeding/ foraging/ congregation. The
plan is intended for the key institutions management (Department of
Forest, Govt. of Goa) that is mandated and authorised for conservation
management measures for sea turtles in Goa and has the scope for
establishing and implementing Sea Turtle Nesting and Habitat
Management Plan in Goa. The plan recommends general and beach-
specific management measures to be implemented for protection and
conservation of sea turtle nesting habitats in Goa, enabling sustainability
practices and processes for development of beaches, and engaging
various stakeholders to contribute such conservation measures. As far as
Mandrem is concerned, a stretch of 2.5 Kms of the beach has sporadic
nesting. The Goa Forest Department has adapted a strategy of shifting of
the nest to Morjim for a better coordinated conservation effort. Yearly
nesting also has been observed on a small stretch of beach adjoining
private property, the private land owners assist Goa Forest Department

in guarding such nests.
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28. Chapter-6 of the aforesaid Draft Plan is titled “Turtle Nesting
Observation Records in Mandrem” . The chapter has the basic record of
turtle nesting as maintained by the Goa Forest Department in Mandrem/
Ashvem from 2011-2012 to 2019-20, details of which are mentioned in
that para.

29. Chapter 10 of the draft Turtle Nesting Plan titled “Sea Turtle Nesting
habitat Management Plan” provides that the aim of the plan is to protect,
conserve the turtles and their habitat while enabling sustainable
development in and around the turtle nesting beaches of Morjim,
Mandrem, Agonda and Galgibag. It proposes that each of the beaches
shall have clear demarcation of the extent and boundary of the
geographical/spatial space where the management plan shall apply such
as ‘No Take Zone’ etc. Clause 10.4A provides for onshore Beach Habitat
Management (terrestrial). It refers to the CRZ 2011 recognizing the beach
streach of Mandrem as the turtle nesting site, the details which are
given in the tabular form in that para.

30. Clause 5 provides for “ Beach Space and Shack Management”. The
Respondent No.1/GCZMA has been assigned the task of evolving a
management plan. The GCZMA in association with the Goa Forest
Department, local stakeholders and other line departments is to identify
beach spares and divide them into ‘go’ and ‘not go’ areas. Current
practice at Morjim beach is that a 600 meter stretch near the river mouth
in Tembvaddo area is exclusively earmarked as No-Take area(Turtle
Conservation Reserve). Thus, earmarking/ demarcating an area as a No
take Area is the responsibility of the Respondent No.1/GCZMA.

31. It is further mentioned that the answering Respondent inter alia
undertakes the activities which are mentioned in para (a) to (k) of para
10 aimed at nurturing sea turtle nesting sites and protecting sea turtles
across the State of Goa.

32. It is further mentioned that the measures are being adopted for
management of turtle nesting sites recommended by the Government of
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Goa vide letter dated 02.11.2016, the details which are mentioned in
sub para a. to h. of para 11.

33. It is further mentioned that the beach of Mandrem and other beaches
across Goa, have been designated as turtle nesting sites under the
Coastal Zone Regulations, 2011. Thus, the statutory authority
empowered to enforce the CRZ Notification is the Respondent
No.1/GCZMA. Since the answering Respondent is also tasked with
implementing the provisions of the Wildlife Act and the Forest Act, it
routinely undertakes activities in coordination with the Respondent
No.1/GCZMA.

34. From the side of Respondent No.1/GCZMA counter reply affidavit
dated 20.04.2023 has been filed where-in it is submitted that the
answering Respondent has issued the following permissions and
approvals to Respondent Nos. 4 to 8 to construct the structures
mentioned hereinbelow:

“8.1. A permission/ approval dated 09.06.2021
was issued to Respondent No.4(M/s Lucky
Realtech Put. Ltd.) for erecting temporary
shacks, cottages, huts and receiption
having total area of 1,500 sq. m.

8.2. A permission/ approval dated 09.06.2021
was issued to Respondent No.5(Mr. Pankaj
Chopra) and Respondent No.6 (Mrs. Goldy
Chopra) for erecting temporary shacks,
cottages and reception having total area of
800 sq.m.

8.3. A permission/ approval dated 09.06.2021

was issued to Respondent No.7(Mr. Satyam
Thakral) for erecting temporary 2 shacks
and 15 huts/ cottages consisting of 30
rooms.
The answering Respondent has annexed
copies of the aforesaid permissions/
approvals dated 09.06.2021 along with the
site plans to its Affidavit dated 05.01.2023
as Annexure R-1, Annexure R-2 and
Annexure 3, respectively. The answering
Respondent craves the leave of this Hon’ble
Tribunal to refer to, and rely upon, the
same during the course of oral
submissions.
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8.4. A permission/ approval dated 23.07.2021

was issued to Respondent No.18(Mr.
Rajendra Kumar Kamra) for erecting
temporary 21 cottages and 1 restaurant
having total area of 800 sq.m.
A true copy of the permission/ approval
dated 23.07.2021 granted to Respondent
No.8 along with the site plan is annexed
and is marked as Annexure-A

9. The answering Respondent took immediate

cognizance of the Applicant’s complaint
dated 14.07.2022, and conducted a site
inspection of the structures existing on the
subject property on 27.08.2022.
Accordingly, a report of the site inspection
came to be prepared on 30.08.2022.
The answering Respondent has annexed a
copy of the said site inspection report to its
affidavit dated 18.10.2022 as Annexure R-
1. The answering Respondent craves the
leave of this Hon’ble Tribunal to refer to,
and rely upon, the same during the course
of oral submissions.”

35. On the basis of the above pleadings and arguments made before
us by the learned counsel for the parties,following issues are framed
for being decided by us in this Original Application.
I. Is GCZMA taking requisite actions after violations
are found in site inspection ?
II. Is GCZMA required to map ‘No Take Zone’ on CZMP
Maps. ?
II. Is GCZMA required to prepare and upload 1:4000
scale CZMP on its website ?
1IV. Is GCZMA required to upload consents/ approvals
(including  conditions) granted by it for
Shacks/Huts/Tents/Cottages on it’s website?
Findings
36 . As to Issue Nos. I and II:
As per these issues, we have to decide as to whether GCZMA is
taking requisite actions after violations are found in site inspection?
and it required to map No Take Zone’ on CZMP Maps? In this regard,
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we have to submit that the learned counsel for the Respondent Nos. 8,
4 and the Applicant had argued consolidatedly on the entire case and
not issue wise because issues were not framed by then. The issues
have been framed by us for clarity in our directions. The Respondent
No.8/Rajendra Kumar Kamra, S/O Ms. Leela Krishna Kamra has
drawn our attention to Para 4 of our order dated 21.04.2023 and
submitted that several photographs which have been relied upon by
the Applicant and are annexed at 23 and 529 of the paper book, in
order to show that the disputed structures are identical, need to be
verified because according to the applicant, as per the photo at Page
No. 529 of the paper book, the structure alleged to have to been raised
by the Respondent No.8 is also the same which is found at Page No.23
of the paper book as well, even though the Respondent No.8 was not a
party. Next he argued that the prayer before the Respondent No.8 is
time barred because the minutes of the meeting of GCZMA by which
permission was granted for construction to the answering Respondent
is dated 06.07.2021 which was uploaded on 10.08.2021. It is evident
from the screen shot which is annexed at Page No. 717 of the paper
book. The present O.A. had been filed on 27.07.2022 against
Respondent No.4 to 6 only. But later on on 23.12.2022, the answering
Respondent was impleaded hence, O.A. against him was much beyond
the period of limitation. Though he clarified that as regards the
proceeding going on before the Respondent No.1/GCZMA, there is no
objection with respect to limitation as the matter is still under
consideration before the GCZMA.

From the side of Respondent No.4/M/s Lucky Realtech Pvt. Ltd.
it has been brought to our notice that proceedings initiated against
him need to be dropped because his name has already been deleted
by this Tribunal by allowing I.A. No. 115/2023. Pursuant to dropping
the charges against the Respondent No.4 by the Respondent
No.1/GCZMA, an appeal has been preferred by the aggrieved party.
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Now, we would like to mention as to what are the arguments
made by the learned counsel for the Applicant. Our attention is
drawn by learned counsel to Page No. 263 of the paper book which is
Site Inspection Report of Expert Member of GCZMA on 27.08.2022
where-in it is submitted that the Respondent No. 5/Pankaj Chopra
was found to have committed many violations and also Respondent
No.7/Mr. Satyam Thakral was found to have committed various
violations which are given in tabular form by mentioning ‘no approval’
and having shown these violations it is mainly argued that despite the
violations having been found by the Expert Member of the GCZMA, no
action has been taken till date. He has also drawn our attention to
the Judgement of the Hon’ble Bombay High Court at Goa P.I.L. Writ
Petition No. 2106 of 2021(F) Francisco Drago Vs. State of Goa,
Through its Chief Secretary and 9 Ors. where-in attention is drawn
to Para-7 which is quoted herein below:

“7. Meanwhile, throughout the tourist season, the
person who put up such illegal constructions
without regard for the environment or the legal
provisions occupy and commercially exploit such
constructions. For example, in this case, on account
of the delay of the GCZMA in disposing of its own
show- cause notices, Respondent No. 10 continues to
occupy and use the structures for commercial
purposes. Therefore, the Centre must immediately
reconstitute the GCZMA and make it fully functional,
lest the unlawful activities within CRZ will continue
with no Authority to prevent or check the same.
The rule of law must not be rendered a casualty by
such inaction. Moreover, the conclusion date of the
GCZMA term was known in advance. Therefore,
steps should be taken to have a new body in place.
For all these reasons, Respondent No.11 must take
immediate steps to have in place a GCZMA at the
earliest.”

It is stated by the learned counsel that the private respondents
have violated the terms and conditions stipulated by the GCZMA and
despite the viclation having been brought to knowledge of GCZMA by

its Expert Member, no interim direction was issued against the said

Page 30 of 37



571

respondents in order to stop them from going with the commercial
activity and a very long time is taken by the GCZMA in disposing the
Show Cause Notices allowing the respondents to indulge in
commercial activity illegally.

In rebuttal, the learned counsel for the GCZMA said that it is
necessary to follow the procedure of issuing notice and giving
opportunity of hearing to the respondents before passing interim order
of stay. In this regard, the learned counsel for the GCZMA relied upon
judgment of Hon’ble Supreme Court passed in Civil Appeal No.
3856/2022 Singrauli Super Thermal Power Station Vs. Ashwani
Kumar Dubey & ors. dated 05.07.2023 where-in attention is drawn
to Para- 18 which is quoted herein-below:

“18. We have perused the impugned order of the
NGT and particularly paragraph ‘16’ which has
been extracted above. It is apparent that the
appellant(s) herein who were respondents before
the NGT were not given an opportunity to file their
objections to the recommendations made by the
Committee constituted by the NGT which is
apparent by the fact that the recommendations were
uploaded on 15.01.2022 and the final order of the
NGT was passed three days later on, i e
18.01.2022. Thus, this is a clear case of there being
non- compliances with the principles of natural
justice. On the said ground alone the impugned
order is set aside, the matter is remanded to the
NGT for re- consideration from the stage of the
recommendations filed by the Expert Committee
constituted by the NGT. The Appellant(s) herein are
permitted to file their objections, if they are so
advised. The NGT shall consider the objections, if
any filed to the recommendations and thereafter
dispose of the applications in accordance with law
and after giving a reasonable opportunity to all
parties.”

We are also of the view that it would be appropriate to issue

notice to the violators before passing an adverse order, taking into
consideration the principle of natural justice as has been mandated
by the Hon’ble Supreme Court in Civil Appeal No. 3856/2022(Supra).

Though, we expect that the GCZMA would try to dispose of the Show
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Cause Notice at the earliest preferably within one month giving
opportunity of hearing, without unduly granting adjournment on
flimsy ground so as to put a check on misuse of the violations.

Further, the learned counsel for the Applicant has drawn our
attention to Page No. 264 of the paper book, which is Para- 10 of the
report of the Expert Member where-in it was clearly observed that the
structures consist of light steel tube frames with cement particle
board partitions. The plinths are of laterite masonry with thin layer.
It was stipulated in the terms and conditions that the temporary
structure should be made of wooden material as per the
recommendation of Beach Carrying Capacity Report. No cement/
concrete should be used for flooring and GCZMA shall retain the right
to revoke this recommendation in case of breach and that order of
demolition of structure, disconnection of Power Water supply etc may
be passed in the case of breach, but despite these stipulations,
GCZMA has not ensured these compliances as is evident from the
report of the Expert Member of the GCZMA.

Further, it is argued by him that under Section 20 of the NGT
Act ‘Precautionary Principle’ is laid down which places reverse burden
on the violators/Project Proponent but that principle has also not
been adhered to by the GCZMA. Therefore, a direction be issued to
the GCZMA to stick to a timeline for deciding Show Cause Notice.

We find from the evidence, which has come on record that the
GCZMA, on the basis of its own Site Inspection, has found various
violations to have been done on the part of private Respondent Nos. 5
to 8 which have already been noted above, while dealing with the
respective affidavits. But, no prompt action was taken at the end of
the GCZMA in that regard. However, it is also very evident from the
pleadings that the GCZMA is in the process of taking action against
the violators at a considerably slow pace which needs to be

accelerated. As regards Respondent No.4, the GCZMA has already
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dropped the complaint and separate Appeal has been filed against the
said decision. Therefore, we exclude his case from the present matter.
As regards the Respondent Nos. 5 to 8, it has transpired that the
process of hearing is going on before the GCZMA, which is likely to
render its finding regarding the violation and appropriate action. We
direct the GCZMA to conclude the said hearing and take decision in
their matters expeditiously, preferably within a period one month. The
issue No.I is decided accordingly.

Further, it is argued by him that relief ‘B’ pertaining to
demarcation of ‘No Take Zone’ has not been met so far.

The attention is also drawn to draft ‘Sea Turtle Nesting and
Habitat Management Plan (2020) which is at Page Nos. 170 to 220 of
the paper book, the relevant portion has been read out by him,
pointing out that Goa has a coastline of about 120 km, of which
around 65 km are Sandy beaches. At page No. 179 of the paper book
it is recorded that out of 120 Km coastline, about 8 km in Goa have
been identified as major nesting sites and are being protected by the
Goa Forest Department which are Morjim in north Goa, and
Galgibaga and Agonda in sought Goa. At 10.2 of the said report
dealing with extent of turtle nesting habitat management plan, it is
proposed that each of the beaches shall have clear demarcation of the
extent of boundary of the geographical/spatial space where the
management plan shall apply such as ‘No Take Zone’, sustainable
Tourism Zone and Fisheries Livelihoods Zone. At page No. 216 of the
said Report dealing with Management approach recommended for
Morjim and Mandrem nesting beaches, ‘No Take Zone’ is dealt with
where-in it is recorded that this zone must be maintained as a
sacrosanct space. As tourist will be permitted to enter this space, no
extractive activities will be permitted over here. No shacks will be
permitted, riding of bikes, parties, bright lighting etc. will be
prohibited. The beach ecology including sand dunes will be
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maintained and enriched by the plantations of native beach vegetation
species.

On the above based documentary evidence, it is urged by the
learned counsel for the Applicant that ‘No Take Zone’ is required to be
marked by the GCZMA under CRZ Notification 2011 because draft
‘Sea Turtle Nesting and Habitat Management Plan (2020) has been
prepared under the Regulation of CRZ Notification 2011, hence, ‘No
Take Zone’ should also be marked. But the same is being resisted by
the learned counsel for GCZMA by saying that because of the
finalization of the Coastal Zone Management Plan.(CZMP) having been
done, there is no need of demarcation of ‘No Take Zone’. But, in our
opinion the concept of No Take Zone’ is more comprehensive for the
turtle conservation and therefore Turtle Nesting and Habitat
Management Plan needs to be implemented, both in letter and spirit.

Further, we find that draft ‘Sea Turtle Nesting and Habitat
Management Plan was prepared in the year 2020 and till then CZMP
as per CRZ Notification 2011 were not finalized/ approved.

The copy of the minutes of the 39th meeting of the National
Coastal Zone Management Authority dated 01.09.2022 has been
provided during the argument by the learned counsel for the
Applicant. It is evident from it that the CZMP map on scale of
1:25000 and 1:4000 scale has already been prepared. Therefore, it
would be appropriate that these CZMPs prepared by GCZMA may be
used for finalisation of the draft ‘Sea Turtle Nesting and Habitat
Management Plan’, to be prepared by the Centre for Environmental
Education Goa within a period of one month. We are of the view that
the effort which has been put in, in preparing these maps should be
utilized to the full. Issue No.Il is decided accordingly.

37. As to Issue No. III :

As per this issue, we have to decide as to whether GCZMA is

required to prepare and upload 1:4000 scale CZMP on its website ? .
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In this regard, with respect to GCZMA uploading the CZMP map in the
scale of 1:4000 on its website, we have to consider following points:

1. As per Annexure-l1 of CRZ Notification 2011, Local
level CZM Maps are for the use of local bodies and
other agencies to facilitate implementation of the
Coastal Zone Management Plans and
Cadastral(village) maps in 1:3960 or the nearest
scale, shall be used as the base maps.

2. The said Notification in Section 5 directs that the
Coastal States and Union Territory will prepare
draft CZMPs in 1:25000 scale map identifying and
classifying the CRZ areas within the respective
territories in accordance with the guidelines given
in annexure- I of the notification, which involves
public consultation; and the Coastal Zone
Management Authority of a State or of a Union
Territory shall submit the draft Coastal Zone
Management Plan along with its recommendations
to the Ministry of Environment, Forest and Climate
Change, after incorporating the suggestions and
objections received from the stakeholders which will
be considered and approved by MoEF&CC.

3. We note that as per CRZ Notification Regulation
4.2- procedure for clearance of permissible
activities requires that all projects attracting the
said notification shall be considered inter alia on
submission of CRZ map indicating HTL and LTL
demarcated by the authorized agency in 1:4000
scale and project layout super imposed on the
above map indicated at (e) above while

recommending CRZ clearance.
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4, The Notification does not state who will approve
CZMPs prepared in the scale 1:4000 to be used by
local agencies. In absence of clear directions from
MoEF&CC, we leave it to the discretion of GCZMA
whether to upload 1:4000 scale CZMP maps on the
website. We decide this issue accordingly.
38. As Issue No. IV
As per this issue, we have to decide as to whether GCZMA is
required to upload consents/approvals (including conditions) granted
by it for Shacks/Huts/Tents/Cottages on its website ?. In this
regard, our attention is drawn to the CRZ Notification 2011 the
regulation 4.2 (vi) of, which says as follows:

“vi) To maintain transparency in the working of the
CZMAs it shall be responsibility of the CZMA to create a
dedicated website and post the agenda, minutes,
decisions taken, clearance letters, violations, action taken
on the violations and court matters including the orders of
the Hon’ble Court as also the approved CZMPs of the
respective State Government or Union Territory.”

39. We are of the definite opinion that when there is clear cut
direction that for GCZMA for maintaining transparency in its working,
it must create dedicated website, whereon it should post agenda,
minutes and other decisions, the GCZMA must place on its website all
the consents/approvals granted with respect to
Shacks/Huts/Tents/Cottages as prayed, within a period of one month
from the date of uploading of this order with prospective effect. This
issue is decided accordingly.

40. We have already covered four issues which were framed by us
and our opinion is expressed thereon above. Now, we would like to
take up the matter as to whether any order is required to be passed
with respect to prayer at ‘A’ which says that a Site Inspection Report
be ordered to be prepared by GCZMA for alleged ongoing construction

in Survey No.211/2-A of Village Mandrem. We find that the GCZMA
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has already conducted site inspection and has found various
violations by the Private Respondent Nos. 5 to 8, which is a matter
under their consideration. Although, with respect to Respondent No.4
they have not found any violations, hence the proceedings against him
have been dropped, against which Appeal has been preferred by the
aggrieved party. We are of the opinion that the GCZMA must
conclude the hearing and decide all the violation cases i.e. against
Respondent Nos. 5 to 8 within a period of one months. If any private
respondent feels aggrieved by the said decision it may approach
appropriate forum under relevant provisions of law.

41. With above direction, this Application stands disposed of. All

pending L. As., if any, also stand disposed of. No order as to costs.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

July 26, 2023.
Original Application No. 70/2022
Sachin J.

Page 37 of 37



TRredt €. €t.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of Judia

.5 2BLUd.-31.-27122022-241450
CG-DL-E-27122022-241450

YT
EXTRAORDINARY
T [I—E0E 3—39-gU (ji)
PART II—Section 3—Sub-section (ii)

gTferTT & weRTiore
PUBLISHED BY AUTHORITY

d. 5828] 7% el v, Rawa 27, 2022/41 6, 1944
No. 5828] NEW DELHI, TUESDAY, DECEMBER 27, 2022/PAUSHA 6, 1944

e, a9 si< steraryg aREdy wEe
&I
g feelt, 27 fawwa, 2022

F1.3T, 6071 (). —F7a1T TTHIT, TAfaT (82eon) sfafaam, 1986 (1986 # 29) (P& z&¢ =0+
AT I ATATAIH HET AT &) e 3 Fr ITET (1) @A ST (3) T T&TW AFEAT BTN FLA
gu, F grooft # sfeafya, Pl et & fese a9 ar ad S g3 griger (S zad
THF T AT FRT AT §) 6T, T § ST A129T & THre ¥ qerg § 97 a7 oty # o,
TS FLAT §, AAT ==

Tt
F. 6. | ST qET ST Tee STRreRor &7 71 ST § sAi TEHATH
1. gl (qateor S STerary TiEd), TatioH, Trar v qETET, TaT
2. ST W& a1 e, 9 Fast, e v waw, sifeear, qurst, ar - qaET, I3
8. e, T RerTer, WTEed gTe FIR9ILe gd, TTel, qorstt, M T, TaA
4. fazers, wdeq W, wgemr @d, T Wed, 9wel,  9uSt, - | HEEr, 99
403001
5. TaT qeT SR, St garee B, e st afcedr, g, | gEe, ae
Trar

8680 G1/2022 (1)




579

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

T SitfAa, s garge B, e wew, fom wow F qaedd, | 5ee, Tee
T, TraT

Ao, woow RRaTey, sa¥es g=Is®Y AT, 9Ter FTeHl, TS, e, uee
LI

oft er AT, FargT FrEEE SR, v Fato G, FEe | e aee
4707, TEHTATIEY TR, W ws ¥ e, TRrer, AT, T

it war N, T, dEETEE goEEr G4 SRt gem F | Ry g
Taey, (et ThuH-2, TEET a9, AT Had, FLAH, TaT

10.

2T, ey Y sese, s T waTETET, AT g9 wrest | Ao aeen
A wqEg %7, 11, swwrE, avew, wan, fEwh 11384, s
FATIAF 4, FTerrary, faaarsy, Trar

11.

AT T TH. TEF, TeF AAAH, dA=F T drentis srwam | f&orws geey

T, T AHEEsT e, ST, 9T, TEr
12. q. geasiig T agiawor & G § Heage ST SnrESdr, 9HA A, Tee, - e
9/17/56, SiTvaTH, TasrEHt FTHTAT F e, @y, TeeT, v TS,

e, qgtew @Y Soarg aiEad e, wEr g, =t 99, | geer gt |

oA W N

6.

TFRrFoT T AT T RReaa qorsft & g |
STFerFor &7 S5 F forg Torqf, S waedt ft T e F UHh-fAgre  2ni |
Ted HEET ¥ T aeer #1, FE G g A ATEEt F SIETT a9 F Qare T S |

aae, fgat & At oft B & a== % forg, Gl ol ot &, s forg e gerwet &
‘m?raffrg iR ot i |, arferRwor £ Rt S5 ® & T v SIe FT THAT (FoT) |

TTEROT, AT TT § qErT Taiaor 7 Fferdl ®7 Haferg w5 T qume a4t am Bfawy s
=t ® watavefir swguer & Raror, ST s e & s ¥ o Ao sar s, saig -

(i)

(i)
(iif)
(iv)
(v)

(vi)

STFErRTor, TRATSAT SFaTa F SIqHied & foru smae iy F varq, 7T 98 aqaa ady
ST e FISTAT & Ao | & ofiT WTed 9T g, 79T iy, seaia Fr.em, 19(s7), aria
6 Sad, 2011 g ST & T qdiw Aty st A sfegsm, 2011 31 Fam 37(3),
A 18 sadt, 2019 g1 ST wér At S srferg=eT, 2019 (B zo# 3o Tamq
ITh ATSEIAT gl AT B) T T0earaqi & fia< § a7 ST T F0MT T Hag Triermm
oY wRsTT F wqeie F foru, ST & s afieer & ffRfEe 8, 9 o & ofy f
arire & 4 27 F i ferfrer wam,

wrterwr, S Attt § R B e % s adty B s & oft Semres
ERIEEINIEIREIGRIE G TRIS

ST, I ATAG=AT F ITELT T Tad A AT F forg saeert grm,

ITTErRToT %1, 36 SAferfeam it am2r 5 F erehi= fAeer s B srom;

TTTErhor, SO THET ATH & a1 &7 qeaTid F49 5 forg, Udr srears w0, S+ 3%
srfarfRaer it o 10 ¥ srefier srfer g

STfRrRoT, I fafaar it ey 19 % srefter af¥are wreer w2 % forg wrfdga 2;




580

[ATT H—ave 3(ii)] AT T IS : STHTETI0 3

(vii) ST, adtr fAffeT 99 &=t i adty S e ASET F oAt § qRadd ar
IUTACO % T Tar ST T & ATH TEATET S TLET FO T T aE T i g6y
yrferacor %1 99 T fAafafEe R m;

(viii) sTfereer, I aifdrfaay a1 sa% srefier awTe o Ay % st F At stfaswar F
AT § S HOT 7 I<h Afafaae For 3o srefie gm0 o et % et & stfaswaor
AT FeAT T A (ord FLA ATel AT HT TAAATRA FT;

(ix) TTTTOr, 36 ATEEEAT % STTAHHT AT Ioerae F ATHAT H wauoT g A7 fFt =i ar e
7T a ZTT 36 7 afaTe 3 e U S AT (AT B |

7. STTErHLor, SO Fedt § qIEfSTaT ST T F wAe & e v it e qa w3 6
=0 Fo, R srate ot # wrlgel, doai &1 Frda, T3 Foa 7 By G, 5 aftgsar
FfAHor TAT IoeET F ATHAT § ARG o td srfdwHer qUT Seerad 9% 7 T FATS A AT
rrer e sravta STt ¥ AR 2 ST Teq HThT Hi AqUIRT qET S YAy Arsrer F dafdd
AT ST |

8. TR, T AT W R A F9 U 1 90 harwarat & fravE g adt s weer grfersr
T SSAIT |

[T, §. 12-6/2005-3r£T-111(AT)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ORDER
New Delhi, the 27th December, 2022

S.0. 6071(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central
Government hereby constitutes the Goa Coastal Zone Management Authority (hereinafter referred to as the
Authority) consisting of the following members, specified in column (2) of the table below, for a period of
three years, with effect from the date of publication of this Order in the Official Gazette, namely:-

TABLE
Serial Member Status
number

(1) 2) (3)

L Secretary (Environment and Climate Change), Porvorim, Chairman, exofficio;
Government of Goa

2. Principal Chief Conservator of Forest, Forest Department, | Member, exofficio;
Goa Van Bhawan, Altinho, Panaji, Goa

3. Director, Directorate of Panchayat, Myles High Corporate | Member, exofficio;
Hub, Patto, Panaji, Goa

4, Director, Department of Tourism, 1* Floor, Paryatan Member, exofficio;
Bhavan, Patto, Panaji, Goa, 403001

5. Principal Chief Engineer, Water Resources Department, Member, exofficio;
Head Office, Altinho Panaji, Goa

6. Chief Engineer, Water Resources Department, Sinchai Member, exofficio;

Bhavan, Near Police Station, Porvorim, Goa
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Director, Directorate of Fisheries, Dayanand Bandodkar Member, exofficio;
Marg, Patto Colony, Panaji, Goa

Shri Ganesh Velip, Retired Executive Engineer Public Member, Expert;
Works Department, Residence of- 4707, Padmanarayan
Estate, Near Jivotam Muth, Gogal, Margao, Goa

Smt. Radha B.Rao, Structural Consultant and Member of | Member, Expert
Institution of Engineer’s , Residence of- FS-2, 1™ Floor,
Ashutosh Building, Curchorem, Goa

10.

Dr. Dilip B. Arolkar, Professor and Principal, Member, Expert
Dnyanprassarak Mandal’s College and research Centre, 11,
Assagaon, Bardez, Goa, Residence of- 11T4, Kamat Classic
IV, Caranzalem, Tiswadi, Goa

11

Shri Sushant S.Naik, Principal Scientist, Council of Member, Expert
Scientific and Industrial Research-National Institute of
Oceanography, Dona Paula, Goa

12.

M/s Study and Awareness of Wildlife and Environment, Member, Non-Government
House Number 9/17/56, Shriniwas, Near LIC Organisation ;
Office,Khadpabandh, Ponda, Goa

13.

Director, Department of Environment and Climate Change, | Member Secretary
Government of Goa, 4™ Floor, Dempo Towers, Patto,
Panaji, Goa

2. The Authority shall have its headquarters at Panaji, Goa.

3. The quorum for the meeting of the Authority shall be one-third of the total number of its Members.

4. A Member, other than an exofficio Member, shall be paid allowances as per the terms and conditions
decided by the Central Government in this behalf.

5. Inorder to avoid any conflict of interest, the Member shall recuse himself from the meeting of the
Authority, in the process of appraisal of any project, for which they have rendered consultancy service.

6. The Authority shall, for the purposes of protecting and improving the quality of the coastal
environment and preventing, abating and controlling environmental pollution in the Coastal Regulation
Zone areas in the State of Goa, take the following measures, namely: -

(i)

(i)

(iii)
(iv)
)

(vi)
(vii)

Examine after receiving the application for approval of project proposal, in accordance with the
approved Coastal Zone Management Plan and within the requirements of the Coastal Regulation
Zone notification, 2011 issued by the Government of India vide number S.O.19(E), dated the
6" January, 2011 or Coastal Regulation Zone Notification, 2019 issued vide number G.S.R.
37(E), dated the 18th January, 2019 (hereinafter referred to as the said notification), as the case
may be, and make recommendations for approval of such project to the concerned authority, as
specified in the said notification, within a period of sixty days from the date of receipt of such
application;

regulate all developmental activities in the Coastal Regulation Zone areas as specified in the
said notification;

responsible for enforcing and monitoring the provisions of the said notification;
issue directions under section 5 of the said Act;

take such action as may be required under section 10 of the said Act, to verify the facts of the
cases before it;

file complaint under section 19 of the said Act;

examine the proposals received from the State Government of Goa for changes or modifications
in the classification of Coastal Regulation Zone areas and in the Coastal Zone Management Plan
and make specific recommendations thereon, to the National Coastal Zone Management
Authority;
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(viii)  inquire into cases of alleged violation of the provisions of the said Act or the rules made
thereunder, and review the cases involving violations or contraventions of the provisions of the
said Act and the rules made thereunder; and

(ix) inquire or review cases of violations or contraventions of the said notification suo-moto, or on
the basis of a complaint made by any individual or body or organization;

7. The Authority shall, for the purpose of maintaining transparency in its functioning, create a dedicated
website and post the information relating to its functions, including the agenda in its meetings, minutes of
the meetings, decisions taken in each meeting, recommendations for matters on violations and
contravention of the said notification and actions taken on such violations and contraventions, court matters
including the orders of the courts and the approved Coastal Zone Management Plan of the State
Government.

8. The Authority shall furnish reports of its activities at least once in six months to the National Coastal
Zone Management Authority.

[F. No. 12-6/2005-1A.I11(Part)]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.
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